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LOK SA Iﬁwheﬂ:ﬂltu]l‘f.mthn Mg
Thursday, the I 3th December, 1956 private enterprises have m any
shm for the cmployu:s in the manage-

The Lok Sabha mer a: Eleven
of the Clock.

[MR. SPEAKER in the Chait]
ORAL ANSWERS TO QUESTIONS

Association of Empl in

"Ilai.l\Shri Gidwani:

Shri Kamath:

Will the Minister of. Labour be
pleased to state:

(a) whether any Tripartite -
tion was sent abroad to study
wrhngofscbemu{wwkt_:n' parti-

<countries;
(b) if so, the countries they visited;

(c) the main recommendations wof
the Delegation?

The Minister of Laboar Sh-l
Khandubhai Desai): (a) and (b). A
smudy grouo was recently sent to
France, Belgium, United Kingdom, West

s Sweden ani Yugoslavia to
study workers® participation in manage-
ment.

(c) The report of the group is ex-
pected shortly.

Shri Azad : I
wmlnsm Jha Axed May
under the deration é nment

sent to Europe tostudy the participation
of workers 'Lnthemamgcmcnr of the vari-
ous industries in order to arrive at some
decision in the matter,

ment of the industry?

Shri Khandubhai Desal: Some
private enterprise people have made this
experiment, as for example, Tatas, and
some other concerns.

Shri B. D. Pande: May [ know
how the labourers will be associated
with the management ? Wll.lthcybemade
Directors or taken in the Committee of

Management? How is it going to be
done ? )
Shri Desai: 1

set up to look into limited questions, to
begin with, with regard to management.

Shri T. B. Vittal Reo: In this dele-
gation that was sent abroad why was no
representative of the All India Trade
Union Congress taken, in view of the fact
that the All India Trade Union
is, in the matter of membership, second
in India?

Shri Khandubhai Desai: The All
India Trade Union Congress representa-
tive was not sent deliberately, because
at the first smage of discussion they
showed no interest in the participation of
workers in the management and they
even went to the extent of saying that this

is inimical to the wm‘kl]gl 88 interests.
So the Government thought “What is the
use of sending a representative of an or-
ganisation which has no interest in the

the

principle of associating workers with

management, may I know what are the

difficulties in the way of encourag-

ing labourers to participate in the adminis-

tration of industries that fall within the pub-
lic sector?

Shri Khandubhai Desai: As far
asrhe blic sector is concerned.
venhudybmmdul’orw
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workers’ representatives on the Board
of Directors.

Shri T. B. Vittal Rao: May I know
3\::_ associated will be at the
ment level because the Planning E-
sion has recommended only for the Council
of Management ?

Shri Khandubhai Desai: As I have
already stated, itis a Council of Manage-
ment which is sought to be created in the
first stage.

Shri Gidwani: Does this scheme
also include full workers’ control over
industries in the scheme of the federation?
Mr. Speaker: Displacing the emplo-
yers?

Shri Khandubhai Desai: I do not
think that is the intention.

Shri Bhagwat Jha Azad: The
hon. Minister has just said that the
workers have already been given a share
in the management in some industries.
Jam aiso connected with one of the
Unions. May I know whetheritis a
fact that Directors, who are very
attending or coming once Or Twice 8 year
to the management mee , are not

¢ in having. the contro\?
vernment propose to allow the workers
to have a share in different other stages
of management?

Shri Khandubhai Desai: That will
be considered.

Mr. : A Committee has
al and Government are expect-
mnits report.
Indo-B: “Trade Agr

*1127. Shri Bahadur Singh: Wil
the Minister of G and Consu.
e o e o
any suggestions have mutu-
an; by the Burma Government and
Government of India for the develop-
ment and extension of ce and
the diversification and balancing of
trade between the two countries under
the ;tmt Indo-Burma Trade Agree-
ment

The Minister of Trade (Shri

:  Not yet, Sir The

Trade eement in question was only
concl on sth Sq-;tember, 1956, and
the developments in Indo-Burmese trade
are being closely watched for the present.
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Shri Karmarkar: I am grateful to
the hon. Member for his constant interest
mthcmtmot’gﬁmno{ rawn, and
I am happy to him t Burma
will import alarge quantity of prawn from -

Delegation of Engineers to UK,

*1128. Shri Krishnacharya Joshi:
Will the Minister of Production be
pleased to state:

(a) whether the recommendations
made by a delegation of Indian en-
gineers which went to UK. this

ye:lr have been accepted by Government;
an

_ (b) if so, the recommendations
implemented so far?

of Producti

. The Deputy Mini
(Shri Satish Chandra): (a) Thehon.

Member is presumably referring to the
delegation sent to U.K. to visit the factories
of Associated Electrical Industries. If
so, its recommendations Have been
incorporated in the detailed Project Report
submitted by the Consultants on the 17th
November, 1956 and will be finally consi-
dered as an integral part of that Report.

(b) Does not arise.

Shri Krishnacharya Joshi: May I
know what are the main recommendations
made by this d i

Shri Satish Chandra: This delega-
tion made astudy of the various equip-
ment manufactured by the factories of
Associated Electrical Industries with a
view to select suitable types to be maru-
factured in India. They also went
into the financial and economic aspects
of the proposed factory.

st vgre fog ¥ sEEE &
wis fawdl & fefEe 9w ™
& 1 w7 A fafwr Sifaae F 9
qr a1 @i !

=t weitg W @ T oy faselt
F FrEE oA A W

st g fey ol &
gy fgfor & o &, @ A F T
g g 9@ ¥ |

wew Wi - ge oF fawa &
forfaer ®7T F7 3 W7 AwA & |

Ay
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Central Purchasing Agency

*1129. Shri Barman: Will the /

Minister of Works, Housing and Supply
be pleased to state:

(a) the value of goods purchased
Central Purchasing  Agency
;I:d 1955-56 both at home and abroad;

(b) the value of goods purchased
directly by Agencies which are en-
trusted with actual construction of
projects such as D. V. C., Bhakra Nangal,
Chittaranjan  etc. ?

The Minister of Works, Hounsing
and Supply (Sardar Swaran Singh):
(a) Rs. 1768 crores.

(b) The information is being collected
from the concerned Ministries.

Shri Barman: May [ know whether

there obtains any rule by which these

e Agencies can proceed to
purchase direct without consulting the
Central Agency?

Sardar Swaran Singh: Which
is the Agency that the hon. Member
is referring to?

Shri Barman: [ mean the indepen-
dent schemes like the D.V.C., Bhakra
Nangal, Chittaranjan etc. I want to know
whether they are to consult first the
Central Purchasing Agency as to whether
it will be able to arrange to supply their

goods or not.

_Sardar Swaran Singh : It is
principally for these agencies to consider
as to whether they want to make use of
the Central Purchasing Organisation.

Immigrants from Daman

*1130. Shri Gidwani: Will the Prime
Minister be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to news item pub-
lished in the Indian Express, Bombay
Edition, dated 28th September, 1956,
that the Police sent some 75 fisher folk
who had migrated into Indis from Daman,
back to the Portuguese territory ; and

(b) if 50, what were the send-
ing them :ﬂ;ﬂem reasons for
Minister of External
Affairs ( Anil K. Chenda): (a)
and (b). Government have seen the news
ltem in question. The facts are as

Over 170 fishermen from Daman en-
teted Indian territory near Dh"nll-.:nue?n

September, 1956. were not in
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possession of permits to enter India and
in accordance with the general policy of
the quammt tEot Pw permit illegal mass

ations e Fortuguese possessions
in %ndin,mchoftheseﬁsﬁrmenumuﬁ
be traced were returned to Daman,

Shri Gidwani : Is it a fact that they
were unwilling 1o go there, and, if so, what
were their reasons?

Shri Anil K. Chanda: It is ?‘:x
likely. Otherwise they would not
come into our territory.

Development of Heavy Industry

*1133. Shri Bansal : Will the Minis-
ter of Heavy Industries be pleased to
state :

(:g whether the respective spheres
of the British and Russian experts in the
development of heavy industry in the
country have been demarcated;

(b) if so, what are the respective
spheres allocated to them ; and

(c) whether any project reports have
been prepared by any of these teams of
experts ?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) and (b). It
is expected that the Russian experts will
make recommendations suited to the es-
tablishment of an integrated hﬁgcmachme
building factory. The report of the British
Mission is likely to be directed towards
the development of capacity for heavy
engineering as a whole. Itis neither possible
nor necessary to demarcate their spheres
more precisely.

() Mot yet, Sir.

Shri Bansal: May [ invite the atten-
tion of the hon. Minister to a Press report
in The Times ?V India of 3rd October
stating that s for these two teams res-
pectively have been demarcated qd‘:luh:
clearly, and, if so, what is the field of thei
respective activities ?

Shri M. M. Shah : As I said, Sir, we
have tried to demarcate the field, but it
cannot be done precisely, There is bound
to be a certain amount of overlapping. The
Russian team is principally connected with
recommending us on the heavy machine
building factory of an integrated nature.
The British team is likely to report on the
development of heavy engineering industry
as a whole.

Shri Bansal : May [ know how many
members were there in these two teams
respectively, and what was_the duration
of their stay in this country ?
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Shri M. M. Shah : The Russian team
was divided into two parts. The first team
consisted of three members and the other
team consisted of four members. They
came here on gth July, 1956, and most of
the members are still in the country. They
are still framing out the report and their
recommendations. The British team con-
sisted of 11 members. They came in
October and left in November.

Offer of Assistance from East
Germany

_*1134. Shri Sadhan Gupta: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(2) whether Mr., Gerherd Weiss,
Deputy Minister for Trade of the German
Democratic Republic, has made a statement
to the effect that the Government of the
German Democratic Republic is ready to
grant credit facilities to India and training
facilities to Indian students; and

(b) if so, the steps, if any, taken to secure
such facilities ?

The Minister of Trade (Shri Kar-
markar): (a) Relevant extracts from the
‘statement made by Mr. Weiss are placed
on the Table of the House. [Ses Appendix
1V, annexure No. 57].

(b) The
Weiss are under consideration,

Shri Sadhan Gupta: Has any enqui-
ries been made to ascertain what amount of
credit would be available, and what kind of
facilities would be available for training of
Indian students?

Shri Karmarkar: With regard to
credit we have no information in the matter
in the sense that no offer was made about
credit. Regarding the scholarships it has
been tentatively decided by the Prime
Minister that their offer of 30 scholarships
should be accepted. The matter is now being
processed by the Ministry of Education.
We have also made it clear that we shall
accept that facility only in such cases where
the candidates that are chosen for training
will come back and be employed in the
units in which they were working.

Shri Sadhan Gupta : May I know
on what subjccts trai-i~g is offered to
I-dian students?

Shri Karmarkar : They are offered
trainirg on technical subjects. The same
matter is being considercd in detail as to
what are the available opportunities and
how far we can avail of them.

. Shri Kamath : At present, Sir, are
ther: better facilities for training of Indian
students in West Germany or in

Germany, a-d ar: thcre more Indian

suggestions made by Mr,
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students today in the universities of West
Germany or of East Germany ?

Shri Karmarkar : The facilities
that have been made available by
West Germary are quite appreciable,
and our students are there taking training.
This question of serding students to
East Germany, as 1 said, depends on the
extent to which we accept the offer, the
subjects tnat are suitable acd the car.di-
dates available for training.

Shri Kamath: My question was
whether there are better facilities in
East Germany or West Germany ?.

Shri Karmarkar . On the optical
industry ceitainly there are better facili-
ties in East Germany, but in such matters
it is difficult to compare and contrast
two countries.

Cash Overseers and Line Overseers

*1135. Shri S. C. Samanta : Will
the Minister of Communications be
pleased to state :

(a) the number of cash overseers and
line overseers who are at_present work-
ing under the Midnapur Divisional P. &
T. Office in the West Bengal Circle;

(b) whether it is a fact that complaints
are being received of late delivery of money
orders to primary school teachers in the
area;

(c) if so, what are the causes ; and

(d) whether the number of cash over-
seers will be increased . in near future to
give some relicf in the matter?

The Minister of Communications
(Shri Raj Bahadur) : (a) 17 Cash Over-
seers and 12 Mail Overseers.

(b) A complaint was received regarding
the late delivery of money orders to
school primary teachers.

(c) and (d). A statement is laid on the
Table of Lok Sabha. [See Appendix IV,
annexure No. 58].

Shri S. C. Samanta : May I know
whether any attempt has been made by the
department to ask the District School Board
to phase the remittances throughout the
whole month?

Shri Raj Bahadur : I do not think
any such attempt has so far been made.
But that is a very useful suggestion and I
will have it put through. 1 have myself
got that in mind.

Shri S. C. Samanta : In the statement
the hon. Minister has suggested three re-
medies. May I know whether conversion
of some branch offices will be liberally con-
sidered, or it will only be according to rules
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Shri Raj Bahadur : It will be con-
sidered according to rules, but we may take
& special note of the special features that
obtain in some cases. At the present mo-
ment six branch offices are being consi-
dered for being converted into sub-offices
on administrative grounds.

Ht W TR W TEAEe &
= # ag a9 |1 # fe 5= & g
g/ § sFEE a9 de |§ ga @
§ A9 wEfaud &1 FW FGr q@
T ¥ AR T Ag ggear & foed
fF wimTET aied & T I G @
% W T T TR AT 49 &
e F faae s @ g 7

=t U9 WET : IT § Tg TH-
|aW ® § T w1 a% a@ e
TgT & 3fw T F9 FgT F Ay A
T T og & F g9 Y T Ae
g IO AR qHL Y, T TR
AT § AT &G I SAIET AGY AA qHA
§ T ST SUIET WA g ¥ ar
gufedde qfvm &1 wfefme wom
gtar ¢ fr 3@ gfeget &= 9 I
SATET TIAT AAT AT GEAT AT AR |
T TANAMTHIT AHAT AT FEE ATAF
AT e

Aircraft Spare Parts
*1136. Pandit D. N. Tiwary : Will
the Minister of Communications be
pleased to state :

_ (a) whether it is a fact that in send-
ing stocks of spare parts for aircrafes
at ports where major repairs are not
done, care is not taken to send only such
parts which can be of use there but a large
number of such parts are also

which are not required; and

(b) whether it is a fact that due to care-
in sending parts, a large number

and quantity of parts  have
accumulated at Madras and ;Ker air-ports ?

fact that at airports such as Madras etc,
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where major repairs are not done, spare
parts are lying for the last two or three
years without being used?

Shri Pataskar : It is not true. As
a matter of fact, the position is that there
are some places where overhaul work is
done. There are certain others where main-
tenance work is done. Hyderabad, Delhi
and Calcutta are overhauling bases, while
Srinagar, , Colombo, Kathmandu,
b1 e 1. ‘nd K ad are H
stations, and only parts for that particular
kind of work are kept there,

Cloth Production

*1137. Shrimati Tarkeshwari Sinha:
Will the Minister of Commerce and Con-
sumer Industries be pleased to state:

(a) the increase in the production of
cloth  since September 1956; and

' (b) how much cloth has been exported
during the same period ?

Th(e Minister of )Cu?sm (];Iﬁlll-
tries (Shri Kgnm:gn : (&) . A
statement is laid on Table of the ]—i::n.u
[See Appendix IV, annexure No. 59].

Shrimati Tarkeshwari Sinha : In
view of the fact that the Planning Com-
mission has more or less decided to increase
the target of the consumption of cloth,
may I know what programme Government
have in view to fulfii that target?

Shri Kanungo : I do pot know of any
decision of the i Commission.

which we will require for ingreasing the
production.

Shrimati Tarkeshwari Sinha :
1 know whether Government have taken &
definite decision on the programme of ex-
pansion of textile mills because that
blem has been pending for such a long time?

Shri Kanungo : It is not pending j

sense that Gmummthmlignl;
firm decision that a quantum of 1,700 millign
yards extra production will be achieved apd
steps in that direction have been taken,
Out of the 1,700 million yards, 350 milliop
yards will be for export, which will be in the
mill sector, and 1,000 million yards will pe
in the handloom sector. The progress js
more or less satisfactory.

Shrimati Tarkeshwari Sinha: Of the
extra production that has taken place
during all these months, may I know how
much has been exported and how much

g
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has been brought in internal comsump-
tion?

Shri Kanungo : The extra production
has not taken place yet because the looms
have not been set up. As regards the quan-
tum exported the figures are given in the
statement.

Shri A. M. Thomas : According to
the last revision of targets there was a par-
ticular quota which was not allocated to
any particular sector. May I enquire
whether Government have taken any de-
cision in regard to the allocation of that
particular quota ?

Shri Kanungo : That is only a small
quantity of 150 million yards.

Shri A. M. Thomas : I want to know
whether any decision has been taken.

Shri Kanungo : Not yet, because we
are watching the progress of the setting @p
of automatic looms for export purposes,
the coming into production of spindles and
the progress in the handlooms.

Shri Heda : One of the objects of the
recent levy of excise duty was to curtail
consumption by enhancing the prices. On
the other hand the Planning Commission’s
desires are to encourage the purchase of
cloth. How will the Government recon-
cile these two contrary views ?

Shri Kanungo : There is not much
Dian period the tendenty for Gommmaprion
plan peri e ency for consumption
has got to be curbed, and one of the steps
in that direction has been to enhance the
excise duty. We have also got to take
into ideration the increased d a
for which we are considering what more
steps should be taken. At present we
have got plans for 1,700 million yards which
are likely to come into production in a
couple of years.

Shri L. N. Mishra: May I know
whether it is a fact that of late the demand
for our textile goods has been showing
a downward tendency in some countries
and if so, may I know the names of the
smugswhmthedmndhnbeengoing
own

Shri Kanungo : I would like to have
a specific question to give a specific reply.
But, at the moment, the broad question is
that we are facing keen competition from
Japan in our export market.

. Shrimati Tarkeshwari Sinha: In
view of the fact that the Textile Enquiry
Committee appointed by the U.P. %ov—
ernment to go into the question of rational-
ization of textile mills in Kanpur have
submitted a report, and one of <their
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recommendations is the overall rationaliza-
ton of the textile mills, may I know how
far the Government is going to be influenced
by that view of the Committee ?

Shri Kanungo : The recommendations
of the Uttar Pradesh Government have
not reached us yet. When -they come,
we will consider the question.

Nmenite Sands

*1138. Shri Velayudher : Will the
Prime Minister be pleased to state :

(a) whether any contract for ship-
ping ilmenite sand was given on the 1oth
October, 1956 after calling for tenders
at Chavara in Kerala State ;

(b) how many persons or firms submit-
ted their tenders for shipping the mineral
sand from the shore ;

(c) whether anybody other than the
tendering parties was given the contract
through direct negotiation ; and

(d) if so, the reasons therefor ?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes.

(b) Six persons.

(c) Yes, Messrs. Harrisons and Crosfield
Ltd., Quilon.

(d) As none of the persons who had
submitted tenders for shipping the mineral
sand had . the experience, resources and
organisation necessary for executing the
work with maximum efficiency, the contract
for shipping as well as bagging work was

iven by direct negotiations to Messrs.
ﬁln-isom and Crosfield Ltd., who have
an adequate organization for the purpose.

Shri Velayudhan: May I know
whether the Harrisons and Crosfield Com-
pany was not in the picture when the first
tender was called for, and when the
applications were submitted ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : I do not know.

Shri Velayudhan: May I know
whether the Harrisons and Crosfield Com-
pany was given the tender through negotia-
tions after calling for tenders and then
rejecting them, in the initial stages ?

Shri Jawaharlal Nehru: In this
matter, more than any other, a certain high
degree of efficiency and urgency are neces-
sary for atomic energy work. I should
like to state frankly to the House that we
rely very largely on the atomic energy
advisers in this matter. They are very
highly technical matters and none of us are
really in a position to judge of these things.
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Unless we rely upon their advice, the work
may suffer.

Shri Velsyudhan : The hon. Prime
Minister said that this is about atomic
energy. But this question relates to ship-
g the ilmenite sands which work was

g done by the people in the Kerala
State, near letm, for the last ten or more
m& May I know whether this ctx;l‘pt;ny,

hdgwmn again
from the original tenderers, by taking a
percentage of the profit there ?

Shri Jawaharlal Nehru: We have
received numerous complaints from foreign
buyers—these various organisations and

I would not mention them—who
have been desling with this thing in the
past. It was because of these numerous
complaints that our business was
and we could not sell it. Foreign buyers
complained of it and ships were deluyed
The complaints were that the shi
delayed, te was detained at tln
port, that there were long
periods of delay owing to lack of experience
of the contractors, etc. I have got quite a
long list. Because of these, we should
make the business more efficient.

conditions stipulsted for the new negotiat-
ing company now ? The conditions, I
think, are more favourable and they were
not 80 in the original tenders submitted
by the contractors first.

Shri Sadath Ali Khan : The Govern-
ment appointed Messrs, Harrisons and
Crosfield. are the nominees with
powers to execute the work at Rs. 8 pe m,
packing, loading and stream- 1
thinkﬂmuwhatmhun.Mmber
to know.

Shri V. P, Nayar: I would like to
Kata of the prcfity which wil sacroe 1o tal
idaofﬂuproﬁuwﬂchmﬂmew 8

company from shipping this commodi
lnda!sowh:r.heruunutlﬁctlhnt n

England with lblolute.ly no Indian cnpdul.

Shri Sadath Al Khan: We only
:?wht:i:tﬂu(}memmwﬂlnotmm

State Awards
+
. Shri S. C. Samanta :
’“"{MW :
‘Will the Minister of Information and
g be pleased to state the total
incurred

on the recent annual
:l‘:ﬂ i _ff.\rr3 State Awards in Printing

The Minister of Information and
Broadecasting (Dr. Kukar)' The Awards
were given on the 6th November 1956
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and details of expenditure including pny-
mcnrsmbemndehwenotmhemﬁmlm
It is, however, estimated that expendlmre
may be about R, 11,000.

Shri S. C. Samanta: May I know
the mumber of entries and the variety
of entries that were received ?

Dr. Keskar : This year, the entries
WEre OVEr 5,000. About the variety of
entries, the list is a very long one. There
are about 18 different types of entries.
I think it will take too much time to read
them out.

Mr, Speaker: He need not read
them,

Shri S. C. Samanta: May 1 know
whether these entries will be publicly
exhibited and, if 50, when and where ?

Dr. Keskar : Not all those entries
could be exhibited because that would
take too much s But the best among
them—it is quite a large number—were
exhibited here at an exhibitdon that was
orgamsed in d'le Industries Exhibition

E;nd: meywcmwsrtedbya
umber of

M&C.Sumn: Mnylknuw
whether the leather-bound have
also been presented withnwatds?

Dr. Keskar : Yes, Sir.

Titanium Dioxide
TI142. Slwi\".? le!r Will the
Minister of G nd C
Industries be pleased to xmc
(a) the names of the countries to
which Government expect to  export

titanium  dioxide, according to the
t,;get now fixed, vig., 1,000 to 1,200 tons;

(b) the cost of production of tita-
nium dioxide in U.K. as compared to
that in the Trivandrum factory ?

of Consumer

. Industries
Shri K-mn) : (a) It is expected that

il:ports will be made mostly to the United
Kingdom.

(b) The cost of production of titanium
dioxide in U.K. is not known. It is
not desirable to disclose the estimated cost
of production in the only factory, that is

‘Frivmdmm factory.

Shri V. P. Nayar: May I koow
whether it is not a fact that the information,
namely, that the cost of production of
titanjum dioxide in the Umited Kingdom
is far less than what it is in India today.
It is the reason why the import duty on
the import of titanium dicxide was 1aised?
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ShriKanungo: The duties are raised
% the principle of what the traffic can
T.

Shri V. P. Nayar: 1 want also to
know what will be the employment poten-
tigl—I mean the direct employment—when
this factory goes into full production
ac ing to the target laid down in the
second Five Year Plan?

Shri Kanunge : I have not got that
informaion.

Shri Kamath: Is it a fact that the
sole selling agency for titanium dioxide
has been given to a firm known as Messrs.
T. T. Krishnamachari & Co. Ltd., =nd,
if so, on what terms and conditions ?

Shri Kanungo : As far as my infor-
mation goes, the sole selling agency has
not been given. Regarding the other
points, if there is a specific question, I will
submit a reply.

Shri Matthen: The whole thing, as
it stands now, is managed by the factory
in Trivandrum, and the product is exported
to the British Titanium factory. Has the
hon. Minister taken that fact into considera-
tion? There are two interested parties
seéling their products manufactured else-
whnere.

Shri Kanungo: That is not exactly
the full picture. But the point is that
we are encouraging the utilisation of the
product in our own country, mostly in the
paint industry, ard if the prices are attrac-
tive, export is expected to go up 1o 2
thousand tons.

il:ri\;.?.Nay-}; H 'H!lehnn.Minister,
while replying to the supplementary ques-
tion of Si:igKamath, said that noqsok
selling agents have been appointed so far.
May 1 know whether any selling agents
have been appointed and, if so, whether
those selling agents will handle the export

also ?

Shri Kanungo : No; not for export,
as far as | know. But, if a specific question
is put, I will give the detailed answers.

Export of Hides, Skins and

Tobacco
+r143. Shri S. V. L. Narasimham:
fﬂi the Minister of &Bn:m and
oy H pleased 1o

state :

(a) whether the State Trading Cor-
poration of India have entered into agree-
ment with U.S.S.R. to supply hides, skins
and tobacco ;

(b) how the scheme is to be imple-
mented ; and
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(c) whether there is any establish-
ment for buying these commodities in
the country for export abroad ?

The Minister of Trade (Shri Kar-
markar ; (a) No, Sir. Negotiations are
going on.

(b) and (c). Do not arise.

Patrika dated 6th December, to the effect
that the Chairman of the State Trading Cor-
poration has made an announcement that an
ent has been concluded for the supply
2,000 tons of Guntur Virginia tobacco

to Russia?

I

were going on. They are under considera-
tion. Though it is a fact that formal accep-
tance for the supply of about 2,000 tons of
tobacco of three different grad i
has been received—it has only just been
received—no contract has yet been made,
and therefore, I said that the matter is under
consideration.

May 1 know whether the agreement is in
relation 1o the 1956 crop or the 1957 crop ?

Shri Karmarkar: So far as I can
see from my notes, the contract would be
for the quantity that would just be released
and would become immediately available.
1 am not sure of the particular crop.

/ Shrimati Tarkeshwari Sinha :
Arising out of the answer to part (c) of the
question, what method would the Govern-
ment adopt in purchasing through the State

Trading Corporation the indigenous pro-
duction of tobacco and hides from the small

producers ¥

Shri Karmarkar: We go to the
market for buying. So far as the dis-

is concerned, we try to utilise so far
as it is possible the existing agancies. For
instance, tobacco will be disposed of by
the Tobacco Couneil.

TowTr wweRi WE
ST AT g e o e g e
F@ & a8 fea w20 W FW@ §
SR WO ¥R g4 FT 3 F A
w1 gAIR e 9Wer 4% war § 7

st wEET - qg AT FATE ¢
ﬁ{o@cqﬂcmoﬁﬁﬁ
fratr fod " F At & § fom A
e W OE 7 |
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Shri C. R. Chowdhary: In case any
agreement is entered into with the U.S.5.R.
for the supply of tobacco, may I know
whether the State Trading Corporation will
enter the market and purchase for itself or
whether an establishment will be created for
this purpose and the Corporation
its turn will become a middleman and lllot
quotas through somebody also?

The Minister of Heavy Industries
and Consumer In-

and Commerce

dustries (Shri Morarji Desai): The
State Trading Corporation will follow a
method which is most profitable.

A.LR.

*1144. Shri A. K. Gopnlan Will the
Minister of Information Broad-
casting be pleased to stat:

(a) the total number of ad hoc class
I and class II appointments made in the
All India Radio for the last three years, year-
wise; and

(k) the reasons for those ad hoc appoint-
ments ?

'l‘he Minum oflnfrmﬁma
kar): (2) and fb)
A statement is laid on the Table of th
House. [See Appendix W.umm:tNolSn]

Shri A. K. Gopalan : How many
have been app
byﬂleLfPSCmdhowmmy}nvebﬁn
rejected ?

Dr. Keskar: It will be difficult for
me to give the exact number as to how many
were rejected. As far as the two main
categories are concerned, I am not cons-
cious of those who were appointed for posts
mﬂwﬁmg&mm n:hec:,ihertwu
categories, temporary posts also were
fills upinemsuluﬁonwithuuUPSC

Shri A. K. Gopalan: May I know
wheﬂ:erth:polmatmnnmmofﬂmuwbo
mselgundmuntmdbemanuofappom
ments ?

‘Dr Keskar: All these appummx;lts
ait or dis-
qppmved ti1eU.PSC - If there is any
Lhing the U.P.S.C. is bound to reject
thntcmdld.nc As far as the selectors are
concerned, they do not take this into consi-
deration.

Shri Velayudhan: Is it the
that ad hoc tnientsmmade E:
arder tommmm in the

service? Is it with that motive :lm these
appointments are being made ?

Dr. Keskar: The motives are best
known t the hon. Member. The appoint-
ments are made when a service has
to be kept on working and it is not possible
to wait till the appointment is made by
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U.P.5.C. The situation is exceptional here-
The U.P.S.C. is overloaded with work
and sometimes appointments are made only
after six months or one year.

Shri Kamath: The statement shows
that two Class I appointments have been
made in the foreign language units of the
A.LR. because of paucity of talent in this
country. Am I to erstand that we
Indians, who are ists, could not provide
the mel;.et this purpose lfn: the

to chosen thmugh
ms abmud, that is to say, they are
foreigners ?

Dr. Kuk;u- Yes, Sl.rA Thaere are
a the
laugmsemutsnfmeﬁlk 'I‘haugh
hmdmybenghtmuymgthntlndn is
:hehndof' the

mndardmnpuumﬂarmgnhnguage
that is required is such that the person must
know that language very very well
QOtherwise, he is not of much use to the

ign language unit.

Shri Kamath: Is it a fact that a special
officer has been appointed ad koc to comment
on parliamentary , and that too
only for &\te minutes every night during
sessions only and he 1is
gpmdnsh:gh salary as Rs. 1,200 or

s0 per month?

Dr. Keskar: There is no such post
as special officer. All India Radio has
a special correspondent. As for his pay,
etc., I will require notice.

Shri V. P. Nayar: I want to know
whether Government have rtce.nlly made a
of appoi of P
Directors  attached to each of th: radio
stations, and if so, what was :he bam of

i

making these tments ? ere they
‘also made in oonsﬁmmn with :he UPS.C?

Dr. Keskar: All India Radioc has

a large number of pests known as uction
These posts are not up in
consultation with the U.P.S.C. We have an
agreement that as far as production posts
are concerped, ﬂ:cycunbeﬁlbad up by the
All India Radio itself?

WA TATA, RGO Swe

*pevy. st W TR WU
g X wwr@w A fResEw
feuy ¥ arafea s = 3% &
IUT ¥ W § gg T W ST
o f& “wrmm ogwER” AR
‘Ffega IBTHIA | & WHRE ® 6T
¥ e 7@ & it § wy fooim fer
gt
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AT AT wETam WA (W
wee<) : arw gar & R afrerei
1 gETA 6T A% 7 W
oeAiYe TUE 7 WRE]< & AET §
#9T &7 foan § | @ g F AR
aTEsaE  HUAEr #TOARAN |

ot W T T /I FFAT
g f& o afssmi & &7 & s
€ g &1 F4 oF AT #T A 2 7

o wawT : e fafat & o=
ANEE AL FT AAO TG AAA
T 39 A F FAEr #7 qw |
st og 9 fF w7 7 T S
ge &, qfew &

Rehablilitation of Displaced Peasants
and Labourers

*1147.

Will the Minister of Rehabilitation be
pleased to state :

(a) whether Government have any

to rehabilitate those sections of

landless peasants and agricultural labourers
among Displaced Persons in Deihi who do not
come under the category of tenants;

(b) if %0, the nature of the scheme;

(c) whether Government have made
_mmdofmmhpcrmmmmlh:;md

(d) if o, their number?

The Minister of Rehabilitation
(Shri Mchr Chand Khanna): (a) to (d).

{Satllﬁ Igbal Singh:
Sardar Akarpuri:

Sardar Igbal : May I know
whether the Government is aware of the fact
+that these displaced come under the
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tenants, b jected were
entitled to claim some land under some
law? These displaced persons are given
neither some land nor other benefits and
they have been suffering for the last 8 years.

Shri Mehr Chand Khanna: [ have
already stated that they were entitled to
benefits like any other displaced persons,
As regards the allotment of land, we are
finding it difficult to satisfy even the claim=
ants, what to say of giving land to non-
claimants.

Sardar Igbal Singh: Will Govern-
ment prepare any scheme for purting these
persons as tenants in those lands which were
formerly occupied by Mohammedan tenants
who had left for Pakistan ?

Shri Mehr Chand Khanna: What-
ever land has become evacuee land is being
allotted to the displaced persons in lieu of
the lands left by them in West Pakistan,
The question whether it was formerly
occupied by Mohammedan tenants is not
the concern of the Government of India.

Anchal Sy (Te Cochin)

*1150. Shri A, M. Thomas: Will the
Minister of Communications be pleased
to lay on the Table of the Sabha a statement
showing the terms and conditions under
which the Anchal System of the former
Travancore-Cochin State was taken over
by the Centre and state:

(a) the period of the Agency System
under which the services were run by the
erstwhile Travancore-Cochin Government
and under what conditions ; and

) how many employees were taken
u\'egb by the Centre from the Anchal Depart-
ment ?

The Minister of Communications
(Shri lu" Bahadur): A statement of the
terms and conditions is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 61].

(a) The Agency S lasted from

category of neither rds nor cl 5
and they are put to great difficulty in Delhi,
They were applying to the Delhi State Gov-
ermment for their benefits saying ﬂ:;t at
least some land might be given to them.

1 know whether Government has
drawn up any scheme for them ?

Shri Mehr Chand Khanna: As far
as the Delhi State Government is concerned,
1 am Dot in a position to answer. But, 1
can say categorically that no displaced
person who has come from West Pakistan
can be given any better rights in India than
what he was entitled to in West Pakistan,

Sardar Igbal Singh: Is Government
aware of the fact that these displaced persons
are even more hard hit than the ejected

ystem
1-4-50 to 31-3-19%1; the conditions of the
1-4-5 ha339”‘ oodi

ve been inthe
that has been laid on the Table of Lok
Sabha. .

(B) 2,235

Shri A. M. Thomas: From the state-
ment that has been placed, it is scen that the
t was taken over by the Centre

on 1-4-50 a8 will be seen from this statement:

“Receipts and expenditure connected
wipr.t"l the working of the Anchal
System were to be in the budget
of the Indian P. & T. Depart-
ment, Therefore, the profit, i
any, on the working of the system
would accrue to the Indian
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P. & T. Department and if there
is loss it would likewise be met
by that Department,”

1f so, why is it that the Anchal employees
were Dot entitled to benefits of the Central
scales of pay from 1-4-1950, along with the
other employees in the Income-tax Depart-
ment; Central Excise Department, etc.?

Shri Raj Bahadur: The obvious
reason is that between the period from
1-4-50 upto 31-3-51, the old Anchal Sm
was being worked as an cy of the
Department through the State Government,
“This was done as per recommendations of
the Indian States Finances Enquiry Com-
mittee for very many reasons,

Shri A. M. Thomas: As a matter

of fact, there was agitation from the Anchal

employees of the State. The Communi-
«<ations Minister, when this matter was
raised in the current year at the time of the
discussion of the Communications Ministry’s
Demands, said that orders have been passed
to give these employees also the

of the Central scales of pay from 1-4-50.
Some of the employees were paid really.
“What exactly stands in the way ? Why this
too ultra-technical interpretation of the
agency system ?

Shri Raj Bahadur: I am afraid it
«<ould not be considered to be a too ultra-
technical interpretation. I can say that
s0 far as the other ex-State personnel were
concerned, namely, those who were taken
over into the P, & T. services right from
the introduction of the Constitution, they
‘have been granted their emoluments from
1-4-50 on the basis of P, and T. scales.
In regard to the Anchal System employees,
there was a special feature because in their
case we had to resort to a particular arrange-
ment as a result of the recommendations
of the Indian State Finances Enquiry
Committee, Therefore the Anchal System
employees could not be gi the same
‘benefit as their case was a d It one.-

Shri A. M. Thomast According to
the recommendations of the State Finances
Enquiry Committee, referred to by the hon.
Minister, the employees had to opt either
:;; :Itge State ;.onditims of service or Central

itions of service. They having o
for Central conditions, is it now open tm
Central Government to say that they won't
‘be entitled to the benefit ?

Shri Raj Bahedor: So far as the
Anchal employees are concerned, spesking,
subject to correction, they were not given
that option to start with. . ....

Shri A. M. Thomas: They were.

Shri Raj Bahadur: ....with effect
from 1-4-50. They were taken over on
1-4-51. Up to 31-3-51, they were on the
Age:cy system.

13 DECEMBER 1956

Oral Answers 1418

Shri A. M. Thomas: That is not
correct.

Shri Velayudhan: May I know
whether in this House itself, the former
Minister, the late Shri Kidwai, had defini
said that their service would be coun
fiom 1-4-50? May I know whether the
Minister is aware of that and whether that
has been fulfilled ?

Shri Raj Bahadur: 1 am not aware
of such a statement having been made by
Shri Kidwai. I can only say that 1o begi
with the decision was that the An
System will continue on an agency basis for
two or three years. As a martter of fact,
long before the first year ended, the system
was ended and they were taken over from
1-4-51.

Shri Matthen: Definite orders were
issued by the P. & T, department from
Delhi to pay the Anchal employees their
arrears of pay from 1-4-50. Accordingly,
bills were prepared, audited and scme of

were paid. Now, they have cancelled
that order and asked them to refund the
amount paid. When every other depart-
ment taken over by the Central Goverr-
ment gets the benefit from 1950, what is
the logic of delaying in the case of these
people? I think it is a very small sum for
P. & T. department.

Shri Raj Bahadur: The logicis very
Because the Anchal postage rates
were much cheaper and the emoluments
or scales of pay of Anchal employees were
also lower the Indian P. & T. rates
or scales of pay, and that the Anchal System
employees were taken on an agency basis.
That does not mean that we were not mind-
ful of the need that we should give due
advantages of integration to the Anchal
employees too. To begin with, however,
when the State people were given the bene-
fit of P.&T. scales of pay from I-4-50, these
employees were also considered on a
similar footing. Later on, it was found that
their case was a different one. Hence there
may have been some payments. I will con-
sider the matter so far as these employees
are concerned.

ShriV. P. Nayar: May ] ask the hon.
Minister whether it is not a fact that on
Federal financial integration, these em-
ployees who opted for Government of India
service, were considered 10 have been under
some agency while, simultancously, the
Government revised the rates of postage
and registration and even during that period
the Postal Department made earning much
more than the Travancore-Cochin Govern-
ment used to have, and if so. why is it dif-
ficult for the Government to pay from this
extra revenue?

Shri Raj Bahadur: I think the dif-
ference will be clearly appreciated. As
said, the Anchai people are low-paid em-
ployees. The postal rates were also low.
They were a somewhat distinct category
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from the other ex-State people. Hence
the distinction, In order to give
them the same advantage, we shail have to
reconsider the whole matter.

Shri A. K. Gopalan: May I kvow
whether the hoa. Minister will look into
the assnrance and promise given by the
previous Minister and reconsider tne
matter ?

Shri Raj Bahadur: I have alread
said that, N ¥

Shri A. M. Thomas: I am glad. ...

Mr. Speaker: How many questions
am 1 to allow on this one question ? 1 will
proceed to the next question.

_ Shri A. M. Thomas: One question,
Sir. This is a very serious matter affecting
more than 2,000 persons. Whereas the
other employees taken over by the Centre,
the Income-tax employees, the Bxcise
employees, have been given the benefits,
these people are denied the benefit. It is
also going against the assurances given on
the floor of the House.

Mr. Speaker: What is the question ?

Shri A. M. Thomas: On the floor
of the House, assurances have been given
that they will also be granted the Central
scales of pay from 1-4-s0. Last April
an assurance was made. e hon. Minister
says that he is not aware.

Mr. Speaker: What is the question ?

_Shri A. M. Thomas: The hon.
Minister said that he is pl::{pued 10 reconsi-
der the matter. Day before yesterday I
got a letter from the hon. Minister to the
effect that the Finance Ministry has already
g:)ven me the reply. I donot know how the

0. Minister would stick to his statement
that he would reconsider the matter,

_Shri Raj Bahadur: The hon. Member
will perhaps understand that he has addres-
sed a letter separately and a reply has been
given. In spite of that I will take up the
matter again.

Shri A. K. Gopalan: Certain assu-
rances and promises had been given by the
hon. Minister’s predecessor that the matter
would be considered. May 1 request you
to ask him to say that he will look into the
matter and reconsider it ¥

Shri Velayudhan: Why was it not
implemented ?

Mr. r: I shall ask this matter
be taken up by the Assurances Committee.
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Autmag-lc Looms

_*115x. Shri Tulsidas: Wili the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) the number of additionsl auto-
matic looms in the cotton textile mills
whose installation has been permitted for
Inmndditimal production of 350 million
yards;

(b) the Srate-wise allocation of the
same;

(c) whether the cloth produced on
these looms is specifically reserved for
the export market;

(d) the number of looms under this
allocation which have been installed by
the textile mills so far; and

(e) to what extent cloth produced by
them has been exported ?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) and (b). As
against the 18,000 automatic looms to be
installed for the production of 350 million
yards of cloth for export, condition lerters
have been issued for 10,512 automatic
looms for installation in 107 mills, A
statement showing State-wise allocation of
these 10,512 looms is placed on the Table
of the House. [See Appendix IV, annexure
No. 62].

(€) Yes, Sir.

(d) No looms have so far been installed .

(e) Does not arise.

Shri Tulsidas: May I know whether
by installing these looms, the Minister
thinks that we will be able to export our
cloth at cheaper price?

Shri Kanungo: Yes; that is the
Lope.

Shrimati Tarkeshwari Sinha: May
I know what is the position with regard to
the corton received under the U.S. Aid
Programme the cloth to be exported to
Burma? May I know whether the cloth
produced in the automatic looms in Bombay
would be taken ?

Shri Kanungo: Automatic looms
willtake some time tobe onthe spot. The
Burmese negotiations have nothing to do
with it.
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Storm Detecting Radar

1
Sardar Igbal Singh:
*1153. < Shri M. ullm:rﬁ.ln:
Sardar Akarpuri:

Will the Minister of Communications
‘be pleased to refer to the reply given to
Starred Question No. 1933 on the 19th
September, 1955 and state:

(a) whether th: storm-detecting radar
for modernising the observational outfit
at New Delhi Airport has been received
from the firm with whom the indent was
placed ; and

(b} if so, its price and ‘incidental ex-
penses ?

The Minister of Legal Affairs and
Civil Aviation (Shri Pataskar): (a)
“The storm-detecting radar set along with
most of its accessories has already been
shipped from the U. S. A. A part of this
equipment has just been received and the
rest is expected shortly. Some other
ancillary equipment is expected only next
‘year.

(b) The price ¢f the radar set and its
ancillary equipment is estimated at Rs.
10- 25 lakhs, and incidental expensesinclud-
ing installation charges would be about
Rs. 2-15 lakhs, The equipment is being
obtained under the Technical Co-operation
Aid Programme of the U.5.A.

Sardar Igbal Singh: May I know
the number of Indian sircraft fitted with
radio telephone service because this equip-
ment will be useful only if our aircrafts are
fitted with that ?

Shri Pataskar: Will the hon, Mem-
‘ber repeat the question ?

Sardar Igbal Singh: May T know
whether such type of equipment will be
installed in the Bombay airficld also?

Shri Pataskar: It is a suggestion
for mction. We will consider it.
Dibrugarh-Pashighat Air-Service

*Ix Shri Gohain: Will the Mini-
ster o icati be pl d to
state:

(8) the number of passenger air_services
operating between Dibrugarh and Pashighat
(NEFA) in a week and on which days;

. (b) whether the services on the above-
mentioned line were stopped between
the gth October, 1956 and the 7th October,
195635

(€) if so, the reasons therefor; and

(d) whether Governemt are also aware

that air services to North East Frontier
Agency are irregular thereby causing great
inconvenience tothe travellers and officials ?

Oral Answers 1422
The Minister of Affairs and
Civil Aviation (Shri Pataskar): (a)
Thz Indian Airlines Corporation operate
passengsr-cum-freight air service
Dibrugarh and Pashighat to fre
4 times per week on Tuesdays,
Fridays and Sundays. :

(b) Yes, Sir.
() 4-10-1956 Due to bad weather.
5-10-1956 Not scheduled to operate.

6-10-1956 Due to Pashighat air-
7-10-1956 field being unserviceable.

%yency of
hursday

(d) The Indian Airlines Corporation
have reported that cancellation or delay
in the tarvice is mostly due to bad weather.

Pakistan’s Note on Kashmir

1.
Shri Krishnacharya Joshi:

*1155. < Shri H. N.

1155 {s:m Ma:h:r)m

Will the Prime Minister be pleased
to state:

(a) whether he has received an aide-
memoire the Government of Pakistan
asking for the Government of India’s
comments on the promulgation of a cons-
titution by the Jammu and Kashmir cons-
tituent Assembly as an integral part of the
Indian Constitution;

(b) whether in the said aide-memo-
ire and or elsewhere, the Pakistan Govern-
ment have avered that the action of the
said Constituent Assembly is sltravires of
international commitments by India and
Pakistan mgnrd:gﬁ a plebiscite in Jammu
and Kashmir;

(c) if so, the stand of the Government
of India on this issue?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b} Yes.

(c) The views of the Government of
India on this question have been repeatedly
stated and are well known, A reply will
be sent to the Pakistan Aide Memoire

$000.

Shri Krishnacharya Joshi: May I
know whether, after the complete merger
of the State of Jammu and Kashmir by the
Resolution lf:asud by the Co-stituent
Assembly of the State, the question of
plebiscite arises at all ?

Shri Jawaharlal Nehru: There is
no question of complete merger. The merger
took place in 1947.

Shri Krishnacharya Joshi: Some
persons in Delhi circulate cyclostyled matter
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smi? that the Constitution of Jammu
and Kashmir is und, ratic. May I know
whether this group has any connection
with Pakistan ?

Mr. Speaker: Wherther they are
inspired by Pakistan ?

Shri Krishnacharya Joshi: What
steps have Government taken to stop this
propaganda ?

Shri Jawaharlal Nehru: The Gov-
ernment strongly disapproves of such pro-
which is not only completely mis-
conceived, but factually wrong com s
but the House knows we function under a
democratic structure ine which people can
say the most §oolish and most objectionable
things and we have to put up with them.

Shri Kamath: Is it a fact that a few
months ago at a public meeting in Delhi
the Prime Minister was reported to have
stated that he had made an offer to Pakistan
of a 1 of the Kashmir probl
on a different basis, that is a to say on the
basis of the present cease-fire line, and if so,
is that his present view also ?

Msm.]aw&hqzl;lmm:m
s period eight years, or ever since
this trouble started, the first objective of the
Government of India has been to seek a
peaceful settlement of this as of other
problems. In secking this, we have made
all kinds of approaches and offers in the
?Jnn to the various representatives of the

nited Nations who came here, but we did
not succeed in that. In the course of this,
as I said, all kinds of offers and suggestions
have been made.  If they have not been
accepted, there they end. It is no good
my going on making offers which are not
accepted.

and if so, does that represent the Prime
Minister’s view now ?

:
i
g
B8
:
8
:
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other party accepts something, 1 cannot
deal with nobody.

Shri Kamath: Has the Chief Minister
of Jammu and ir agreed to the sug-
ion, and if so is it not a violation of our
titution also, as the Constitution pro-
vides for comp integration J
and Kashmir with the Indian Union ?

Shri Jawaharlal Nechru: Whatever
ultimate decision is arrived at will not be
by the Prime Minister of India or the
Government of India. It will have to come
‘t;et‘m Parliament for this House to consi-

er. .

Shri Gidwani: Has the attention
of the Government been drawn to a speech
recently made by the Prime Minister of
Pakistan 'hgndthc effect that Pakistan would
accept ecision regarding Kashmir on
the basis of partition of the State on the
present cease-fire line, and may I know
whether the Government of Pakistan have
communicated it to the Government of
India ?

EL ]

Shri Jawaharlal Nehru: Yes, Sir.
Slum Improvement in Calcutta

*1156. Shri M. K. Moitra: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Calcutta Corporation
has made proposals through the State
Government for slum improvement; and

(b) the action Government have taken
thereon ?

'IheMlllneroanrh,leh}gx

and y Esltllll' Swaran Singh

(2) and Eb: o, Sir, but slum clearance
schemes of the Calcutta Improvement
Trust have been forwarded by the State
Government. These schemes were dis-
cussed recently in Calcutta by the Central,
State and Improvement Trust suthorities
and in the light of these discussions, revised

preposals are awaited.
Shrimati Tarkeshwari Sinha: May
I know whether Government propose to

bring any Bill for slum clearance and im-
provement, and if so, whether that Bill
would be brought forward in the life of this.
Parli or in the next Parliament?

Sardar Swaran Singh:  So far s the
subject of slum clearance with regard to
Union Territories is concerned, it is the
intention of Government to initiate legisla-
tion for slum clearance. It all depends

the time available with Parliament
w;etherhwi.]!beablemlakeitnphere
and now. With regard to the States, it is
a State subject, and it will be for the State

i to consider legislation on that
point.

**This answer was subscquently corrected by the Prime Minister. (See Cols, 1447-48)
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Shrimati Tarkeshwari Sinha : May
I know whether any uniform scheme for
slum clearance in the big cities of India
has been taken up by the Government,
and if 80, how far that uniformity has been
maintained or is being maintained or will
be maintained between the Government
of India and the State Governments ?

Sardar Swaran Singh: The hon.
ladg Member knows that I placed on the
Table of the House some months ago a
copy of the scheme that has been fo ted
and a copy also of the circular letter that
has been sent out to the various State
Governments inviting their suggestions
with regard to that. I want to add, how-
ever, that the problem of slums varies
from city to city, and it will not be wise
to impose a uniform pattern. Local
variations will have to be made.

Shri Sadhan Gupta: May I know
what has necessitated the presentation of a
revised draft, what difficulties arose in the
course of negotiations ?

Sardar Swaran Singh: There were
no particular difficulties. The scheme
that had been put forward by the Calcutta
Improvement Trust was not in line with the
scheme which the Central Government
had formulated. The costs according to
the Calcutta Improvement Trust were very
‘;n;rch on the high side which we could not

Flying Club in Andhra

*1157. Shri Krishnacharya Joshi:
Will the Minister of Communications
be pleased to state:

(a) whether the proposal to start a
Fl{’ing Club in Andhra has been finalised;
an

(b) if so, when it will be started ?

The Minister of Legal Affairs and
Civil Aviat (Shri P kar): (a)
and (b). The Government have decided
that the Hyderabad State Aero Club which
is now in Andhra State and which had sus-
pended its activities in October, 1951 should
be revived. The Government have made
it 2 condition that the Club should enroll
at least 100 members before it commences
flying training.

Pakistan Employees of Indian Airlines

Corporation
1158, Shri Gidwani: Will the
ster of G icati be pleased

to state:

(a) whether the PaKistani employees
of the Indian Airlines Corporation staged
a token strike in S ber, 1956 ag
the employment of Indian staff for the
Karachi offices of the Corporation;

and
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(b) whether the Pakistan International
Airlines Offices in Bombay and Calcutta
employ any Indians ?

The Minister of Legal Affairs and
Civil Aviation (Shri Pataskar): (a)
and (b). Yes, Sir.

Shri Gidwani What is the number
of Pakistani in the Airlines
Corporation at i?

Shri Pataskar The total number
of the staff at Karachi is 95 at which only
seven are Indian nationals.

SHORT NOTICE QUESTIONS AND ANSWERS
U. N. Force in Egypt

S. N.Q. No. 8. Shri Kamath Will
the Prime Minister be pleased to state:

(a) the strength of the Indian contingent
comprised in the UN Emergency Police
Force in Egypt;

(b) the duties, functions, and powers
of the Force;

(c) its status vis-a-vis the Government.
of Egypt; and

(d) how long the Force is expected to
function in Egypt?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): The answer is rather long, but
I am prepared to read it out.

(a) 868, including a battalion of 724
and supporting units.

(®) to (d). Under the UN General
Assembly Resolution of November s, 1956,
a United Nations Emergency Force was
established ‘to secure and supervise the
cessation of hostilities in accordance with
all the terms of the resolution of the General
Assembly of November, 2 1956," and the
Secretary General was asked to take nece-
ssary administrative measures for the execu-
tion of this resolution. After consultation
with the Government of Egypt, the Secre-
wary General made certain proposals regard-
ing the duties and functions of the Force
in the performance of their task which were
approved by the General Assembly on
November 7, 1956. These are:

““When a cease-fire is being established,
to enter Egyptian territory with
the consent of the Egyptian
Government is order to help
maintain  quiet during and
after the withdrawal of foreign
troops and to secure compliance
with the other terms established
in the resolution of 2nd Novem-
ber, 1956. The force obviously
should have no rights other than
those necessary for the execution
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of its function in co-operati
with local authorities. It would
be more than an observer corps,
but in no way a military force
temporarily  controlling  the
territory in whichitis stationed;”
I am reading all this as a quotation from
the directions.

. . “..nor, moreover, should the force

have military functions exceeding
those necessary to secure peaceful
conditions. the assumption

that the parties to the conflict
take all necessary steps for com-
pliance with the recommendations
of the General Assembly, its
function can on this basis be
assumed to cover an area extend-
ing roughly from the Suez Canal
to the armistice demarcation lines
established bein the armistice

In the view of the Government of India,
-and of the Governments of Burma, Ceylon,
and Indonesia, which found expression in
the recent meeting of the Prime Ministers
-of these countries in New Delhi, the United
Nations Emergency Force should be a
temporary one and its functions should be
strictly confined to the of the
resolutions of the United Nations General
Assembly.

Shri Kamath: Is it a fact that this
Indian contingent of the United Nations
Emergency Force will function or will be
stationed in the Sinai Peninsula, as was
reported in the press recently ?

Shri Jawaharlal Nehru: I cannot
say definitely. It is for the Commander
of the Force to determine; he may change
them about.

Shri Kamath: Has the  Prime
Minister's attention been drawn to the
Egyptian President Nasser’s reported state-
ment yesterday that fighting might break
out any moment in Egypt because of the
tension still prevailing there, and if so, may
I know whether the UN Emergency Force
has so far succeeded in allaying the tension
somewhat ?

Shri Jawaharlal Nehru: 1 have
seen some reference in the press to a reported
statement by President Nasser. He has
said that this might happen. Thar is his
view. I can say nothing to it. There is
no fighting going on there now, except
perhaps occasional sniping here and there
or something like that, so far as I know.
‘The whole object of sending this Force
there was to lessen tension and prevent
conflict. I have no doubt that tension is
much less, but obviously, it is still there.

Shri Kamath: Is this not the first
occasion on which, under the aegis of the
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world body, the United Nations, an inter-
national force has been organised to halt
aggression and maintain peace in a country,
and if so, does the Prime Minister consider
xtitmurswe]it‘orthcaboljﬂonor the

bandment of sovereign national armies
and the outlawing of war in the near future ?

Mr. Speaker: That is a larger issue.

put one last question. The house will
musth:hinnhmm" er for the rest of the
session, and 1 am sure the Prime Minister
wﬂlalwngisstheﬂouse;thztiswhylm
putting this last question.

Is the Prime Minister in a position to
tell the House whether during his visit to the
USA he proposes to discuss with President
Eisenhower the problem of the Suez Canal
and also the stability and security of Istael
amid a hostile Arab world, particularly in
view of the accord or similarity of the out-
lock and ap})mal:h of the USA Goveriment
with, that ~f the Indian Government in this
matter of Egypt and Anglo-French aggres-
$i01 in that country ?

Mr. Speaker: It does not arise out
of this question.

Shri Jawaharlal Nehru: It has no
connection with this question at all,. These
are very interesting points that he has
raised. If you would permit me, I shall
just tell him that we have no kind of an
agenda of points to be discussed; and any

uestion will be discussed which the Presi-
3ent suggests or which possibly comes into
my mind at the time.

Shri Kamath: He has also given a
a very interesting answer.

U.N. Force for Kashmir

8.N.Q. No. 9. Shri M.S. Gurupada-
swamy : Will the Prime Minister bc
plea: to state :

(a) whether Government are aware of the
statement of the foreign Minister of Pakis-
tan on the 7th December, 1956 in a Press
Conference that his Government would
favour the replacement of Indian and
Pakistan forces in Kashmirby a U. N.
Force; and

(b) what is the reaction of the Gov-
ernment of India in regard to this matter?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): : (a) Yes.

(b) There is no question of any United
‘Nations Police Force being stationed in the
State of Jammu and Kashmir. As far back
as 19th August 1548, the Pakistan Govern-
ment enquired from the U.N. Commission
whether it was intended to employ an,
international or a neutral force to replace
Pakistan troops which were to be with-
drawn from the State in accordance with
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the TCTommission’s Resolution of August
1948, The Comm:mnnsin 'timrt :lel‘;:l({
dated August 19, 1948 made i

clear that it had ~contemplated no such
proposal,

No question can arise of any outside
force coming into Kashmir which is Indian
terrifory.

Shri M. S. Gurupadaswamy : In the
course of his press oonferenoe, the Foreign
Minister of Pakistan has stated that the
Kashmir issue might come up before the
Security Council in January next. May I
know whether there is any truth in this
statement ?

Shri Jawaharlal Nebhru : No I have
seen the statement to which the hon. Mem-
ber refers. I cannot say what the Pakistan
Government may do and when it may
do it, The Foreign Minister of Pakistan
has made many statements in the course
of the last few weeks; some of them seem
tome to be rather extraordinary.

Shri M. S. ldn!nmr
In the course of the same press confer-

ence, the Pakistan Foreign Minister has
stated that Pakistan has to depend on the
collective strength of the Baghdad Pact
Powers for her defence against Indie .

Mr. Speaker : Are we to go into
all that ? The hon. Member has taken
g&y one item out of the press conference

asked about the replacement of the
Indian and Pakistani forces in Kashmir
by the U.N. Force ar 1 the atiit1 e of the
Government thereto. Ar the p::ss zon-
ference, may many oth rt aings n.ight have
been stated. Are we going into all those
details of the press conference in a short
notice question relating to only one item.
No. The House will now proceed to the
next item,

Shrl M. S. Gurupadsswamy :
This is a related question........ v

Mr. Speaker : No. I am going to
the next item,

An Hon. Member : The Prime
Minister is prepared to answer it.

. Mr, Speaker : Whether he answers
it or not, the question does not arise.

WRITTEN ANSWERS TO Q‘U’ESTIONS
All India Industrial Tribusal

*I135. Shri Chattopadhysys: Will
the Mini of Labour be pleased to

state:
(a 'I;he names of the colhmu

Al iy oo Amplemeated the
o Industri Tri
Disputes) Awml,
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(b) the umon Government propose

to take against the management of those
collieries; and

(c) the number of additional Labour
Inspectors appointed since the publication
of the Award ?

The Minister of Labour (Shri
Khandubbai Desai ) : (a)
all the 960 collieries covered. by the Award
have implemented most of the directions
contained therein, A list of collieries in
which  implementation has been un-
satisfactory is placed on the Table of Lok
Sab a. l}u Appendix IV, annexure No.

(b) The officers of the Industrial
Relations Machinery have been instructed
to serve notices on the managements of
the oolhen:'l, where the award has not
been satisfactorily implemented, to show
cause why they should not be pmmtd
for non«:mplemmtuion of the Award.

(c) Fourteen.

State Trading Corporation
Krishan @ Will
and

Ind
how the State Tradin, ion con-
sults representatives of %ndnsu-y and Trade
for commodity taken up by them?

The Minister of Trade (Shri Kar-
markar) 1 There is no fixed pattern of
consultations made by State Trading Cor-
poration with representatives of Ind
and Trade. Consultations are held wi
individual representatives or with Auo-
umom, d ding on the or

of trade ina pm:cnla.r commodity.

Manufacture of Heavy Machinery

Sard D'l?m Singh:
*1132. ar 1
Sardar Akarpuri:

Will the Minister of Heavy Indus-
tries be pleased to state :

(a) whether the team of advisers
from the Soviet Union who visited
India recently to advise the Government
o he " anufacrare of hesvy machiaery

T mani
has submitted any report; and

(b) if so, whether it has been con-
sidered ?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) No, Sir,
(b) Does not arise,
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Textile - Exports

*1139. Shri Shivananjappa : Will
the Minister of Commerce and Con-
sumer Industries be pleased to state
the steps Government have taken to
step up India’s textile exports to the
Middle East countries?

The Minister of Trade (Shri Kar-
markar ) : A statement is .aid on the
Table of the House. [See Appendix
1V, annexure No. 64.]

Commission for
Viet-Nam

*1140. Shri Shree Narayan Das :
Will the Prime Minister be pleased to
stage:

(a) whether it is a fact that North
Viet-Nam had asked the International
Commission supervising the  Viet-
Namese armistice to prevent the S.E.A.T.O,
countries from i out planned
manoeuvres in South Viet-Nam; and

Cb)lfw, whether any steps were
taken by the Commission ?

Minister of External
QM(WMK.CHM):@)
es,

In with the usual practice,
nmkm Commission has taken
up matter with the Government of
South Viet-Nam,

Rent of Evacuee Houses

‘%1146, Dr. Satyawadl : Will the
Min.lsm of Rehabilitation be pleased to

(a)whet.her it is a fact that the rent

by the tenants in the evacuee

in certain cases is treated as
“license” money instead of rent;

(b) if 80, the difference between the
ftwo; and

(c) the reasons why the regular rem:
is not treated as rent?

The Minister of Rehabilitation
(Shri Mechr Chand Khanna ) 1 (a) to (c).
There are dme cases of mumomsed
occupation evacuee perties. [
matter of general poll.cy,p:.i;e unauthorised

occupation of displaced persons who
came into occupation before the 1st Janu-

ary, 1955 is regulanmd
the egtsm rent \dv,egg;:1 thern ‘F;,ye
amount received from the unauthorised

cccupants pending larisation of their
occupation is r?u “License fee”
as distinguished from rent whichis charged
from euthorised occupants.
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Allotment of Quarters to Displaced
Persons

*1148. Babu, Ramnarayan Singh:
Will the Minister of Rehabilitation be
pleased to state:

‘5:: ) whether Government are aware
of fact that several displaced persons
have represented against the allotmdnt
gdcme quarter to two families in Delhi;

(b) if so, whether Gowvernment pro-
pose fto ta.e any action in the matter?

The Minister of Rehabilitation
%Shrl Mehr Chand Khanna) : (a)
es,

. (b) The allotment of one unit consist-
ing of two quarters was made where
the number of persons in a family eligible
for allotment was more than five. One
quarter was allotted where the family had
less than five members. At this stage
when allotments have ceased, it is not
considered feasible to make chan- es,
?a.mm]xrly when alternative allotments
those who might get displaced by those
changes will be impossible  to find.

Fertilizer Factory in Andhra

*1149. Shrl B+ 8. Murthy : Wil
the Minister of Production be pleased to
state:

(a) whether the Andhra  Predesh
requested any help for the new Fertiliser
f;a:wry‘ to be established in that State;

(b) if so, the pature of the help?

The Minister of Production
(Shri Satish ) ¢ (a) The hnta:.e

for help has been, received.
(b) Does not arise,

Per Capita National Income

*1152. Thakur ! Kishore Sinha:
Will the Prime “‘:lr be pleased to
state the State-wise ﬁ_guren average
national income per capita ?

The Pll'lilmu
the Minister of ry EShﬂ

Sadath Ali Khan) : The mfmnuon
is not yet available.

memmm'

*1159. Shri D, C. Sharma : Wil
the Prime Minister be pleased to refer to
the reply given to Starred Question No.
590, on the Ist August, 1956, regerding
violation of Indian Territory by two
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Pakistani aircrafts on the 23rd December,
1955, and state :

‘a) whether a final reply has since
been received from the Pakistan Gov-
ernment ; and

(b) if so, its nature ?

the r of External Affairs (Shri

Sadath Ali Khan ) : (a) A final reply

from Pakistan Government is still awajted.
(b) Does not arise.

Statues in Capital

*1161.  Shrimati Tarkeshwari
Sinha : Will the Minister of Works,
Housing and Supply be pleased to state:

(a) whether Government have any
precise policy in regard to the erection of
statues in the Capital; and

(b) if so, what?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh) :
(a) Yes, Sir,

(b) No Statues will hereafter be erected
without the permission of Government of
India. Where such permission is given,
the Government of India will be advised
;f_gxrding the location, size and design etc.

the Statues by a Committee to be set up
for the purpose,

Heavy Industries in Kerala

*1162, Shri A. K. Gopalan : Will
the Minister of Heavy Industries be
pleased to state:

(a) the nature of Heavy Indus-
turies Government propose to start in
Kerala State during the Second Five Year

(b) the location of each}

(c) whether any annual plan regard-
ing setting up of these industries has been
drawn; and :

(d) if answer to part (c) above be in
-the affirmative, the details thereof ?

The Minister of Heavy Industries
(Shri M. M. Shah ) : (a) and (b). A
statement is laid on the Table of the House,
[ See Appendix IV, e No. 65].

(c) and (d). Already contracts for the est-
ablishment of the D.D.T. factoryat Always
have been finalised. The factory is ex-
pected to be in production by the end of
1958. Regarding the expansion program-
me of Travancore Rubber Works, the
programme is already in hand.

Film on Untouchability
_*1163. Shri M. Islamu-idin : Will the
Minister of Information and Broadcast-
be please | to refer t+ the reply given
to unstarred Q. No. Ig11 cn the gth May,
19:6 and state :

(a) Whether the details of the proposal
to produce a full lenath educative film for
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the removal of untouchability has been

. drawn up ; and

(b) if not, icasons for the delay 2

The Minister of Informastion and
Broadcasting (Dr. Keskar) : (a) and (b)
Details a e being Wo-ked out. The p-epa-
ration of sc ipt which is to be discussed
with pe-s*s specially in‘erested in this
topic Will take some time for fi :alization.

Political Asylum to a Portuguesc
Head Constable

Sardar Igbal Singh:
1164 Sardar Akarpuri:-

Will the Prime Minister be pleased
to state:

(a) whether a Portuguese Head Con-
sta&ale crossed over to India recently ;
an

(b} whether he was granted Politi-
cal asylum in this country?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda):(a) and (b
Since 315t July, 1956, 2 Portuguese Furo
pean officials, one of them a Military Head
Constable and the other a Jail Guard.
entered India from Goa on the 13th
September and 29th September, 1956,
respectively, seeking asylum.  Their
cases are under investigation in cansulta
tion with the Government of Bombay.
A third Portuguese official, a resident of
Daman and Police Constable there also
entered Indian territory on the 2oth August
1956, declaring that he had done so in
error. He was prosecuted for illegal
entry and p ion of unli d arms
and ‘was sentenced to two months impri-
sonment. On the expiry of his sentence
he will be expelled to Daman.

Decimal Coinage

*1165. Shri D. C. Sharma : Will
the Minister of Information and Broad-
casting be pleased to state :

(a) the directive issued to the State
Governments for giving wide publicity 1o
decimal coinage; and

(b) how far they have been imple-
mented ?

The Minister of Information and
Broadcasting ( Dr. Keskar ) :
(a) No directive as such has been issued to
State Governments, but as stated in reply
to Starred - Question No. 2071-A on
12-9-56, the Central Government are
maintainirg close contact with the State
Governments for coordinated
action in the measures to taken for

ing the widest possible publicity
in this matter.

) The State Governments have
und(eh;ukm such publicity through articles
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in the press and also periodicals issued
by them, by making arran ts in
suitable places for the display of demonstra-
tion sets and by utilising their field publi-
city units for' publicing the new coins
and the conversion tables in rural areas.
The State Governments have also made
arrangements for the display and distri-
bution of publicity material produced by
the Central Government in the form of
broadsheets, posters, enamel boards,
pamphlets and  folders.
A d film on ‘Naya Paisa’®
aduced by the Films Division will also
e™shown the State Governments
hr ugh their mobile vans.

Urban Loans

*1166. Shri Gidwani : Will the Minis-
ter of Rehabilitation be pleased to state:

(a) whether any appl cat on for small
urban loans sanctioned by State Govern-
ments m;emlpmd for peyment before
the Regi Settlement Commissioner
lz:anbsy upto the 30 September, 1956;

(b) if so, the reasons therefor ?

The Minister of Rehabilitation
(Shri Mechr Chand Khanna) : (a) and
(b). 8o applications were pending on 30&}
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ber of displaced persons form East Pakistao
in various Eastern States, has been com-
pleted by Messrs, New Theatres Ltd.,
to whom it was entrusted;

(b) if so, the total enditure in-
curred by Government in this connection;

(c) whether it has been released for
exhibition ; and

(d) if the answer to part (a) is in the
negative, the reasons therefor?

The. Minister of Information and
Broadcasting (Dr. Keskar) : (a)
and (d), No, Sir. Preliminary shooting
of the film is going on and itis expected
i': be!mdy by ag;))ut tEhe time m:lgtiona:dg

reply to part of estion No.
on the lotglf\ptﬂ, 1956.

(b) It would be premature to give an
estimate now.

() Does not arise,
Report on X-Ray Equipment

Shri Ram Krishan:
892.9Shri D. C. Sharma :

Will the Minister of Commerce and
C Industries be pleased to

September, 1956. They will be disp
of shortly by the Regional Settlement
Commissioner to whom funds for the
purpose are being allotted.

Co-operative Spinni and Weav-

ing Mills at Cannanore

*1167. Shri A. K. Gopalan : Will
Minister of Commerce and Con-
mer Industries be pleased to state:
(&) whether Government have sanc-
:‘i,oned the 'jmwm of loan asked forml:dy
e proposel co-operative spinning
guvin.g mills at Cannanore of Kerala
tate;

(b) if so, the amount so sanctioned;
and .

(c) when the amount can be drawn
and under what terms and conditions #

The Minister of Commerce and
Industries (Shri Kanungo ) : () No
request for loan has so far been received by
Government.

(b) and (c) Do not arise,
DommmrBlmFﬂm- on Rehabili-
tation of d Persons

*1168. Shri M. Islamuddin : Will
the Minister of Information and Broad-
casting be pleased to refer to the reply
given to Unstarred Question No. 846
on the 1oth April, 1956 and state;

(a) whether the documentary film
with rehsbilitation of large num-

refer to the reply given to Starred Ques-
tion No. 9oz on the g¢th August, 1956
and state :

(a) whether Government have receivd
the report of the panel of experts on X-Ray

equipment ; and
(b) if so, the main features thereof?

The Minister of Heavy Industries
and Commerce and Consumer
Industries (Shri Morarji Desal) 3

(a) No, Sir.
(b) Does not arise.
Film Enquiry Committee

893. Shri_ Ram Krishan : Wil the
Minister of Information and Broad-
casting be pleased to state the action taken
by Government to implement the recom-
mendation of Film Enquiry Committee
that a uniform entertainment tax at the
rate a of 209 for all seats in all States,
should be introduced, in place of the
existing widely varying rates on different
classes of scatsinthe States?

The Minister of Information and

» Keskar) 1 Enter-

tainment tax is an_exclusively State subject,
The recommendations of the Film En-
quiry Committee, 1951, were, theefore,
brought to the notice of the Stater Go/-
ernments. The whole question was assin
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recently reviewed by the  Texation
Enquiry Commission. While the Com-
mission agreed that a percentage basis
should be adopted for the levy, th:y
were not in favour of a specific rate, viz,,
20% on an all-India basis. They were
of opinion that inorderto enable acertain
degree of differentiation the percentage
may be graded on a very broad basis.

Employment for- Displaced Persons

894. Shri Biren Dutt : Will the
Minister of Rehabilitation be. pleased
to state :

(a) Whether the schemes for open-
ing  bidi factories to provide employ-
ment to the old displaced persnnn of
Tripura are being implemented

(b) if so, how many such factories
have been started;

(c) the number of displaced  per-
ons who have been given employment
under the bidi scheme ?

The Minister of Rehabilitation
(Shri Mchr Chand Khanna) : (a) to
Ac). Yes, 41 bidi making units
sanctioned and are in different stages of
imple ion, These are ex-
pected to provide employment to 615
displaced persons when fully imple-
mented.

Labour Inspectors
895. Shri Chattopadhyaya : Will the
Mini of Lab be pl i to
state:

(a) the reasons for the delay in filling
up the wvacancies of Labour insPeE-
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Cardamom

896, Shri Velayudhan : Will the
Minister of Commerce and Consumer
Industries be pleased 1o state :

(a) whether cardamom is now bought
under a pool auction just like tea in
the Cochin market;

b) if so, who lus been given the
right to auction the goods ?

The Minister of Hesvy Industries
and Commerce and Consumer Indus-
tries (Shri Morarji Desal) : (2)
and (b). Government have issued no
instructions for the holding of such suctions
The trade have presumably arrived at
some arrangement privately with Messrs
Carritt Moran & Co. Ltd, who are reported
to be conducting these auctions since
17th October, 1956. Eﬁ: of cardamom
continues to be export Iestri-
ctions.

Housing for Low-I Groups
897. Shri Gidwani : Will the Minis-

ter of Works, Housing and &
be pleased to state: tad

(a) whether Government have received
schemes from  the State Governments
for the allotment of money for housing
for low-income groups in their States
ﬁgﬂ: the Second Five Year Plan;

(b) if so, how much moncy has been
allotted to them the pur-
pose ?

The Minister of Works, Housing and
Supls (Sardar Swaran Singh) :
specific Schemes in regard to
w.income groups housing are recewcd
from State Governments; d:ey merel
indicate their requirements of funds
and allocations are  made by the Cenn-e
Requirements of funds for the Low-
Iawm‘e Group Housing Scheme for the

tors at Kothagudium and Secund
and gud

(b) who is looking after their work ?

The Minister of Labour (Shri
Khandubhai Desal ): (a) The delay in
ﬂllmg up the vacancies is due mainly to
the time taken for completing the for-
malities, namely verification of antece-
dents a d character, medical examination
etc, in res of candidates recommended
b! the U, Publ.lc Service Commission,

(b) One of the candidates recommended
y the Commission has since been posted
ru Kothagudium. The Conciliation
?ié"m&”iﬁ“‘“""“’ﬁ' Cothee o
e _wor ting to the office
Labour Insp at ¢ .

Five Year Flan have already
been -intimated by most of the State Gov-
ernments,

(b) A statement is laid on the Table
g{f the}}ouse [See Appendix IV, annexure
o. .

Indian Embassy in U.S.A.

898 Shri D. c. Sharma : Will the
Prime Minister be pleued to state:

{a) the expenditure incurred on
the Indian Ambassadnrs Office,
Washington  in  1955-56 ;

(b) whether there has been any in-
crease in the expenditure of that year
asdoompmd the previous year;
an

(c) if so, the reasons therefor ?



1439 Written Answers

The Prime Minister and Minister
of E:t.em;l Affairs (Shri Jawahsarlel
% : (a) The expenditure on the
Indlm mbassy ~ Washington is debited
to different grants controlled by various
Ministries, In respect of 1955-56 a
total expsnditure of Rs. 27,52,348 has
been booked so far against the grant
controlled by the Ministry of External
Affairs only and includes expenditure
on the main Chancery and Information
Services. As the accounts for the year
1955-56 have mnot yet been finally closed,
it is not possible to, furnish firm figures
as some book adjustments are likely to be
effected before the accounts are closed.

(b) The corresponding figure relating
the year 1954-55 is Rs. 26,37,091I.
Thcre has thus been a slight increase in
expenditure during the year 1955-56 as
compared with the previous year.

(ﬂl The excess is mainly due to increase
in expenditure on the Postage and
Telsgram Charges and carriage of dip-
lomatic bags and as a result of the decision
to adjust expenditure on this account
relating to the Defence Services Wing,
against the Civil BEstimates,

Raids from Pakistan

Will the Prime Minister be pleased
to state :

(a) whether the Government of India
have made any demard for the loss
of life and property of Indian netionals
caused by raids from Pakistan side
from the st of August onwards;

(b) if so, the result of these demands?

The Prime Minister and Minister of
External = Affairs (Shri Jawaharlal
Nehru): (a) Yes Sir, in two cases in
each of which an Indian national lost
his life. In one case the ent of
India requested the Government of Pahs-
tan to apprehend the culprits md
make them pay d to the dep
of the deceased. In the other case the
Government of West Bengal have asked
the Government of East Pakistan to
pay adequate compensation.

(b) Final replies are awaited.

Vigilance Officer
900. Shri D.C. Sharma:

Shri K. C. Sodhia 1

Will the Minister of Communications

be pleased to state:

(a) whether any improvement  has

been effected in the working of the
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Ministry and its Attached and  Sub-
ordinate Offices since  the Vigilance
Officer was appointed; and

(b) the number of. officers Cdealt
with' for corruption and other irre-
gularities ?

The Minister of Communications
(Shri Raj Bahadur): (a) and (b). A short
note containing the required information
is laid on the Tuhle of Lok Sabha, [See
Appendix IV, annexure No. 67].

Displaced Persons in M Camp,
Wm'h ayapur

9o1. Shri N. B. Chowdh; t Will the
Minister of Rehabilitation pleased
tostate the steps taken by Govern-
ment to resettle the refugees of the
Mayapur Camp in the Arambagh sub-
division in e district of Hooghly in
West Bengal after their camps have
been washed away by the recent floods ?

The Minister of Rehabilitation
(Shri Mehr Chand Khana) : There was
no camp at Mayapur in Arambagh Sub-
division. There were, however, two camps
in that sub-division situated at a place
called Sahapur v hich is near Mayapur.
These camps were affected by the floods
and the displaced families were removed
to high lands where 500 new tents were

rovided for their accommodation. The
Hood water has since receded and the
families are returning to the old camp
sites.

Aligan] Quarters for Daftries and
Sweepers

902, Shri 8. C. Samanta : Will the
Minister of Works, Housing and Sup-
ply be pleased to state :

(a} whether it is a fact that about

thousand quarters were built for

Dn&ne! and Sweepers at  Aliganj (Lodi
Colony);

{b) if so, when ;

(c) when electrical fittings were pro-
vided in those quarters;

(d) whether they are getting elec-
tric light at present;

(¢) tow many houses have  recent-
ly “been declared unsafe;

(f) how the persmshwng inthme
houses will be accommodated ?

The Minister of Works, l!mlll.ng and
Suppl;r (Sardar Swaran Singh) :
{a) and (b) A statement is laid on
the Table of the House. [See Appendix
IV, annexure No. 68].

(c) By December, 1955,
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(d) No. Sir. Due to shortage of cables,
New Delhi Municipal Committee have
not yet provided the current.

(e) 25 Daftry quarters and 22 peon
quarters are being got vacated for re-
placement of roofs,

(f) Alternative accommodation is being
provided to them.

Industrial Co-operatives in Bihar

903, Thakur Jugal Kishore Sinha :
Will the Minister of Commerce and
Consumer Industries be pleased to
state what provision has been  made
for financing the industrial co-opera-
tives in the state of Bihar and the
agency from which such financing will
be done in 1956-57 ?

TheMlnIslaaruanvy!nduﬂrb

and C
tries  (Shri Desai) : No
cific provision for cing Industrial

ratives is made in our State-wise
allocations of funds in respect of small
scale industries. Every scheme of Indus-
trial tives, sponsored by State
Governments, is, however, examined by
this Ministry and requisite financial
assistance, on approval of the scheme,
is given to State Governments in accor-
dance with the prescribed financial pattern.
No scheme relating to Industrial Co-
operatives has been received from the
State of Bihar,

Exchange of Firing between Border
Patrols

904. Shri l-LG.Vnishuv t Will the
Prime Minister plenedmm:

(a)'whether  there was any border
clash and heavy exchange of g be-
tween Indians and Pakistani = Border
Patrols on Tuesday, the 13th November,
1956 near Sialkot; and

(b) if so, the nature of the incident
and loss or damage caused thereby ?
The Prime Minister and Minister of

External Affairs (

Nehru): (2) and (b). There was no
clash or heavy exchange of firi
Indians and istani Border Is on
ihe 13th November, 1956, near Sial-
ot. °

Khadi Board

905. Shri Nambiar : Will the Minis-
ter of Production be pleased to state :

* _(a) the topics on which demonstra-
7 tims were organized by the Khadi Board
during 1955-56;

"Sﬂ the venue of these demonstrations;
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(c) the total diture  incurred
by the Khadi Board on these demons-
trations ?

uty Minister of Production
(Shri Sl:;?;h Chandra): (a) to (c).
A statement is laid on the Table of the
If:lgciu“ [See Appendix IV, annexure No.

Ghani's
906. Shri Nambiar : Will the Minis-
ter of Prodaction be pleased to state :

(a) the total number of ghanis re-
cognised by the Khadi and Village
Industries Board in India at present;

(b) their State-wise distribution;

(c) the amounts sanciioned 1o the
All India Khadi and Village Indus-
tries Board for the development of Ghani
Industry during the years 1953-54,
1954-55, 1955-56, and 1956-57  and
how the amounts have utilized
by the Board; and

(d) the nmnher of ghanis p: ed
to be opened during the currem an=
cial year and their location (State-
wise) ?

ty
(Shri Satish Chandrsa): (a) Accor-
ding to reports availeble so far, 11,635
ghanis have been registered upto the end
of November, 1956

(b) and (c) Two statements are laid
on the Table of Lok Szbha. [See Appendix
IV, annexure No. 70].

The amounts are being utilized inter
alia for the following purposes :—

(i) for stocking oilseeds;

(ii) for providing share capital focr
oilmen’s co-operatives;

(i) for the installation of improved
ghamis and the construction
of sheds;

(iv) for setting up model demons-
tration-cum-production centres;

(v) for pm ‘iding training to mistries
elies etc ;
(wi) fur pnyment of rebate on sale
of ghanis oil;

(vii) .i;t; manufacturing of ghanis;

(viii) for publicity and propagands.

(d) 2,000 ghanis are proposed to be
introduced dsmrg the current yeéer. Of
these, 1,884 ghams only have so far been
allocated tothe different Staies. Stete-
ment ITI showing the State-wise allo-
cation is also laid on the Table of Lok Sabha.
[See Appendix IV, annexure No. 70].
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N.E-F. A

908. Shri Rishang Keishing : Will the
Prime Minister be pleased to state :

(a) whether it is a fact that a Finan-
cigl Adviser has been appointed for
North  East Frontier Agency Admi-
nistration; and
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(b) if so, since when ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) and (b.. In view of the
new large scale develorment protecrs
and the urgent needs establisk ment
and extending administraticn in the Nenh
East Frontier Agency, the Goverrment
of India ngp‘;:'imed a Financial Aaviser,
with effect 24th June, 1954, for assis-
ting the Amu:gin effecting _economy,
mrrodnmgﬁm al sanciicn end avoiding
dilay. The Financial Adviser is alco an
€x-0, Deputy Secrctary in Finerce
Ministry and has the pcwer to  give
financial concurrence on the spot within
certain limits,

Fertillzer Factories

909. Shri Viswanatha Reddy : Will
the Minister of Production be pleased
to state :

(a) the total quantity of fertilisers
that is to be produced in the three ferti-
lizer factories that are preposed to
‘lj’: set up during the Second Five Year

an;

(b) when are these factories expect-
ed tostart production ?

The Deputy Minister of Production
Satish Chandra ) : (a) When

in full production the three faciories are
expected to produce about 2,20,000 tons
of nitrogen per annum. The total
quantity of fertilizers will dererd cn the
gmtmgen content of the finished® pro-

8.

(b) By about 1960-61.

N.E. F. A,

910, Shri Gohain : Will the Prime
Minister be pleased to state :

() how many houses and villages of
the tribal people in N.E.F.A. are re-
ported to have been burnt by acci-
dental fire in the year 1956 so far; and

(b) whether compensations in the
way of relief have been given to 1he
aﬂ‘ect;d . people their rehabilita-
tion

The Prime Minister and Minister
of External Affairs (Shri Jawahsrlal
Nehru) : (a) and (b). The informat on
has been called for from the NEFA,
Administration and will be laid on the
Table of the House, when received.
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Sub-soil Water in Delhi

912, [ Sardar Igbal S]ngll H
Sardar Akarpuri

Will the Minister of Works, Hous-
and Supply be pleased to state :

(8) whether the committee of ex-

g-ns appointed by the Ministry of

orks, sing and Supply has sub-

) regarding  sube

(b) if so, the main feature of the
report; and

(c) whether any steps have been
taken in the matter ?
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The Minister of Works, Htusing
and su Swaran Singh ) :
(a) Yes Sir, An interim report has been
received ; ‘

(b) The main features of the interim
report are —

(i) There has been a rise in the
sub-soil water level in New
Delhi varying frcm itwo feet
to seventeen feet since 1912.

(ii) The sub-soil water level in
some  places during monsoon
has been found to be rising to
about 6 feet and in some places
between 6ft. to 1oft. below
the ground level.

(iii) There has been no serious
settlement  of soil on this
account, mnor has any serious
damage so far cccurred to
buildings nor is any large
scale damage apprehended;
nevertheless, some cauticn is
indicated as rise in sub-soil
water level tends to reduce the
bearing capacity of the soil
and increases the rpossibility
of seepage of moistvre into
floors ard walls with conse-
quential effects on the super-
structure.

(c) Yes Sir, by lowering of sub-soil
water table in (ke ‘bedly zffected’ rress
by pumping our. .

**CORRECTION OF ANSWER TO
SUPPFLEMENTARY QUESTION ON
STARRED QUESTION No. 1155

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : I nmvery grateful to you for
this opportunity to a correction.
This morning a Supplementary Question
was put to me (vide Starred Question No.
1155) and I gave an answer, I find now from
the report that the question was much more
than that I had heard and my answer‘Yes’
appears to cover much more than what
I know. As reported, the question by
Shri Gidwani was:

“Has the attention of the Government
been drawn to a speech recently
made by the Prime Minister of Pakis-
tan to the effect that Pakistan would

t the decision regarding Kashmir
:Ee basis of plmtmn otg the Statc
on the present cease-fire .

This is all I heard. But:.hgquesum
continues :

.and may I know whe:her the Gov-

‘ernment of have comm-
unicated it to the Government of
India ¥’
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to Supplementary Ques-
. tion on Starred Question
No. 1155

I was not aware of this, My answer
was ‘Yes’. I have seen in the Newspapers
what the Pakistan Prime Minister has said.
But this report of my answer to this ques-
tion is, I believe, on the wires to newspapers
and it appears to mean that the Pakistan
Government had communicated this
10 me; it isnot so. All I meant was that
T have seen in the newspapers the report
of the speech of the Prime Minister of
Pakistan,

I would like to make this correction,
sad if it is agreeable to you, even in the

Previous answer, this correction might be
e.

956 Correction of Answer 1448
to Supplementary Ques-
tion on Starred Question

No. 1155

Mr. Deputy Speaker : That correction
may be made so far as our records are
concerned. I will request the Press also
if they have sent certain despatches, that
they might make that correction. They
ought to take note of this. I may inform
the House that certain hon. Members also
might have felt it. I was here on this
side, some hon. Members did feel that the
Prime Minister had not heard the latter
portinn cf the question. We felt that the
Prime Minicter’s answer was not the ans-
wer to the whrle’ question., Myself and
Mr, Gopelan discussed it at that time

**Sec Col. 1424
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LOK SABHA
Thursday, 13th December, 1956

The Lok Sabha met at Eleven of the
Clock.

JMr. SPEAkER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-08 hrs.

PAPERS LAID ON THE TABLE

InteERIM REPORT OF SECOND FINANCE
COMMISSION

The Minister of Finance and Iron
and Steel (Shri T. T. Krishna-
machari): 1 beg to lay on the Table,
under article 281 of the Constitution,
a copy of the Interim Report of the
Second Finance Commission together
with an explanatory memorandum
showing the action taken thereon.
[See Appendix IV, annexure No. 71.]

Shri Kamath (Hoshangabad): Happy
new year to the Prime Minister. For,
he would not be here......

Mr. Speaker; He will come back by
that time,

Shri KEamath: He would not come
back till the New Year.

MNoTIFICATIONS UNDER COFFEE MARKET '
ExpANSION AcT

The Minister of Consumer Industries
(Shri Kanungo): 1 beg to lay on the
Table a copy of each of the following

2800

Notifications, together with an expla-
natory note issued under the Coffee
Market- Expansion Act, 1942:—

(i) S.R.O. No. 1668, dated the 13th
August, 1955; and

(ii) S.R.0. No. 1669, dated the “13th
August, 1955. [Placed in Library. See
No. S-561/56.]

AMENDMENTs To CoaL Mines PITHEAD
BatH RuLes '

The Minister of Labour (Shri
Khandubhai Desai): I beg to lay on
the Table, under sub-section (7) of
section 59 of the Mines Act, 1952, a
copy of S.R.0. No, 2465, dated the 27th
October, 1956, making certain amend-
ments to the Coal Mines Pithead Bath
Rules, 1946. [Pleased in Library. See
No. 5-559/56.]

AmMENDMENTS TO Coal MINES LasBour
WeLrare Funp Ruires

Shri Khandubhai Desai: 1 beg to lay
on the Table a copy of the S.R.O. No
2778, dated the 24th November, 1956,
making certain amendments to the
Cool Mines Labour Welfare Fund
Rules, 1949, [Placed in Library. See
No. S-560/56.]

Shri T. B. Vittal Rao (Khammam):
As regards the rules that have been
modified and laid on the Table of the
Heuse, up till now the procedure has
been that whenever any rule is to be
modified the draft is to be first publish-
ed in the gazette and comments called
for. In this case, this was not done.
May 1 know why the previous practice
was not followed?

Mr. Speaker: Is it not obligatory
under the General Clauses Act that all
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[Mr. Speaker]

rules must be published in the Gazette
of India?

Shri T. B. Vittal Bao: The draft is
first published and comments called for
and then it is finalised.

‘Mr. Speaker: What has happened
now?

Shri T. B. Vittal Rao: That practice
has not been followed. The draft
rules were not published,

Mr. Speaker: Only final rules have
been published?

Shri T. B. Vittal Rao: Yes, Sir.

Shri Khandubhai Desai: In order to
expedite it, we have done it.

Mr. Speaker: The hon. Minister will
kindly look into this matter. I believe
under the General Clauses Act, all
rules must first be published in the
gazette in draft form, in three issues,
and so on.

Shri Khandubhai Desal: I will look
into it.

ReporT oF 'TArIFF COMMISSION ON
IsoNICOTINIC AcIp INDUSTRY, ETC.

The Minister of Heavy Industries
(Shri M. M. Shah): I beg to lay on
the Table, a copy of each of the fol-
lowing papers, under sub-section (2)
of section 16 of the Tariff Commission
Act. 1951:

(1) Report (1955) of the Tariff
Commission on the grant of protec-
tion and/or assistance to the Isoni-
cotinic Acid Hydrazide (Isoniazid)
(INH) Industry;

(2) Government Resolution
No. 2(2)TBI|55 dated the 8th De-
cember, 1956;

(3) Statement under proviso to
section 16(2) of the Tariff Com-
mission Act, 1951, explaining the
reasons why the documents refer-
red to at (1) and (2) above could
not be laid within the period
prescribed under the said section.
[Placed in Library. See No. S5-563/

56.]
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POINT OF INFORMATION

Shri Kamath (Hoshangabad): Before
we proceell to other matters, may I
earnestly request you to take notice
of the fact that the Minister of Infor-
mation and Broadcasting promised on
Monday to make a statement “in two
or three days"? That was the definite
statement he made on Monday about
facilities for broadcasts on the ALR.
by leaders of different political parties
in India. Today is Thursday, the fourth
day after he made that statement.
He has not made the promised state-
ment.

L

Mr. Speaker: His attention will be
drawn to this,

MOTIONS RE MODIFICATION OF
LIFE INSURANCE CORPORA-
TION RULES

Mr. Speaker: The House will now
proceed with discussion of Motions re-
garding modification of the Life Insu-
rance Corporatidn Rules, 1956.

Shri S. C. Samanta (Tamluk): I beg
to move:

This House resolves that in pursu-
ance of sub-section (3) of section 48
of the Life Insurance Corporation Act,
1956, the following new Rule be in-
serted after rule 2 of the Life Insur-
ance Corporation Rules, 1956, laid on
the Table on the 20th November, 1856:

“2A. Meetings of the Corpora-
tion and of certain Committees.—
The Corporation, the Executive
Committee and the Investment
Committee thereof shall meet at
such times and at such places as
the Chairman of the Corporation
or as the Committee concerned
may appoint in this behalf:

Provided that as nearly as may
be one-half of the total humber of
such meetings in a year shall be
held in Calcutta.”
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secret ballot, five persons for ap-

pointment to the Employees and
Agents Relations Committee,

2803 Motions re

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
*»the said resolution.

Shri Sadhan Gupta (Calcutta South- (2) No persen who is not an
East) I beg to move: employee of the Corporation,

. shall be entitled to be elected as a
(1) This House resolves that in pur- representative under clause (a) of
suance of sub-section (3) of section 48 sub-rule (1) or for appointment
of the Life Insurance Corporation Act, to the Employees and Agents
1956, the following rules be substituted Committee under clause (b) of
for rule 14 of the Life Insurance Cor- sub-rule (1) unless he is a mem-
poration Rules, 1956, laid on the Table ber of a trade union of any section
on the 20th November, 1956: of employees under the zonal

“14. Corporation to constitute
Employees and Agents Relations
Cotmmittees.—The Corporation
shall constitute for each zonal
office an Employees and Agents
Relations Committee consisting
of:—

(a) five representatives of the
employees of the Corporation elec-
ted in accordance with the provi-
sions of rule 14A;

(b) three representatives elect-
ed to the provisions of rule 14B;
and

(c) not more than five repre-
sentatives of the Corporation to be
nominated by the Corporation.

144. Election of .employees
representatives.—(1) The five re-
presentatives of the employees
shall be elected in the following
manner: —

(a) The employees employed in
each office under the zonal office
shall elect by secret ballot one
representative for evey one hun-
dred of such employees or part
thereof exceeding twenty:

Provided that where the number
of such employees is twenty or
less, such employees shall be en-
titled to elect one representative.

Explanation.—For the purposes
of this clause ‘employees’ means
employees who are workmen as
defined in the Industrial Dis-
putes Act, 1947 or employees em-
ployed as inspectors.

office.

14B. Election of agents’ repre-
sentatives.—(1) The three repre-
sentatives of the agents shall be
elected in the following manner:

(a) The agents shall elect by
secret ballot one representative
for every thirty agents or part
thereof exceeding fourteen, ope-
rating in areas covered by each
divisional office under the zonal
office in such manner as the Cor-
poration may determine.

(b) The representatives elected
under clause (a) shall elect by
secret ballot three representatives
for appointment to the Employees
and Agents Relations Committee.

(2) No person who is not an
agent shall be entitled to be elect-
ed as a representative under
clause (a) of sub-rule (1) or for
appointment to the Employees
and Agents Relations Committee
under clause (b) of sub-rule (1)
unless he is a member of any
association, the objects of which
include the promotion of the
interest and welfare of agents and
of which agents are entitled to be
members.

14C. Election of Chairman of
the Employees and Agents Rela-
tion Committee.—The persons
constituting the Employees and
Agents Committee shall elect one
amongst themselves as Chairman
of the said Committee.

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
- the said resolution.

{b) The representatives elected
under clause (a) shall elect by
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[Shri Sadhan Gupta]

(2) This House resolves that in pur-
suance of sub-section (3) of section 48
of the Life Insurance Corporation Act,
1956, the following proviso be added

‘1o rule 14 of the Life Insurance Cor-
porafion Rules, 1858, laid on the Table
on the 20th November, 1956:

“Provided that the representa-
tives of employees shall not be
nominated without previous con-
sultafion with the trade unionms, if
any, of the employees under the
zonal office,

Explanation.—For the purposes
,of this rule, where there is & fede-
ration of trade unioms of any sec-
tion of the employees under the
zonal office, ‘trade unions’ in re-
lation to such section shall mean
such federation.”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

(3) This House resolves that in pur-
suance of sub-section (3) of section 48
of the Life Insurance Corporation Act,
1956, the following clause be inserted
after clause (b) of rule 17 of the Lie
Insurance Corporation TRules 1956,
laid on the Table on the 20th Novem-
ber, 1958:

"(bb) the total lapse of business—

(i) between zero to one year;

(ii) between zero to two years;
and .

(iii) between zero to three years;”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

(4) This House resolves that in pur-
suance of sub-section (3) of section 48
of the Life Insurance Corporation Act,
1956, the following clause be substitut-
ed for clause (d) of rule 17 of the Life
Insurance Corporation Rules, 1956, laid
on the Table on the 20th November,
1956:

“(d) the nature of investment
showing geparately—

(i) the nature and amount of
investment in the public sector;
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(ii) the nature and amount of
investment in the private sector;
and

(iii) where any investment of
one lakh of rupees or more has
been made in any individual con-
cern or in concerns belonging to
or controlled by omne group of
individuals, the name of such con-
cerns and the nature and amount
of investment made therein; and”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution. ’

Mr. Speaker: These motions are
before the House.

Shri 8. C. Bamanta: During the dis-
cussion of the Life Insurance Corpora-
tion Bill, I proposed that the Hekd
Office of the Corporation should be
situated at Bombay and Calcutta. But
this proposition was not accepted.

We all know that insurance work
is spread over the country and the
greatest concentration is in Bombay
and Caleutta. Now that it has been
centralised and the Head Office is
situated in Bombay, other parts of the
country require encouragement from
the central body. So my simple pro-
position is that the meetings of the
Corporation and certain of its Com-
mittees should be held in Calcutta alsu.
I think there will be no difficulty on
the part of Government to arrange the
same, as there are zonal offices at
Calcutta also. This is a most simple
proposition and I hope Government
will accept it,

Shri Sadhan Gupta: I have moved
Motions Nos. 2, 3, 4 and 5. My Motions
Nos. 2 and 3 relate to rule 14 and
Nos. 4 and 5 relate to rule 17. Ruale
14 relates to the constitution of the
Employees and Agents Relations Com-
mittees and rule 17 relates to the pre- -
paration of the annual report of the
working of the Corporation,
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The first two Motions are of vital
+ importance to the insurance employees
and to the insurance agents and the
last two Motions are of importance to
the country as a whole. Of course, all
¢ the Motions are of importance to the
country as a whole, because the policy
adopted towards the employees is as
much of interest to the country as a
whole as the policy adopted in regard
to investment, for instance. incorpora-
ted in the annual report.

" 12-18 hrs.
[Mr, DePUTY-SPEAKER in the Chair]

The first two are of particular inte-
rest to insurance employees whether
m the offices or in the field, and to
insurance agents also. When the Life
Insurance Corporation Bill was under
discussion, I had put in a plea for
adopting the elective system for em-
ployees’ representation. It was, as far

.as I remember, said at that time that
the system to be adopted would have
to be prescribed by rules and it could
not be formulated in the Act itself.
Now rules have been formulated for
constituting Employees and Agents
Relations Committees in the various
zones, and it is astonishing to see that
rule 14 simply states that the repre-
sentatives of the employees and agents
will be nominated by the Corporation.

Now, we all know that we appea:
* to be pledged to associafing the work-
ers with the management of industry.

That is our profession—association of

workers with the management of in-
" dustry. That, of course, has not been
done, Whenever that question is rais
ed, it is said that it is being consider-
ed. For about three years, that is the
answer that has been given. But
~ what I want to emphasisé here is that
" this is a question not relating to the
management of the industry, but it is
a question relating to the employees
themselves, the representation of the
employees themselves on a committee
which will go into the mutual differ-
* enceg and settle mutual differences ané
adopt measures to secure amity and
good relations between the. Corpora-
tion and the employees. On such a
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body, is it fair to give the Corpora-
tion an arbitrary power to nominate
the employees’ and agents’ representa-
tives? 1t is a self-evident fact that
the representatives of the employees
and agents can best be chosen by the
employees and agents themselves ana
not by the Corporation, The Corporu-
tion cannot say who will protect the
interests of the employees and the
agents., It is absurd for the Corpora
tion to claim that it has the privilege
and far less it has the ability to select
the representatives of employees and
agents. Therefore, I have suggested by
my amendment, No. 2, to Rule 14, the
most rational system that could be
adopted for securing the representa-
tion of the employees and agents.

Instead of nomination, what I have
sought to introduce is the elective sys-
tem. I will advance no other plea for
the elective system except the plea of
democracy. After all we are all pledg-
ed to industrial democracy. It is ele-
mentary democracy in industry that
the affairs of the -employees at least
must be managed by the employees
themselves and not be determined for
them by their employers. It is the
height of autocracy to say that the
employer will determine who will re-
present the employees and agents in
the Employees and Agents Relations
Committee.

Apart from questions of principle,
unless the employees’ and agents’ re-
presentatives enjoy the confidence of
the employees and agents themselves,
however much the Corporation may
nominate them, however, much they
may try to establish amity and good
relationship between the employeer
and the Corporation, they would sim-
ply be rejected by the employees;
they will cut no ice at all. They wili
not succeed in securing any amity or
good relationship. On the other hand,
their nomination itself will create
bad blood between the Corporation
and its employees. Therefore, I strong-
ly plead that the employees’ and
agents' representatives on the Employ-
ees and Agents Relations Committees
in each zone should be elected by the
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interests concerned and should not be
foisted upon the employees or agents,
as the case may be, by the arbitrary
decree, as it were, of the Corporation.

I have suggested, instead of Rule 14,
4 rules. The first, which is a substitute
for Rule 14, says:

“The Corporation shall constitute
for each zonalt-office an Employees
and Agents Relations Committee
consisting of: — :

(a) five representatives of the
employees of the Corporation elec-
ted in accordance with the provi-
sions of rule 14A;

(b) three representatives elect-
ed by the agents according to the
provisions of rule 14B;

(c) not more than five represen-
tatives of the Corporation to be
nominated by the Corporation.”

This rule 14 adopts the natural basis
that the employees’ and agents' re-
presentatives on the committees
should be elected by the interests con-
cerned. In the two following rules,
which I have numbered as 14A and
14B, I have provided for the procedure

of elections, a procedure which, as I~

shall show, is absolutely a feasible pro-
cedure, and, what is more, the strong-
est recommendation for it is that it is
a very democratic procedure, the most
democratic procedure that is possible
under the circumstances. Rule 14A
reads like this:

1) The five representatives of
the employees shall be elected in
the following manner:—

fa) The employees employed in
each office under the zonal office
shall elect by secret ballot one re-
presentative for every one hundred
of such employees or part there-
of exceeding twantyr

Provided that where the number
of such employees is twenty or
less, such employees shall be enti-
tled to elect ome represemtative,
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Explanation—For the purposes
of this clause ‘employees’ means
employees who are workmen as
defined in the Industrial Disputes
Act, 1947 or employees employed
as inspectors.

(b) The representatives elected
under clause (a) shall elect by
secret ballot, five persons for ap-
pointment to the Employees and
Apgents Relations Committee.

{2) No person who is not an
employee of the Corporation, shall
be entitled to be elected as a
representative under clause (a) of
sub-rule (1) or for appointment to
the Employees and Agents Rela-
tions Committee under clause (b)
of sub-rule (1) unless. heI is a
member of a trade union of any
section of employees under the
zonal office.”

This rule presupposes indirect elec-
tion because there are about 21,000 or
so employees and you cannot make all
the 21,000 persons elect 5 representa-
tives directly. What 1 have suggested is
that in each office where there are
more than 100 employees, 100 em-
ployees or part of 100 employees ex-
ceeding 20 will elect one representa-
tive and where there are less than 20,
they will elect one. These representa-
tives who are elected will elect 5 re-
presentatives in each zone. If there are
say, 4,000 or 5,000 employees in a
zone, they will elect 40 or 50 represen-
tatives and these representatives will
congregate together and elect 5 of
them.

I have also given a protection
against spurious people getting into
the Employees and Agents Relations
Committee by providing that they
must either be employees or, if they
are not employees, they must be
members of trade unions of employees
or of trade unions which look to the
interests and welfare of the agents.
For example, there may be a union
comprising agents and other fleld
workers like inspectors and so on,

'ore, only genuine trade union-
ists must be able to get into the Em-
ployées and Agents Relations Commit-
tee.
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Then, the next rule, 14B, deals with
the representation of agents. The
scheme is similar. It says:

“(1) The three representatives
of the agents shall be elected in
the following manner:—

(a) The agents shall elect by
secret ballot one répresentative
for every thirty agents or part
thereof exceeding fourteen, operat-
ing in areas covered by each divi-
sional office under the zonal office
in such manner as the Corporation
may determine.

“{b) The representatives elect-
ed under clause (a) shall elect by
secret ballot three representatives
for appointment to the Employees
and Agents Relations Committee,

(2) No person who is not an
agent shall be entitled to be elect-
ed as a representative under
clause (a) of sub-rule (1) or for
appointment to the Employees and
Agents Relations Committee
under clause (b) of sub-rule (1)
unless he is a member of any
association, the objects of which
include the promotion of the
interest and welfare of agents
and of which agents are entitled
to be members.”

That is a similar provision in regard
to agents. This provision has the im-
port that it provides for democratic
representation of both the employees
and agents and it will thereby promote
a healthy growth of trade unionism in
the industry. Secondly, it is a very
feasible proposition, because it is not
difficult to arrange small elections in
offices. It is often being done. You
know that factories which employ
thousands of workers have their works
committee’s elections. So, the Corpo-
ration should be able to do it without
any difficulty, and the result will be
that the Corporation will have on the
Employees and Agents Relations Com-
mittee persons who can really deliver
the goods on behalf of the employees.
On the other hand, if such persons are
not taken in, the result will be that
they will not command the confidence
of the employees and even if they do
something which is apparently good,
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they will be suspected, and there will
be perpetual strife between the Cor-
poration and the employees. Instead of
what the hon. Finance Minister stated,
about our party keeping the em-
ployees’ agitation going and growing, 1
can say that it is our party as also
the employees who were the strongest
advocates of the nationalization of the
life insurance business and therefore,
we want to see it a success, and we
do not want it to go to bits through
strife between the Corporation and its
employees. Therefore, 1 suggest that
this modification of mine should be ac-
cepted by the Government.

The last part of this amendment is
the one which I introduce in rule 14C,
which provides for the appointment
of a Chairman. It says that the Chair-
man of the Committee should be elect-
ed by the members of the Committee.
That is quite simple. I need say no
more to commend this amendment of
mine and I would like this amendment
to be adopted, but in case, Govern-
ment remains hard-headed or will not
accept the amendments, which I sug-
gest, the amendments embodying the
elective principle, Ihave sought to pro-
vide as a second best alternative, the
procedure of consultation with the
employees before the nomination. I am
entirely opposed to nomination; I must
make it clear that I am entirely op-

‘posed to nomination of employees’ re-

presentatives; nomination has no
sense; has no reason; and it is un-
ethical, if I may put it strongly. If
you must have nomination, please do
not hesitate to consult the employees
before you nominate their representa-
tives. It has often happened, in many
industries even in the public sector;
it has happened in the Calcutta Port;
it has happened in other places that
people have been nominated without
consultation and such people have
been nominated as do not enjoy the
confidence of the employees at all.

Therefore, by my amendment No. 3
I have sought to add a proviso to the
existing rule 14 to this effect:

“Provided that the representa-
tives of employees shall not be no-
minated without previous consul-
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tation with the_ trade unions, if
any, of the employees under the
zonal office.

Explanation—For the purposes
of this rule, where there is a fede-
ration of trade unions of any sec-
tion of the employees under the
zonal office, ‘trade unions’ in rela-
tion to such section shall mean

. such federation.”

You know that the trade union or-
ganisation in the zones differs. In some
zones, there is an unitary organization:
for instance, in the Delhi zone—North
zone—'here is an unitary organization.
Al! insurance employees within the
zone, that is to say office employees
are entitled to become members of
one association, the North Zone Em-
ployees Association, and I think in the
case of most other zongs, there is a
Federation of Trade Unions, covering
each division and they federate into
the zonal umits. Then in the case of
the office employees, there is the Fede-
ration known as the All India Insur-
ance Employees Union. I have sought
to provide that where there is a Fede-
ration of any Section, consultation
with such Federation would be enough;
otherwise, individual trade unions
would have to be consulted. For exam-
ple, in the case of the field staff, there
are many trade unions; they have not
yet been so well-organized as to fede-
rate on an all-India level; there are
many all-India field workers’ unions, I
understand and they are making an
earnest effort to federate themselves,
but till that time comes, the trade uni-
ons that represent the field workers’
interests in a particular zone must be
consulted and the representatives of
the field workers on the Employees and
Agents Relations Committee must be
nominated in consultation with them.
Similarly, in nominating the represen-
tatives of the agents, the trade unions,
which cater for the needs of the agen's
of which the agents are entitled to be
members or are members, should be
consulted in nominating the repre-
sentatives of the agents. I must make
it ‘clear again that I am not at all
happy in suggesting this procedure of
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consu.tation because I abhore the sys-

tem of nomination altogether, but I am

suggesting this only in case my very

reasonable modifications about the

elective principle are not accepted by

the Government, this is certainly the

second best, though a very much in- -
ferior second.

I now come to my last two amend-
ments relating to rule 17. They relate
to the preparation of the annual re-
ports and prescribe what would be
ity contents, Many things are men-
tioned, but one thing that is not men-
tioned, and which is absolutely heces-
sary in order to judge the success or
otherwise of the Corporation’s activi-
ties is the total lapse of business. The
new business figures are required to
be included in the annual report. The
total business in force is required to
be included in the annual report, but
the lapse of business is nat required
to be:included in the annual report.
Now, you know that when insurance
was under the private sector, it was
notorous that'-although new business
figures looked very huge, the lapse
was no less significant. The result was
that although a lot of new business
came, most of it lapsed and it showed
that the apparent new business figures
were not the kind of figures that we
have to expect. The Corporation today
has adopted certain procedures, cer-
tain modifications, which smack of the
“private days”, for example, in the
case of the field staff, they have
adopted the contract basis of condi-
tions of service, that is to say, they
are going to fix the emoluments of the
field staff with reference to their
quota, with reference to the business
they can secure, for instance, whether
an inspector can get Rs. 2 lakhs or
Rs. 4 lakhs or Rs.'20 lakhs and sco
forth -and .their emoluments would be
decided according to it

The danger in this is that this kind
of insistence on quota would mean
that business of an inferior kind may
be brought in in order to show big
output. The resylt will be that a
large part of such business may lapse
before the year is out or after one
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year or two or three years. It is
necessary to tell the public and in
particular to tell the Parlizment as
to how: much of this new busincss has
lapsed. The annual report has to be
placed before Parliament and Parlia-
ment is to have an opportunity of
discussing the working of the Cor-
poration. How can it be discussed un-
less it knows what quality of busi-
ness is  being secured. It is not
enough to say that Rs. 60 or Rs. 80
or Rs. 100 crores have been secured
in the course of a year, if it is found
that before the year is out, Rs. 99
crores go out of existence, Rs. 50
lakhs in another six months and in
the course of the next three years,
the entire business goes out of exis-
tence. This is nothing at all. If that
is not shown, the new business figures
will completely mislead the country.
Therefore, I have sought to provide
that the total lapse of a buisness
from a year to three years should be
shown.

My amendment No. 5 relates to an
equally important matter which is of
vital significance to the economy of
the country, namely, investments
made by the Corporation. It is not

provided in the rules as to how the-

investments are to be shown. A great
controversy arose during the discus-
sion on the Life Insurance Corpora-
tion Bill as regards the desirability
of guaranteeing investment in the
private sector—that is to say, guaran-
teeing the proportion of investments
in the private sector as at present.
At that time we contended that the
private sector must come in the
matter of investment according to its
relative economic priority in relation
to the Plan and that the private sec-
tor should not be allowed to claim a
share of the investment just because
it is the private sector but it should

be allowed to claim a share of the in-

vestment because the sector in which
it operates is of importance to the
economic development of the coun-
try. That is the contention we rais-
ed. ’

The country needs to know through
the annual report the nature and the
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sector and in the private sector. Even
1. the proportion is maintained the
country has a right to know in what
manner that proportion of investment
is being distributed in the private
sector. Is it going, for instance, to a
few individual monopolists or is it
going to advance the economic deve-
lopment of the country by promeoting
those industries in the private sector
which are essential for our economic
development according to the policy
of our Plan. It may be that a large
part of the Life Insurance Corpora-
tion funds goes to the advantage of
certain menopolists. I will not name
these monopolists; they are well
known. QOur  apprehensions are
heightened by the fact that in the
Corporation itself, at various levels,
persons who had served those mono-
polies in the insurance companies,
today hold quite influential and key
positions. Under those circumstances,
we have to keep a wawch whether
those previous links are slill ‘opera-
ting and whether through the opera--
tion of those previous links and con-
nections, the public funds of the Cor-
poration and the policyholders' money
are being given to certain monopoli-
sts. Therefore, ]| have provided two
more clauses at the end of rule 17:

“(d) the nature of investment
showing separately—

(i) the nature and amount of
investment in the public sector;

(ii) the nature and amount of
investment in the private sector;
and

(iii) where any investment of
one lakh of rupees or more has
been made in any individual
concern or in concerns belonging
to or controlled by one group of
individuals, the name of such
concerns and the nature and
amount of investment made
therein; and

This is very importance and this
will substitute clause (d) which re-
lates to the nature of investment.
More informative details will be given
as regards the nature and amount of
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those investments to show how much
is going to the private secior and how
much to the public sector and to
which people the investments in the
private sector are going and if the
amounts of investments are substan-
tial, the names of the people who
have benefited by these investments
will have to be given. This is neces-
sary in order to make the country
waich over the functions of the Cor-

poration and if the Corporation
wants to take ths= country into con-
fidence, There is nothing secret

about these matters. [ do not see
why this modification also cannot be
adopted. Therefore, I strongly re-
commend the modifications proposed.

Shri Gidwani (Thana): Sir, I had
put a guestjon about the appoint-
ment of medical examiners in Bom-
bay for the nationalised insurance
companies. I have got a reply to-
day that the question has been disal-
lowed on the ground that the rules
are being - discussed today. It is,
therefore, that I have got up to say
a few words.

Allegations have been rmade that
a number of Bombay's medical prac-
titioners have been deprived of the
opporwunities to act as medical exa-
miners for the nationalised insurance
companies. It is further stated that
some of them had no proper qualifi-
cation for the pyrpose. I will quote
from a paper in which these allega-
tions were made so that the hon.
Minister may be in a position to reply
to these allegations.

“Deep disappointment and bit-
terness prevail among a large
number of the city's medical
practitioners who have been de-
prived of the opportunity to act
as medical examiners for the
mationalised insurance companies.

It is said that the basis on which
the new appointments of a few
favourites have been made is not
known. However, certain facts
emerge which tell a queer tale
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and need to be brought into the
limelight of public opinion.

1. Medical examiners of three
large companies have been given
priority;

2. licentiates have been deli-
berately excluded;

3. Medical examiners of less
than ten years' standing have
been debarred;

4. Favouritism is apparent in
the selections made; a patholo-
logist who does not examine
anything but blood, urine, stool
.or sputum is made a veferee, so
also is a ENN.T. surgeon and a
gynaecologist;

5. Dentists have been appointed
as examiners. One dentist, an
M.B.B.S. has not practised as
medical practitioner, but has been
given a limit of Rs. 50,000.”

Of nearly 2,500 medica! examiners
in Bombay, only 800 were sent ap-
plication forms and only about 170
have so far been appointed. Doctors
practising in Fort area have been
pgiven assignments to cover Girgaum
and Parel areas after depriving the
medical examiners of those areas of
their posts.

It is pointed out that while the
nationalisation bill was moved in
the Lok Sabha it was ataled that
no person in the employment of
life insurance companic: would
suffer nor his services would be
discontinued. The presint Fi-
nance Minister, Mr. T. T. Krishna-
machari, has repeated this as-
surance.

It is suggested that the Indianm
Medical A iation, the premi
medical erganisation with 1 mem-
bership of over 18,000. should
have been consulted before the
principles of appointments under
nationalised life insurance were
laid down. Even now it is not
too late to put right the “injus-
tice” done to those who served
life insurance in all these decades
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ol its growth and prosperity, it
* is said.”

About this matter it would have
been better if I had beza supplied
with a reply so that I wonid have
been in a position to say sumething
on this matter. Now I leave it tc
the hon. Minister to refute these al-
legations, if there is anv scbstance
in them, or make such modifications
as may be necessary to redress the
grievances, if they are gernuine.

Besides that, with regard io gene-
ral appointments also, Members have
been receiving numerous complaints.”
I do not know whether the hon.
Minister has found iime ‘o go into
all those allegations thai are being
made. But we want that this nation-
alised life insurance scheme should
succeed, and for that, there should
be no discontent amongst the people
who are to work it. After all, we are
making new experiments, and we
should make those experiments suc-
cessful so that it may not be said
that while we talk of nationalisation
of so many things, we are not success-
ful even in the few things we have
taken up. '

With these words I conclude my
speech, but I would earnestly appeal
to the hon. Minister not tc allow
these grievances to grow, not to
allow discontent to grow but to see
that every legitimate grievance is
removed, that our work proceeds
successfully and that we are more
successful than private agencies.

§t e wa (feeht anw)
I AFIEG, WEE TIAvw fm
¥ ey oS w1 ar s AEw
¥ O T T E, 9 7O, A
| o7 & oy faare vEAr SwEan
g1

# o e g fe for amm w7
tw fm £ et fe o1 38 T
T # AT & w oo Ay Swt S
W wg IsggEs whw fer @
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[t AT W)
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arg & == faasl &1 @ 5@ g )

Shrimati Sushama Sen (Bhagalpur
South): I was on the Select Com-
mittee which went into the Life In-
surance Corporation Bill and we
brought up several amendments so
that the workers and the employees
should not suffer in any way. The hon.
Minister gave us an assurance also
on the floor of the House that he
would see to it that no worker or
employee suffers in anyway. But
now, we hear many complaints in
Fthis direction. I would request the
hon. Minister to see that he keeps
his word and that he would see that
the workers and the employees do
not suffer.

The field workers and the agents
have really got headaches, now, it
seems, and they have a lot of com-
plaints saying that they are not being
treated well, though they were pro-
mised that they would be treated
well. So, I would earnestly request
the Minister to see that justice is
done. After nationalisation of life
insurance, the Life Insurance Corpe-
ration, together with life insurance
business, has grown to be a big or-
ganisation whose potentiality of ‘fur-
ther growth is almost bevond ima-
gination. This nationalised insurance
scheme should succeed, and it is in
the interests of all concerned that
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proper steps are taken, so that there
is no grievance on this account and
that the workers and the employees
may do full justive to their work and
not suffer on any account. With these
words, 1 welcome the motion made.

Shri M. 5. Gurupadaswamy (My-
sore): I have nothing very much to
add to the points made by my hon.
friend Shri Sadhan Gupta. But I rose
to draw the attention of the Finance
Minister to one serious trouble that
is growing in the nationalised insu-
rance business. Rules have been
framed, but they have not been fram-
ed after consultation with the emp-
loyees. That is rather unfortunafe.
We expected that the Life Insurance
Corporation of India would make a
good start and we hoped that when
life insurance was nationalised, the
Government would take the sincere
and loyal co-operation of all the
employees working in the life insur-
ance field. Promise was also made
on the floor of the House by the previ-
pus Finance Minister that no decision
which would affect the interests of
the employees adversely would be
taken and that there would be no
arbitrary decision in this matter.
These promises have not been fulfil-
led. Only the Minister fed these
employees by the opium of these pro-
mises. Those employees are now fac-
ing a grim reality of distress.

About the rules, my first charge is
that they have not been made after
due consultation with the employees
concerned. Secondly, they have
overlooked the democratic principle,
which is very fundamental in a na-
tionalised concern. After all, the whole
country will look up to the working of
the nationalised institutions, as models
of management. Unfortunately, the
working of the Nationalised Life In-
surance Corporatiofi for the last few

months has not been very satisfac-

tory; it has been very very disap-
pointing. The hon. Finance Minis-
ter, Shri T. T. Krishnamachari, in
reply to a question on the floor of
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the House sometime back said in re-
gard to the fall of business:

“It is likely that the business
of the Life Insurance Corpora-
tion will be affected adversely
because of a certain amount of
indiscipline engendered by the
agitation of the staff over the
scales of pay.”

You must judge the wveracity of
this statement. If you take any trou-
ble to go through the difficulties that
the staff, particularly field staff, are
going through, you will surely pin the
responsibility for this low level of
business on the Government. The
terms and conditiéhs of the field
staff are very unsatisfactory and
they have to work without pay. The
field staff—the agents—are the sellers
of security and these sellers of secu-
rity have themselves, been denied
security by the decision of the Gov-
ernment. They *are not paid salaries.
They have to earn their livelihood by
canvassing business. The Govern-
ment has already sabotaged the
morale of the field staff. Previously
they usad to turn out huge amount of
business. Now, some of them have
been absorbed into the staff of the
LCorporation and some have been left
out and denied security. Those who
have been taken into the staff of the
Corporation are secure, but the rest
are in a state of insecurity. In their
cases, the terms and conditions which
have been evolved by the Corpora-
tion, have not been wvery helpful to
the employees. It will not enthuse
them. There is no sufficient incentive
for these people to work.

Secondly, I submit that the Cor-~
poration itself is responsible for this
fall in business. In many offices forms
are not available for the agents to
canvass business. Many offices are
idle and the officers there are just
drawing their salaries. It i¢ not their
fault; the Corporation has not been
able to give them the necessary faci-
lities. The procedure is very cum-
bersome. Forms and other conveni-
ences have not been given to the offi-
cers. So, naturally, the husiness has
tallen down.
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We created the Corporation for
making it autonomous. Unfortunatz-
ly, I must say, the very purpose is
sabotaged and defeated by too much
interference by the' Government
which is undesirable. If it is desir-
able interference, we welcome it. If
there is anything wrong in the Corpo-
ration, then certainly the Government,
should interfere. But unfortunately,
at every step, even for minor details,
the Corporation is taking the advice
of the Government. Without the
advice of the Government, the Corpc-
ration does not function. We do net
think this was contemplated when we
created the Corporation. We want
the Corporation to be autonomous.
But at the same time, we do not say
that Government should sit quet
Interference should however be of a
desirable type with a wview to help
the Corporation to do business and
with a view to make it more efficient.
Now there are anomalies and anomn-
lies in the working of the Corporation.
There is no use blaming the field stafl
or other employees for the lower
standard of business. 1 beg of the
Finance Minister to allow the field
staff to have salaries and not to allow
these “emoluments to be dependent
upon the business they do. Other-
wise, as Mr. Sadhan Gupta pointed
cut, the result would be that the field
staff will only to the capitalists and
the richer class, so that they may get
more insurance business. They will
not go to the lower middle-class or the
poor class. The very purpose of life
insurance is to distribute security to
as wide an area as possible in the
country. So, I would suggest that the
field staff should be given salaries
and other proper conditions of work.

I refer now to the elective princi-
ple. There is nothing like choosing
people by election; elective principle
is the best. But the Government is
afraid of this idea. As a measure of
compromise, I would suggest that the
representatives must be chosen in
consultation with th: employees con-
cerned. - Without democratic consul-
tation, any selection or choice would
be regarded as an imposition. That is
rather undesirable. We want the
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Corporation to work properly for the
good of the country and most of our
people should be benefited. There
should not be any quarrel, wrangl-
ing, inefficiency or  bureaucratic
woodenness that we are finding to-
day. We do not want such things.
‘We want the Corporation v be more
flexible. The interference and gui-
dence of the Government should be
of a salutary nature. Also, the Cor-
poration officials should behave in a
much more democratic way. There
have hoe~ complaints about the Board
of Directors, but I do not wish to go
inte that question, because that is
not relevant to this occasion. I will
only point out that there should be a
fairer treatment of the employees.
‘There should be more security of ser-
vice to those who sell security. That
is most fundamental.

1 would conclude by saying that no
useful purpose will be served if you
put the blame on the employees for
inefficiency. You must also have a
share for inefficiency.

Shri Thanu Pillai (Tirunelveli):
Mr. Deputy-Speaker, the Insurance
Corporation rules do contain some
provisions regarding appointmeht of
Chairman and Members and Com-
mittees but nothing about officers
and other employees. The hon.
Member who spoke before me said
that the Corporation is not function-
ing properly, that the insurance busi-
ness is going down that the Govern-
ment is interfering with the autono-
mous Corporation and that any inter-
ference should be of a healthy nature
and not otherwise. My grievance is
that the Government has left this
Corporation entirely in the hands of
some people who do not seem to un-
derstand the purpose of nationalisa-
tion at all. Nor has the Government
cared to see how it is {unetioning
after nationalisation. Perhaps, Gov-
ernment thinks that it is a small part
of a big organitation and does not
care much for this Corporation.

After the taking over of the admi-
nistration of the Corporation, I do
not know who framed the rules or
whether any rules were .framed at all
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for the appointment of officers and
other staff for the Corporation. The
employment of the field staff, the
various district officers and regional
officers and the employment of the
persons in the previous insuranee
companies were the subject-matter
of discussion here by way of ques-
tions in this House. The hon. Fi-
nance Minister said, “I have not
nationalised the insurance business to
make first rate companies into third-
rate companies.” Obviously, he un-
derstood my question the other way
and he did not want to acrept cer-
tain charges. For that matter, the
employees of one or two companies,
each one of them, have found a place
somewhere in the Corporstion. The
managers and staff of other compa-
nies who have done, not a rmall busi-
ness, but good business, have been
completely suppressed. I can quote
instances. The Corporation officials,
somebody high up, appointed the
lower officials, branch managers,

istant managers, field offi-
cers, etc.,, and they did not
know ‘that the Government and
the Parliament can interfere at
all: another set of autonomous kings
of that domain who think that they
are mighty big and are not answer-
able to anybody on the face of the
earth.

I will quote one instance. One
officer of a particular company, who
was a junior officer in the same city,
was appointed as the district manager
or divisional officer. There was such
an uproar that a new division was
created—it was not there at
first—and that officer was
posted to that new office. What is
the criterion? They say, ﬁrst-rale\
company. Popularly, insurance peo-
ple speak, it is not nationalisation, i*
is Orientalisation of insurance busi-
ness that is going on in this country.
It may be said that the Oriental In-
surance Co. was a first-rate company.
I do not deny that. But, the officers
and staff of the Oriental Insurance
Co. were able to do big business by
the name and fame of the big busi-
ness that company had, not on their
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intrinsic merit. If 1 were given a
chance, 1 would say that the staff of
the smaller companies and the newer
companies who have done propor-
tionately good business are better
members of the staff than persons
who had been working in such a for-
ward company which had such a lot
of business record and popularity. It
is more difficult for an insurance man
to propagate and canvass business for
a new small company than in the
case of a big company. That aspect
of the question has not been taken
into consideration at all. Branch
managers, assistant managers, etc,
have been selected on the record of
work done. There have been good
insurance agents and brokers. Why
are they not given these appoint-
ments? Quite ordinary people who
are not efficient have been appointed.
If the Corporation is suffering in can-
vassing business, it is due to mis-
handling in appointments and other
matters connected with the branches

and the field workers. In a district _

where a number of inspectors or
chief agents were working by them-
selves, with no office, no parapher-
nalia, they were doing much better
business than the present office of
the Corporation. There is one
Branch Manager, two assistant branch
managers and three or four chaprasis
and some clerks in a distriet. It is a
big show with very little effect. Be-
fore nationalisation, the Railway staff
used to say, "In another two or three
months, we will become government
servants; when we become govern-
ment servants, you cannot gquestion
us like this."” That is the attitude
that has come into the Insurance Cor-
poration also. The Insurance brokers
who went about propagating these
ideas and requesting the people to
take up policies, now think that they
have become monopoly officers of
the district. People must go to
them. They have started favouri-
tism. They give information to
somebody near and dear to them.
What happens to others? They do
not know what is happening at all.

This is a sorry state of affairs. The
hon.' Miniiter the other day said that
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he would take up the cases when
they are broyght individually. Indi-
vidual cases do not often come to us.
They go elsewhere. They do not
have the confidence that we on this
side of the House can taie up cases
and fight for them. I shall give ome
instance now. The case is of the
insurance man who was overlooked
in appointment in the Madura office.
The junior officer who was appoint-
ed over him was Mr. Bhatt and the
leading insurance man overlooked
was Mr. Newton. I do not know
what has happened to Mr. Newton
who was a first-class insurance can-
vasser. - The new division was creat-
ed at Udipi. I would like the hon.
Minister to say whether Udipi divi-
sion was already there or whether it
was a new creation. Such propaganda
Is going on. We are answerable to
the people. We would like to know
whether such things have happened
at all, whether any rules have been
framed or directions given to the
officers about the criteria by which
the old insurance agents and staff of
old insurance companies should be
absorbed in the Corporation, whe-
ther the employees of the Oriental
Insurance Company were to be given
top priority and only those people
should be provided and nobody else.
I would like the hon. Minister to
clarify all these points.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Bhah): I
thought that there will be a discus-
sion on the rules before the House.
Certain general questions have been
raised. Members have asked for ex-
planation.

The hon. Member who spoke last
said that Udipi was recently made a
new division. Perhaps, the hon.
Member may be aware that before
the starting of the Corporation on
1-8-56, I made a long statement here.
Therein I had explained that there
are 33 divisions. Udipl was there in
those 33. He also mentioned two
names, Mr. Bhatt and Mr. Newton. I
do not know whether the hon. Mem-
ber has sent me a letter. But, I have
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seen a letter from one of the Mem-
bers of Parliament. I have already
asked the Corporation to give me a
reply on that point. But, it is very
difficult for a Corporation to reply
to such individual matters. Hon.
Members are well aware that we
have already appointed a special
Committee with one retired I.C.S.
officer with certain members to go
into the question of seniority and
other conditions of the officers who
have been appointed. I have already
informed the House that all these ap-
pointments are provisional and the
moment the committee reports, the
Corporation will take into consi-
deration all their recommendations,
and if there is any irregularity, it
will be- rectified I repudiate the
charfgothat there has been nepotism
or uritism or Orientalisation. As
a matter of fact, we had {o set up a
corporation in ‘a very short time. We
wanted to have the corporation by
1st September, 1856 and therefore
before the corporation could start its
work, before the zonal offices, the
divisional offices and the branch offi-
ces could start their work, we had to
make arrangements from all those
offices from where they were serving
the insurers, and therefore we had
made provisional arrangements. I
have already mentioned that the com-
mittee will look into all these ques-
tions. It is an impartial committee.
They have already started work, and
possibly in a short time they will re-
port. Therefore, I think it will not
be proper, when once the Members
are informed about this procedure, to
charge the Corporation with favouri-
tism or nepotism or anything of the
sort.

With regard to the general ques-
tion about the assurances given on
the floor of this House, with regard
to pay scales, service conditions and
all those things, we stand by those
assurances, and I can say that not a
single employee has been adversely
affected by what has been done by
ihe Corporation.
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Shri Sadhan Gupta: What about
the pro-rata inspectors?

Shri M. C. Shah: Not a single em-
ployee has been adversely affected. I
am in a position to assert and say
that, but unfortunately, after
nationalisation there has been some
tendency to create troubles which
could have been avoided and which
can be avoided. We are always sym-
pathetic towards the employees, inter-
ests. We are for the employees,
and therefore whatever is necessary
for the employees’ interests we #ame
prepared to do, but unnecessary agita-
tion engineered by outside agencies
has taken place.........

S8hri Sadhan Gupta: Do you think
employees are sheep and goats?

Shri M. C. Shah:. .. .and really it is
not -proper for me to go into this
matter at this stage because we are
concerned with these rules.

With regard to the rules, there are
some amendments. One amendment
is by my friend Shri Samanta. He
wants that the meetings of the Corpo-
ration’'s Board of Directors, Invest-
ment Committee and Executive Com-
mittee should be held half and half
in Bombay and Calcutta. I am afraid
we cannot accept that amendment. As
the headquarters of the central office
are located in Bombay, naturally all
these meetings should be held there
because whatever information we
want to have can be had there at the
headquarters. But after the Corpora-
tion’s work is rather settled, certainly
the Corporation will think of having
some meetings in Calcutta also. The
meetings of the Corporation’s Board
of Directors can be held in Calcutta
sometimes, and in Madras sometimes
as the Board of Directors decide in
the matter. I hope that my friend
Shri Samanta will appreciate the diffi-
culties of the Corporation in acrepting
this amendment ‘of his that half the
meetings should be held in Calcutta
and half in Bombay. As I said, so far
as the meetings of the Investment
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Committee and the Executive Com-
mittee are concerned, it will be very
difficult to go to Calcutta or to Madras,
but as I said the Board of Directors
can consider this question, and if it is
not inconvenient, they can hold some
meetings of the Board of Directors in
Calcutta too. Perhaps my friend will
be satisfied with what I have stated.

There are four amendments by my
friend Shri Sadhan Gupta, and he has
elaborately dwelt on all those things.
1 am afraid I cannot accept any of
them. The first amendment was with
regard to the elections for the repre-
sentatives to the Employees and
Agents Relations Committee. I may
say that the Corporation’s intentions
are to have six representatives of the
Corporation, four representatives - of
the employees and two representa-
tives of the agents on that Committee.
That Committee has to advise the
Zonal Manager. There will be five

such committees, one in each zone.

The Corporation started functioning in
September. They have to settle down.
In the transitional period it is difficult
to settle down soon. And now to go
to elections, which is a very combrous
process, and that too by secret ballot,
and to elect the representatives as
indicated in the amendment, is rather
difficult and not practicable at this
moment. It may create certain admi-
nistrative difficulties. Not only that.
If it is.by secret ballot, it may create
certain disputes which have to be
adjudicated and so on and so forth.
Also, the amendment shows that the
majority will be of the representatives
of the employees and the agents. That
also cannot be accepted. As I stated
we want to have six representatives
of the Corporation. There also in the
section it has been provided that it
shall not be less than the representa-
tives of the Corporation, and they
bave to advise with regard to the
relations of the employees and agents
with the Zonal Manager, and [ am
sure as an enlightened employer....

Shri M. S. Gurupadaswamy: Are
you sure?
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Shri M. C. Shah: I should be certain
about that. I think they will look to
the interests of the employees and
they will nominate the best of them,
and there will be two agents. There
are so many agents. To form the
machinery of election and all those
things is very cumbrous and adminis-
tratively an impracticable suggestion
at this moment. Therefore I cannoc
accept it.

Now, with regard to another amend-
ment about consultations with the
unions, there are many unions, and it
becomes difficult. In practice we will
try to consult those unions and have
those representatives who are most
acceptable for nomination, but I can-
not pt an ar d: t of that type.
But I can assure my hon. friend Shri
Sadhan Gupta that it is the intentic
of the Corporation to con;:l't the
unions in practice before nominating
those representatives on the Employees
and Apents Relations Committee.

With regard to other amendments
to rule 17, certainly the Corporation
will give all possible information that
is required by Members of Parliament.
The Corporation should not have any-
thing which can be kept out from the
information of the hon. Members.
Therefore they will be well advised
to prepare a report in which all the
facts that the Members want about the
lapsed policies ete, will be given,
must be given, I believe, because,
after all, Parliament is the soverign
body. Members can ask questions and
to all those questions replies are to
be supplied. Nothing can be kept out
of the sovereign body. Therefore,
without accepting the amendment, I
can assure him that all those things
will be there in the report, and if any-
thing further is required, certainly
the Government will have to get that
information from the Corporation and
supply it to the hon. Members of
Parliament. And also it will be in the
interests of the Corporation to say all
these things in the report because
then they can see what progress they
have achieved. Therefore, without
accepting the amendment I can assure
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the hon. Member as well as the House
that all these things will be there.

With regard to the investments also,
ordinarily all these things are sup-
plied. They will be supplied as to
how much has been invested in the
public sector, in what major lines,
how much in the private sector etec.
In reply to questions also I have said
from 1st September, 1856 up to date
how much or what percentage has
been invested in public securities,
what percentage in the private sector,
how much in debentures, equity
shares, mortgages etc. All those
things will be there.

With regard to the giving out of the
names of those to whom more than
one lakh of rupees has been advanced,
I think it will not be proper to have
those things in the report. After all,
Parliament is a sovereign body, and
it can ask for any information on this
point, and it can be supplied. But it
will not be proper to have all those
things in the report. I hope, there-
fore, that my hon. friend Shri Sadhan
Gupta will not insist on the amend-
ments that he has proposed.

Shri Radha Raman had referred to
certain grievances of the field work-
ers. Some other hon. Members also
had raised this pom‘.l The field work-
ers also have been kept there, and
they will get what they used to get
up till 30th September, 1957, and they
huve to prove worthy of what they
get. If there is some contract that
they will get so much if they bring
in so much insurance, certainly, they
must prove that they can bring that
much insurance, and if they do so
they are entitled to get it.

In regard to the agents also, wher-
ever we found that there were diffi-
culties, we have amended the decisions
that we had already taken, because,
just as hon. Members are very keen
to see that the corporation must be
a success, likewise Government aiso
are very keen to see that the corpo-
ration must be a signal success; ana
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1 am absolutely certain that the cor-
pomtiqnisgningtobeas@mnlmn—
cess, and this momentous step that
Government have taken is going to
prove successful. And I am sure that
the co-operation that was promised at
the time of nationalisation, that is, on
19th January 1856, will be forthcom-
ing from all quarters concerned. 1 am
sure that the employees also will
realise that, after all, their interests
will be safe in the hands of the cor-
poration, and they should not indulge
in unnecessary agitation.

With regard to individual com-
plaints, I am afraid it will not be
possible for me to go into all those
detafls. But, as I have said earlier,
whenever any Member of Parliament
writes to me about any complaint with
regard to the Life Insurance Corpora-
tion, I reply to him; firstly, I acknow-
ledge the letter, then I get all neces-
sary information and supply it to the
hon. Member. Whether hon. Members
are convinced or not, I cannot say.

With regard to these appointments,
they must await the report of the
committee. If the committee reports
about any irregularity in the appoint-
ment of A, B, C or D, that will be
taken into consideration by the corpo-
ration and whatever irregularities are
there will be rectified.

I hope hon. Members will be satis-
fied with the assurances given. We
propose to stick to those assurances,
we 5
e B e e S
genuine difficulties removed as
early as possible by the corporation.

We do not interfere in the day-to-
day administration of the corporation.
Some hon. Member said that undeserv-
ing influence was being worked on the
corporation. I say that that is not
correct. Rather, we leave it to the
judgment of the board of directors of
the corporation. But, in matters of
policy, we guide them. Whenever
there is any genuine difficulty or
genuine grievance, I would be grateful
to hon. Members if they could bring



2839 Motions re

those matters to my notice, and I can
assure them that I shall pay my per-
sonal attention to all those grievances
and try to remove them if they are
genuine.

Mr. Deputy-Speaker: I shall now put
the motions to vote. Does Shri 8. C.
Samanta want me to put his motion
to vote?

Shri S. C. Samanta rose—
Shri Sadhan Gupta: May I reply?

Mr. Deputy-Speaker: If the hon.
Member wishes to reply, I shall allow
him. Certainly, he has the right of

reply.

Shri Sadhan Gupta: [ am sorry that
the Minister has not found it poasible
to accept any of my amendments. He
has vaguely said that the elective
principle which I have sought to intro-
duce would create complications and
would be cumbrous. I have not been
able to understand this argument,
because the Industrial Disputes Act
itself provides for election of the
employees’ representatives on the
works committees in the factories,
which, as units, would be bigger than
any of the units under any zonal office
of the, corporation. I think I would
not be far wrong in saying that under
any zonal office of the corporation, the
total number of employees will not
be more than five to six thousand in
the biggest of zones. Now, there are
many factories where there are more
employees than five or six thousand,
and yet, they are required under the
Industrial Disputes Act to have their
works committees elected. Therefore,
this argument that it will be cumber-
some appears to me to be nothing else
than an attempt to deny the democra-
tic right of the employees to choose
their own representatives, )

I can say that this may be a very
facile way of avoiding difficulties, of
avoiding election, of avoiding the true
representatives of the employees on
the Employees and Agents Relations
Committees; but, ultimately, the result
Is bound to be unsatistactory, because
the employees will remain dissatisfied
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and discontented. There is no diffi-
culty in arranging for election in every
office under the zone, because in each
office the number of employees is not
likely to be very great, and, therefore,
election by secret ballot is not likely
to be difficult.

Now, suspicions among the emplo-
yees and agents will be heightened by
the fact that Government refuse to
accept the direction about consulta-
tion, but merely give assurances. The
Minister says that there may be diffi-
culties about consultations, because
there will be unions and unions, and,
therefore, there may be all kinds of
difficulties. I do not know how Gov-
ernment can refuse to undertake a
statutory obligation to consult. The
Minister has said that the corporation
will be an enlightened employer, and,
therefore, the employees have nothing
to fear from. I strongly deprecate this
kind of attitude towards questions con-
cerning the employees. No one has a
right to say that he is the best judge
of what is to the best interest of the
other party; far less has any employer
the right to say that the employer,
being an enlightened employer, is the
sole judge and the best judge of what
is for the benefit of the employees and
will, therefore, select the best kind of
representatives. The fact is that with-
out the employees’ own selections, the -
best kind of representatives simply
cannot be chosen, because it is entirely
in the hands of the employvees to say
which representatives should be
chosen.

» What makes me feel more apprehen-
‘sive is the statements of the Minister
-that the corporation will choose such
representatives as would be acceptable.
What is this question of ‘acceptable?
Who is the corporation to accept
representatives or not? It is the em-
ployees who have to determine what
representatives would be represented
in the corporation, and no one else
can dictate it for them. For instance,
if the Minister were to say today that
Government, being an enlightened
Government, may be entrusted the
power of nominating Members of this
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[Shri Sadhan Gupta]

House, people would revolt against it.
How is the matter to be settled?

It isnota management's concern; it
is the employees’ concern. Therefore,
it makes me apprehensive that the
Government even refuses to accept the
amendment about consultation. How-
ever, in view of the assurance that
he will consult, I shall not press my
second amendment. But I stand on
my demand for the elective principle,
because consultation is no substitute
for the elective principle. He says
that at present it is not possible for
the Corporation to adopt the elective
principle. The rules are not being
framad just for the present; they are
being framed for the future also.
Therefore, is the Minister prepared to
give us an assurance that the elective
principle will be adopted later on?
Then I might consider not pressing
amendment No. 2 which introduces the
elective principle.

Regarding the amendment to rule
17, 1 am still more unable to under-
stand the Government's position. I do
not see what is the difficulty in accept-
ing the inclusion of the lapses in the
report. It is not that the Corporation
will give us everything. We have a
statutory right to discuss the report.
Therefore, certain things must be con-
tained in the report in order to enable
us to discuss it. What the report will
contain is described and prescribed by
rule 17. It is not correct that the Cor-
poration will give us everything in the
report. The Corporation has been
given a direction under rule 17 to in-
clude certain things in the report.
Strangely enough, lapse of business is
not there. In the Insurance Year
Books, lapse of business was mention-
ed. The table used to show the total
lapse of business between zero and
three years. I do not see what is the
difficulty in accepting this amendment
about showing the lapse of business,
because without it the report would
not show it.

As I have said, lapse of business is
an important thing and it is likely to
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continue due to the policy the Corpo-
ration has adopted towards the field
staff. The Minister has just stated
that the formula of keeping the emo-
luments fixed up to 1957 and watching’
their output has been adopted because
the field staff have to prove that they
can produce that output. This whole
idea of measuring the achievement of
the field staff in terms of the monetary
volume of business that they can pro-
duce is absolutely wrong.

An Hon. Member: Why?

Shri Sadhan Gupta: Because it comes
from a situation in the private sector
where only the output of business was
emphasised and the result was that all
kinds of malpractices grew. If you
put it to the field staff that they should
fulfil a certain quota, then they will
not look to what kind of business
comes, They will only try to get
perhaps some first year’s premiums
and that by rebating, as it used to
happen in the private sector. Or they
would try to get business in a simple
and easy way by creating benami
agents and all that. Although the
rules may be tightened, you can never
escape benami agencies, if you drive
the field staff into it. :

Secondly, the greatest objection to
this procedure is that it will induce
the field staff to go in for big business,
that is to say, to go in for selling
securities to relatively well-to-do per-
sons, say, policies of Rs. 10,000 or
Rs. 20,000 which will lead to an easy
fulfilment of the quota in a very easy
way; because if you go to a rich man,
you get a policy very easily. But if
you have to spread the message of
insurance to the working class, to the
peasantry, as the professed object of
the Corporation is, you have to go to
him. The inspector has to go to him,
to convince him about the benefits of
insurance, has to advise him -off and
on and see that he pays his premium
regularly, because once an industrial
worker defaults in paying his pre-
mium, it will be wvery difficult to
realise it from him. Therefore, con-



if he makes respect of the big
capitalists, big landlords and so forth,
will bring him perhaps Rs. 1,00,000
worth of business. But do we want

but the result that social security will
be diffused. That is what we are aim-

ing at.

Then again, in the new set-up, the
achievement of the field staff should
not be measured merely in terms of
output of business. It should he
measured also by the number of
agents they have been able to train
up. In the private sector where only
business output was emphasised, they
somehow got influential people to be
agents, often benami agents, and
through them, they somehow got the
business. Now, we will have to aim
at a well-trained cadre of agents. It
will be the duty of the field staff to
train them. Also, if the business has

- to run on sound lines, the field staff,
the inspectors, for example, have 1o
visit the policyholders, to advise
policyholders regarding the proper
kinds of policies. Formerly, the atti-
tude of the agents was to sell any
kind of policy which t a big
premium; but if the Corporation has
to run on ethical lines, the policy-
holders must be advised what policy
is to their best interest. It should be
the duty of the field staff to do all
these things.

All these things should be taken
into consideration in measuring the
achievement of the field staff and not
mere monetary output of business.
Otherwise, it will destroy the whole
ethical basis of the Corporation which
we have been fighting for. This is the
position regarding the field staff.
Under these circumstances, in order to
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judge these achievements, the lapse of
business is a very important factor
and it must be included in the report.
What is the harm in including it in
the report?

Mr. Deputy-Speaker: I hope that the
reply will not be longer than the
original speech.

Shri Sadhan Gupta: No.

Secondly, I come to the investment
policy. Have we not a right to know
what kind of investment is being
made? The rule only says ‘Nature of in-
vestments in securities’. Now, it may
be that the investments are made in
economic sectors where it is net desi-
rable to do so. We should know it
We should be able to judge for our-
selves what is desirable and what is
not. It may be that in the name of
investments, certain big monopolists
are being supported. There also the
Corporation contains many  persons
who were connected with it. Should
we not know that these things are
happening?

It is not true, as the Minister sought
to make out, that we want every
investment over a lakh of rupees to
be mentioned. That is not what we
wanted. What we want is that every
investment over a lakh rupees made
in concerns controlled by one group
of individuals should be mentioned.
That is very clear. For instance, in
how many Tata or Birla or Singhania
concerns are we making an investment
of more than one lakh of rupees?
That is what has got to be stated. That
is a very important thing for Parlia-
ment to know if it is to function effec-
tively as a machinery through which
the working. of the Corporation is t
be discussed. Therefore, 1 would
once more ask the hon. Minister to re-
consider his decision and accept these
two amendments.

14 hrs,
‘Shri §. C. Samanta rose—

Mr. Deputy-Speaker: Has the hon.
Member anything to say?
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Shri Sadhan Gapta: He cannot, Sir.
_ Mr. Deputy-Speaker: It is not for
the hon. Member to say.

Shri 8. C. Samanta: | want to say
only a few words.

Mr. Deputy-Speaker: I understand
the hon. Member does not want to
press his motion. Then where is the
need for a reply?

Shri S. C. Samanta: [ am thankful
and glad that the hon. Minister has
informed me that there will be no
difficulty on the part of the Corpora-
tion and its committees to hold meet-
ings elsewhere. I wanted to make
that explicit in the rule. When the
hon. Minister has given the assurance,
1 hope he will issue directions from
the Ministry so that the bodies will be
able to hold meetings at other places.
1 hope the House will permit me to
withdraw the motion.

Shri M. C. Shah: So that there may
not be any misunderstanding later, I
say what I said was about the meet-
ings of the Board of Directors. I
specifically mentioned that and not
the meetings of the Investment Com-
mittee or the meetings of the Execu-
tive Committee. If they feel that
those meetings can be held, Govern-
ment can have no objection. But, so
far as the meetings of the Board of
Directors are concerned, I say that
when matters are settled the Board of
Directors will consider having a meet-
ing somewhere—in Calcutta or
Madras. That was my assurance.

With regard to my hon. friend, Shri
Sadhan Gupta, I do not want to take
as much time of the House as he did
either in moving or in replying. But,
there is one misconception and that I
must remove. About the field staff, I
said that they were not regular em-
ployees of the insurers. When we
gave the assurance, it was so far as
the regular employees of the insurers
were concerned. The fleld employees
were rather on & pro rata basis and
they were not regular employees.

backbone of insurance.
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Bhri M. C. Shah: They were in the
sense that they brought business and
they used to get sometimes commis-
sion, sometimes commission plus
salary and sometimes salary. All
these were there.

Shri Thanu Pillai: That was the
company’s mischief,

Shri M. C. Shah: Whatever that
may be, you must realise that there
are more than 6,000 field workers.
Unless they put in the work, how is
the Corporation going to give them
salary without work? Really speak-
ing, we wanted to have 4 types of
inspectors according to the work they
can bring in. But, when they wanted
to have the same terms and conditions
to be continued in order to prove
their worth we have allowed them to
continue on those terms and condi-
tions up to 30-9-1857 and we have
told them that we will judge their
cases according to the work they can
bring in up to September, 1857. That
is just and fair. No Member of
Parliament would ever to waste
a single farthing of the Corporation
in giving salaries without work.
Therefore, the system we have
devised is a rather wvery sound one
and also in the best interests of the
Life Insurance Corporation. We have
given them time. Let them prove
their worth and let the Corporation
consider about them. That is the only
thing I wanted to say.

After all, the speeches will go round
and creat¢ a misconception in the
minds of those people and, perhaps,
they might feel that they can get on
with those salaries because there is
support from one section of the House
and they might just do the work al-
lotted to them. That is the only rea-
son why I have tried to clear this
misconception.

Shri Sadhan Gupta: Let them create
benamis.

Mr, Deputy-Speaker: Shri Samanta
.does not want to press his motion
Has the hon. Member the leave of the
House to withdraw his motion?

The miotion was, by leave, withdrawn.



2847 Motions re

Mr. Deputy-Speaker: About Shri
Sadhan Gupta's motions....

Bhri Sadhan Gupta: May I enquire
whether the hon. Minister accepts the
elective principle for the future? He
said it was cumbersome at present.

Mr. Deputy-Speaker: The future
will determine itself when it comes.

Shri Sadhan Gupta: Let us have an
ASSUrAnce.

Mr. Deputy-Speaker: The question
is: -

This House resolves that in pur-
suance of sub-section (3) of section 48
of the Life Insurance Corporation Act,
1956, the following rules be substi-
tuted for rule 14 of the Life Insurance
Corporation Rules, 1956, laid on the
Table on the 20th November, 1856:

“14. Corporation to constitute
Employees and Agents Relations
Committees.—The Corporation
shall constitute for each zonal
office an Employees and Agents
Relations Committee consisting
of—

(a) five representatives of the
employees of the Corporation
elected in accordance with the
provisions of rule 14A;

(b) three representatives elect-
ed by the agents according to the
provisions of rule 14B; and

(e) not more than five represen-
tatives of the Corporation to be
nominated by the Corporation.

14A. Election of employees
representatives.—(1) The five
representatives of the employees
shall be elected in the following
manner:

(a) The employees employed in
each office under the zonal office
shall elect by secret ballot one re-
presentative for every one hund-
red of such employees or part
thereof exceeding twenty:

Provided that where the num-
ber of such employees is twenty
or less, such employees shall be

13 DECEMBER 1856 Modification of Life

2848
Insurance
Corporation Rules
entitled to elect one representa--
tive.

Explanation.—For the purposes:
of this clause ‘employees’ means.
employees who are workmen as
defined in the Industrial Disputes
Act, 1847 or employees employed
as inspectors.

(b) The representatives elected
under clause (a) shall elect by
secret ballot, five persons for ap-
pointment to the Employees and
Agents Relations Committee,

(2) No person who is not an
employee of the Corporation, shall
be entitled to be elected as a re-
presentative under clause (a) of
sub-rule (1) or for appointment to
the Employees and Agents Com-
mittee under clause (b) of sub-
rule (1) unless he is a member of
a trade union of any section of
employees under the zonal office.

14B. Election of agents repre-
sentatives.—(1) The three repre-
sentatives of the agents shall be
elected in the following manner:

(a) The agents shall elect by
secret ballot one representative
for every thirty agents or part
thereof exceeding fourteen,
operating in areas covered by each
divisional office under the zonal
office in such manner as the Cor-
poration may determine.

(b) The representatives elected
under clause (a) shall elect by
secret ballot three representatives
for appointment to the Employees
and Agents Relations Committee.

(2) No person who is not an
agent shall be entitled to be elec-
ted as a representative under
clause (a) of sub-rule (1) or for
appointment to the Employees
and Agents Relations Committee
under clause (b) of sub-rule (1)
unless he is a member of any
association, the objects of which
include the promotion of the in-
terest and welfare of agents and
of which agents are entitled to be
members.
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[Mr. Deputy-Speaker]
14C. Election of Chairman of

the Employees and Apgents Rela-

tions Committee—The persons

.constituting the Employees and

Agents Committee shall elect one

amongst themselves as Chairman

of the said committee.”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
‘the said resolution.

Mr. Deputy-Speaker: Those in
favour will please say ‘Aye’.

Shri Sadhan Gupta: ‘Aye’.

Mr. Deputy-Speaker: Those against
-will please say ‘No'".

Several Hon. Members: No.

Mr. Deputy-Speaker: 1 think the
“Noes' have it.

Shri Sadhan Gupta: The ‘Ayes’ have
it.

Mr. Deputy-Speaker: Then this
shall have to remain in abeyance for
some time.

Shri M. C. Shah: Does he press it;
will there be a division?

Mr. Deputy-Speaker: By voice vote
I declared that the ‘Noes’ have it but
Shri Sadhan Gupta challenges it. Oof
course, it is clear that his was the
sole voice.

Shri Mohiuddin (Hyderabad City):
It is obvious there was only one
Member.

Mr. Deputy-Speaker: I do not know
whether I can declare. So far as the
rules go, when it is challenged, I
should have the bell rung and then
put it to vote and then declare, even
though it is obvious to me with my
owWn eyes.

The Minister of Legal Affairs and
Civil Aviation- (Shri Pataskar): If the
hon. Member withdraws then it need
not be done so.

13 DECEMBER 1056 Modification of Life 2850

Insurance
Corporation Rules

Shri Sadhan Gupta: I made an offer.
It the elective principle is agreed to
for the future, I would have with-
drawn.

Mr. Deputy-SBpeaker: That is not
accepted.

Shri Sadhan Gnpta: So, I have to
press.

Mr. Deputy-Speaker: Then, it shall
stand over. -

So far as motion No. 3 is concerned,
the hon. Member is not pressing it.

Shri Sadhan Gupta: I am not press-
ing No. 3 in view of the assurance
given by the hon. Minister of consult-
ing the employees.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his motion, No. 37
The motion was, by leave, withdrawn.
Mr. Depnty-Speakér: The question
is:

This House resolves that in pur-
suance of sub-section (3) of section 48
of the Life Insurance Corporation Act,
1956, the following clause be inserted
after clause (b) of rule 17 of the Life

Insurance Corporation Rules, 1056,
laid on the Table on the 20th Novem-

ber, 1p56:
“(bb) the total lapse of business—
(i) between zero to one year,
(ii) between zero to two years;
and

(iii) between zero to three years;”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

This House resolves that in pur-
suance of sub-section (3) of section 48
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of the Life Insurance Corporation Act,
1956, the following clause be substi-
tuted for clause (d) of rule 17 of the
Life Insurance Corporation Rules,
1856, laid on the Table on the 20th
November, 1856:

“(d) the nature of investment
showing separately—

(i) the nature and amount of
investment in the public sector;

(ii) the nature and amount of
investment in the private sector;
and )

(lii) where any investment of
one lakh of rupees or more has
been made in any individual con-
cern or in concerns belonging to
or controlled by one group of in-
dividuals, the name of such con-
cerns and the nature and amount

of investment made therein; and

This House recommends to Rajya
Sabha that Rajva Sabha do coneur in
the said resolution.

The motion was negatived.

Mr. Deputy-Speaker: As far as
motion No. 2 is concerned, it will be
taken up later. We shall now pro-
ceed to the next item.

Shri M. C. Shah: Later at what
time, Sir?

Mr. Deputy-Speaker: After 2.30, I
suppose.

Shri M. C. Shah: Does the hon.
‘Member insist on that?

Shri Sadhan Gupta: Yes.

Mr. Deputy-Speaker: Then, after
2.30 at about 2.30 or 2.45, we will
take it up.

Shri M. C. Shah: Then, I will have
to stay for that.

Mr. Deputy-Speaker: Necessarily.

U ADOPTIONS AND MAIN-
TENANCE BILL

The Minister of Legal Affairs and
Civil Aviation (Shri Pataskar): Sir
1 beg to move:

“That the Bill to amend and
codity the law relating to ado-
ptions and maintenance among
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Hindus, as passed by Rajya

Sabha, be taken into consideration.”

This Bill was introduced in Rajya
Sabha on 23rd August, 1956, and
was referred to a Select Committee
of that House on 28th August 1056.
It could not be referred to a Joint
Committee as there was no time avail-
able in this House during that Session
for taking up such a motion in this
House, It was even than anticipated
that there would be only one Session
after that and is the present Session
and to refer it to a joint Committee
in this Session would have meant
withholding the passing of this urgent
piece of legislation during the life of
this Parliament. Under these excep-
tional circumstances, this Bill was
referred to a Select Committee of that
House only. Besides, hon. Members
will find that the part of the original
Hindu Code Bill was the least contro-
versial and, in fact the part relating
t0 maintenance—as was rightly
pointed out by the opponents of the
Hindu Code—was a connected part of
the Law of Succession. It was at the
instance of the hon. Members, Shri
Chatterji and Shri V. G. Deshpande
that sub-section (2) of section 30 or
the Hindu Succession Act was intro-
duced as part of that Act when the
same was under consideration in this
House. However, that was only a
remedial amendment and the law
relating to maintenance had to be-
enacted at the earliest opportunity.
Similar considerations also make it
necessary to have the law of adoption
enacted along with the law of main-
tenance.

The Select Committee of that House
under the Chairmanship of Shri P. N.
Sapru- a distinguished jurist and an
er-Judge of the Allahabad High
Court, submitted its report to that
House without a minute of dissent on
19th November, 1058. Of course it
did make certain changes in the Bill
as was originally introduced in that
House. The Bill was then taken up
and passed by the other House on
29th November, 1058.

The Hindu Code, as revised by the
Select Committee in 1948, was divided
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into the following important parts:
(i) Marriage and dwme, (ii) Adop-
tion, (iii) Minority and guardianship;
(fv) Joint family and coparcenary;
(v) Succession, and (vi) Maintenance.
We have already covered marriage
and divorce, Minority and guardian-
ship, sucrestion and women's property
in the Hindu Marriage Act, 1955; the
Hindu Succession Act, 1856 and the
Hindu Minority and Guardianship Act,
1856. The remaining parts to be dealt
with are the joint family and the co-
parcenary, adoptions and mainten-
ance. With respect to joint family and
coparacenary property, we have al-
ready conferred on women a right to
share in joint family properties and
for the time being it is sufficient. The
question whether joint family as such
should be continued or otherwise can
be considered later in due course.

The only other parts of the Hindu

Code to be dealt with are, therefore,

adoption and maintenance and  the
present Bill deals with them. The
Bill consists of three chapters. The
first chapter contains clauses 1 to 4.
Of these, clauses 1, 2 and 4 are the
usual clauses relating to short title,
application of the Act and its over-
riding effect. These clauses are iden-
tical with the clauses already passed
by Parliament in the Acts relating to
succession, marriage and minority and
guardianship. Clause 3 deals with
definitions. The definition of custom
usage is identical with the definition
of custom and usage in the other
Hindu Acts. The other definitions
are non controversial. That finishes
the clauses in chapter I.

14-13 hrs.
[SHRI BarMmaAN in the Chair]

Chapter II of the Bill contains clau-
ses 5 to 17 and they deal with the
question of adoption. Provision in
clause 7 deals with the question of
capacity of a male Hindu to take in
adoption and he can take in adopﬁ.un
either son or &
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share to a daughter along with a share
to a son, it is but natural that we
should allow a person to adopt not
only a son but a daughter also, if
it so desired. Under the ex-
isting state of Hindu law regatding
adoption, there is no provision for the
adoption of a daughter amongst
Hindus governed by the Mitakshara
and Dayabag schools of Hindu Law
but amongst the Hindus in the South,
who are governed by the Marumakat-
tayam law and other materiarchal
systems of law, a daughter can be
adopted and is in many cases adopt-
ed. We have already introduced uni-
formity in the matter of succession
among all Hindus throughout the
country and it is but natural that so
far as adoption is concerned, we should'
make a uniform provision applicable
to all. There is also no reason why
hereafter in a matter like this, there
should be any difference or distinction
with respect to the sex of a child w0
be adopted. Adoption of a daughter
is not inconsistent with any religious
belief. In fact, Dattak Mimansa and
Sanskar Kausthuba provide for the
adoption of a daughter. There have:
been instance of adoption of daughters
even in the hoary past. Dasaratha,
the father of Prabhu Ramachandra,

. gave hig daughter Shanta in adoption

to King Lompad, who had no issue.

There are two Sanskrit authorities
so far as the gquestion of adoption is
concerned. They are Dattak Mimansa
and Dattak Chandrika. As recently
as 1880 or so, this was a custom pre-
valent in a city like Poona, one Rawji
Shastri—he must have been an old
and learned man—adopted a daugh-
ter. That is the case reported in ILR
13, Bom. page 91. The Indian Judge
who tried the case relying on Dattak
Mimansa and Sanskar Kausthubha
held it valid. He also found that it
was being commonly done and prac-
tised in that area. He also held that
was customary to adopt a daughter.
That decision was, however, set aside
in appeal by an English Judge, Sir,
Parson, relying on Colebrooke's dig-
est. He was a great translator of
many of the Sanskrit works on Hindu
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Law. He has translated Dattaka
Chandrika. I would llke to refer to
a prevalent belief in Bengal which is
mentioned in no less than Maine's
Hindu Law:

“As to the Dattaka Chandrika
it may be said that in Bengal
there is a tradition that it ig a
literary forgery by Raghumani
Vidyabhushana who was the
Pundit of Colebrooke, the cele-
brated [English translator of
numerous Sanskrit works on
Hindu law. It is said that it was
written te help the claim set up
by an adopted son to a Raj in
Bengal.”

I would like to point out—I do not
know the accuracy of it—that it is
much better to rely upon the autho-
ritative text of Dattaka Mimansa for
any purpose rather than on the trans-
lation which has at least got an at-
mosphere of suspicion about it, as has
been pointed out here. It would thus
be seen that it is only as a result of
Jjudicial decision that the adoption of
daughters came to be regarded as in-
valid in law. The criticism advanced
against this provision arises mainly
from prejudice and force of habit and
is based on wrong appreciation of the
question. I am aware that social
ideas change but very slowly and that
a very large portion of Hindu society
governed at present by the Mitakshara
school or Dayabhaga school of Hindu
Law will only adopt sons and not
daughters. Adoption may be made
from a religious motive to adopt a son
who may continue in the family and
give oblations to his ancestors. In
such cases, [ am sure such persons will
adopt only sons, but there is nothing
in this Act which would come in the
way of their doing so or acting accord-
ing to their wishes, beliefs and incli-
nations. Adoptions are also made to
satisfy a natural urge and eraving. In
these cases, the person may adopt a
son or a daughter. Even now it is not
quite uncommon to find  daughters
adopted.

‘What is done by clause 7 Is only to
enable those who want to adopt a
daughter to do so. In this connection,
it should be noted that adoption of a
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daughter was a device resorted to even
under the existing law where there
was difficulty in the celebration of a
marriage between a boy and a girl
who belonged to the same Gotra. 1
have known of cases in which to avoid
this difficulty of sagotra vivaha, the
bride was given in adoption to some
one belonging to a different gotra by
the father of the bride and then she
was married to the bridegroom who
belonged to the potra of her natural
father and this was done by that sec-
tion of society which regarded itself
as orthodox and when this wes
done, no voice was ever raised against
it. Under the existing law, there have
been cases of young widows adopting
as their sons persons older than them-
selves and society generally looked
upon such cases with disfavour. Pro-
vision has, therefore, been made in
clause 11 of the Bill that in the case
of adoption by a male of a female,
the edoptive father must be at least
21 years older than the person to be
adopted and that in the case of adop-
tion by the female of a male, the
adoptive mother must be at least 21
years older than the person to be
adopted. There is a similar provision
in the English Law of Adoption. Be-
sides, it is consistent with the present
ideas and sentiments of social proprie-
ty. The clauses in this Bill follow
similar provision made in the original
Hindu Code Bill as considered by the
Select Committee of the Provisional
Parliament.

As the hon. Members are aware,
we have abolished what is known as
the limited estate of Hindu women.
Hereafter any widow, who inherits
the property of her husband and is
in possession of the same is absolute
owner of such property. A necessary
change has, therefore, to be made
with respect to the question of vest-
ing and divesting of an estate as a
result of adoption. In the case of
adoption by a widow under the pre-
sent law, the rights of the adopted
sof would date back to the date of
death of the husband of the widow
who made that adoption. Now, no
such question can arise as the widow
like any other heir becomes a full
owner of the estate inherited by Ker
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. from her husband and no question of
vesting and divesting of an estate
arises in any manner. Such an adopt-
ed son will become her heir like a
natural son. It is from this point of
view that provisions contained in the
Hindu Code Bill with respect to this
matter have been altogether omitted
from this Bill.

Under the present Hindu law, as it
stands in many parts of the country,
a widow can adopt only if her hus-
band had permitted her to do so. Of
course, in the case of Bombay, on
account of a ruling of the Bombay
High Court, it is not necessary to have
the consent, but there are certain
other parts under the jurisdiction of
other High Courts where a different
state of things exist. This was a
fruitful source of many an avoidable
litigation. No such censent need now
be made necessary, as the widow who
adopts, is already the full owner of
the estate. This is another departure
which has been made by this law.

At present any person of any age
is capable of being adopted. There
have been cases in which young wid-
ows have adopted men much older
than themselves. This is against the
very conception underlying the idea
of adoption. It is, therefore, provid-
ed that a persons to be adopted must
not be over 15 years of age.

Under the present law if a person
having a wife wants to adopt a son,
he can do so whether his wife gives
her consent to the same or not. Pro-

vision is now made that he shall not do

50 except with the consent of his wife
or wives if more than one is alive. It
will be realised that this is not only
consistent with the status and dignity
of a wife but is necessary in view of
the fact that she is now a full heir,
and it is consistent with the idea of
maintaining harmony in the fanfily.
only
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religious considerations, the motive _
underlying an adoption is the natural
craving of a childless person to have a
child. In fact, even in the past there
have been many instances where boys
had been adopted who had no parents
living at the time of the adoption.
But they were not valid unless justi-
fied on the ground of custom. As a
matter of fact, it will be realised that
a parentlesg child is really in dire
need of parental care and the present
law prevented such a child from being
adopted. It is desirable that such
children may be allowed to be adopt-
ed by persons who desire to adopt.
Provision is therefore made for en-
abling the guardian of a child to give
that child in adoption. The guardian
may be a brother or any other relative
or even a person who is not related.
However, to prevent improper use
being made of this provision by
persons on the plea that they are
guardians to dispose of young children
from ulterior motives, a safeguard is
provided that such a guardian should
be either a testamentary guardian or
guardian appointed or declared by
court. With this necessary safeguard,
provision is mnow made enabling
guardins of children to give children
in adoption.

In order that by resorting to this
device of adoption, provisions in the
law of marriage restricting persons of
some specified natural relationship
from marrying each other may be
.vaded, it has been provided that by
adoption, such a child will not have
the right to marry a person who, he or
she, eould not have married if he or
she had continued in the family of his
or her hirth.

It has been found by  experience
that many an adoption is challenged
in a court of law even though the
adoption has been recorded in a docu-
ment duly registered under the law
for the time being in force. A clause
has, therefore, been inserted that in
such cases the court shall presume
that the adoption has been made in
compliance with the provisions of this
Act.

it
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It is desirable that when persons
are allowed to adopt either a son or a
daughter, it is necessary that such an
adoption shall not take place as a re-
sult of some payment or reward in
consideration of the same. Provision
is, therefore, made in clause 17 pena-
lising an action of this nature and
making it an offence. It will be found
that the provisions regarding adoption
are thus simple in nature and need
not raise controversy.

Adoptions have been a peculiar fea-
ture of Hindu society. Family was
once the unit of Hindu society and for
the continuation of such a unit adop-
tion had an important role to play.
The unit of present society is the in-
dividual. Our Constitution is based
maintaining the dignity and status of
an individual. On account of  vast
changes in the political and economic
life of the country, the individual has
of necessity to be a unit of our society.
Adoptions in the old sense and for the
old purposes are bound to be rare
under the present eircumstances.

Adoptions under the existing con-
ditions had become a source of misery
in many cases during the past many
years. In many cases, as a result of
adoptions instead of the families con-
tinuing to remain properous, they
were ruined by almost inevitable
ruinous litigation in  courts of law.
However, out of respect for the natu-
ral eraving of a person to have a child
or to have a son or daughter of whom
he or she can take care and whom he
or she could bring up, the system of
adoption with suitable modifications
is being maintained by this piece of
legislation.

I may point out in this connection
that after the last war, after 1018,
there have been numerous countries
in the world where there was no pro-
vision in law for adoption. There are
about 28 countries in Europe and
America and elsewhere which have
since enacted laws, because it has now
becomie a social problem. On the one
hand, there are numerous parentless
children who are cast out and are not
cared for, and on the other, there is
also another class of people who are
in a position to maintain children but
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who unfortunately have not got
children of their own. It has, there-
fore, as a matter of solving that social
problem, become necessary even for
those countries, apart from religious
feelings, to have passed laws enabling
persons to make adoptions so that the
orphans who are adopted might be-
come valid sons or daughters.

1 now turn to the other clauses..
Clauses 18 to 27 contained in Chap-
ter III deal with the law of mainten-
ance amongst Hindus. Clause 18
deals with the maintenance of a wife.
Sub-clauses (1) and (2) of this clause:
are based on Rau Committee’s report
and clause 26 of the report of the Pro-
visional Parliament. These clauses
have, however, been redrafted so as to
confine the provisions of this clause
only to the maintenance of a wife.

A qixestion may be asked whether,
in view of the provision for judicial’
separation and maintenance provided
for in the Hindu Marriage Act, this
provision is really necessary. The-
answer is in the affirmative, because
the Hindu wife may choose any re-
medy open to her and having regard
to our own traditions in most cases a
Hindu woman would prefer a remedy
of this nature to judicial separation
yr divorce. A decree for maintenance-
{iffers in no important respect from.
an order for permanent alimony em-
bodied in a decree for judicial sepa-
ration, and in the case of judicial sepa-
ration such a decree would cease to:
be enforceable after the parties have
begun to cohabit, or live together.
But the significance of a decree for
maintenance as compared with a dec—
ree for judicial separation is bound to
be essentially separate in the eyes of
a Hindu woman,

Clause 19: This reproduces clause
28 of Chapter II of Part IV of the Rau.
Committee's Bill. Under the present
law, the father-in-law is not under"
a legal obligation to maintain his
widowed daughter-in-law, but if he
has got separate property of his own,
he is under moral obligation to main-
tain her out of such property. On the
death of a father-in-law the moral
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obligation ripens into a legal obliga-
tion on the heirs. The father-in-law's
moral obligation arises out of affinity
between him and his daughter-in-law
and irrespective of any joint family
:status between the father and the
deceased husband.

Clause 19(2) more or less summari-
'ses the existing law.

Clause 20: This clause was added
by the Select Committee in 1948,
“There was no similar provision in the
Rau Committee’s draft.

Mitakshara, after quoting the fol-
lowing passage from Manu—

“It is declared by Manu that the
aged mother and father, and
chaste wife and infant child must

be maintained even by doing a
hundred misdeeds,”
proceeds to lay down that “where

there may be no property but what
has been self-acquired, the only per-
sons whose maintenance out of such
property is imperative are aged par-
ents, wife and minor children”.

Under Hindu law, a father is under
a personal obligation to maintain his
minor sons, his unmarried daughters
and his aged parents, but he is under
no personal obligation to  maintain
his grandsons or granddaughters. He
has also to maintain certain classes of
illegitimate sons but there is no provi-
sion in Hindu law for the maintenance
of illegitimate daughters although
they may be entitled to claim main-
tenance from their putative father
under section 488 of the Criminal
Procedure Code. The specific clause,
while being based on Hindu law,
makes provision for all children in-
cluding the daughters.

Clause 21: This reproduces clause &
of Division 2 of Part III-A of the Rau
Committee's Bill.

Under the existing law, the heir is
legally bound to provide, out of the
-estate which descends to him, main-
tenance for those persons whom the
late proprietor was legally or morally

bound to maintain. the reason being .-«
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that the estate is inherited subject to
the obligation to provide for such

maintenance.

In arriving at a list of depéndents
two views are possible, because while
we are dealing with the question of
maintenance, it has to be decided as
to whom maintenance has to be given.
Omne is that the Hindu Succession Act
having determined certain persons to
be preferential heirs, all of them
should be regarded as dependents, so
that if any of them is deprived of a
share in the property which would
have come to him had the deceased
died intestate, he should be entitled to
maintenance under this law., On the
other hand, it could very well be argu-
ed that the deceased could, by his will-
making power, deprive any of these
heirs of any share in the property. It
is also undesirable that the law should
provide for maintenance being payable
to heirs like sons or daughters through
a daughter and so on. The depen-
dents should be limited to those who
would ordinarily have been support-
ed by the deceased. If the list is
too wide, the result will be that it
will interfere with those who would
normally have been supported by the
deceased. Clause 21 as it now stands
is based on the latter principle.

Clause 22: The liability to main-
tenance arises from the fact that the
heir has inherited property from the
deceased and obviously the amount
of maintenance will depend upon the
value of the share taken.

Clause 23 deals with the question
of the amount of maintenance. This
clause is formulated on the well-
known principles laid down by the
Privy Council as stated below:

“Maintenance depends upon a
gathering together of all the facts
of the situation the amount of free
estate, the past life of the married
‘parties and the families, a survey
of the conditions and necessities
and rights of the members on a
reasonable view of change of cir-
cumstances possibly required in the
future, the mode of  living. and
the age, habits, wants an class
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of life of the parties. In short, it
is out of a great category of cir-
cumstances, small in themselves,
that a safe and reasonable indue-
tion is to be made by a court-of
law in arriving at a fixed sum.”

Clauses 24 and 25 do not call for
any comments as they are the normal
features of a law of maintenance.

Clause 26 is in consonance with the
existing law under which the claim
even of a widow for maintenance is
not a charge upon the estate of a
deceased husband, whether joint or
separate, until it is fixed and charged
upon the estate. The charge can be
created by a decree of a court or by an
agreement between the widow and the
holder of the estate or by the will by
which the property was bequeathed.

Clauses 27 and 28 are in consonance
with the existing state of law govern-
ing such matters.

This is the last part of the Hindu

Code. As I said, this is mostly non-
controversial and I can assure all hon.
Members that this has been brought
forward keeping in view the senti-
ments of every class of people in this
country. The main objection to the
Bill is for enabling the daughter to be
adopted. As a matter of fact I can
say that it does not interfere with any
of the views of the people, because if
a man wants to adopt a child for the
purpose of offering oblations, there is
nothing to prevent him from adopting
a daughter. Also, it is in canformity
with the existing state of society and
the changes that have come about. It
is quite possible that a person may
desire to adopt his neighbour's
daughter who has lost her parents, I
do not know what will be the hard-
ship if a daughter is adopted. The
law would not interfere with the joint
family and so on, because such persons
will not adopt daughters. If there is
& provision in this Bill enabling some-
body who wants to adopt a daughter
to do so, it is not in inconflict with any
idea or belief. As for those who de-
Pend more upon the traditions of our
shastras, I might say that the great
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commentator Dattaka Mimansa has
given room for the adoption of a
daughter. It is as a result of wrong
readings of some of the original Sans-
krit texts that we have regarded the
adoption of a daughter as something
which is irreligious. I cannot quote
a better example than the great man,
Dasaratha, father of Prabhu Rama-
chandra, who himself gave his daugh-
ter in adoption to a friend who had
no child. Beyond that, I do no think
that there is anything controversial
about this Bill

So far as maintenance ig concerned,
the provisions in the Bill are only the
normal features of the law of mainte-
nance with some slight medifications.
This is more or less a non-controver-
sial measure and I hope that thig Bill
will be passed without any dissentient
voice.

Mr. Chairman: Motion moved:

“That the Bill to amend and
codify the law relating to adop-
tions and maintenance among
Hindus, as passed by Rajya Sabha,
be taken into consideration”

MOTIONS RE MODIFICATION OF
LIFE INSURANCE CORPORA-
TION RULES—Contd.

Mr. Chairman: The House will now
take up the motion which had been
held over. I shall put motion No.
2 of Shri Sadhan Gupta.

The question is:

This House resolves that in pur-
suance of sub-section (3) of see-
tion 48 of the Life Insurance Cor-
poration Act, 1956, the following
rules be substituted for rule 14
of the Life Insurance Corporation
Rules, 1956, laid on the ‘table on
the 20th November, 1956:

“14. Corporation to constitute
Employees and Agents Relations
Committees.—The Corporation
shall constitute for each zonal
office an Employees and Agents
Relations Committee eonsisting
of— '
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(a) five representatives of the
employees of the Corporation
elected in accordance with the
provisions of rule 14A;

(b) three representatives elec-
ted: to the provisions of rue 14B,
-and '

{c) not more than five repre-
-sentatives of the Corporation to

be nominated by the Corporation.

14A. Election of employees re-
presentatives.—(1) The five repre-
sentatives of the employees shall
be elected .in the following man-
ner:

(a) The employees employed in
each office under the zonal office
shall elect by secret ballot one
representative for every one hun-
dred of such employees or part
thereof exceeding twenty:

Provided that where the number
of such employees is twenty or
less, such employees shall be en-
titled to elect one representative.

Explanation—For the purposes
of this clause ‘employees’ means
employees who are workmen as
defined in the Industrial Disputes
Act, 1947 or employees employed
as inspectors.

(b) The representatives elect-
ed under clause (a) shall elect by
secret ballot, five persons for ap-
pointment to the Employees and
Agents ‘Relations Committee.

(2) No person who is not an
employee of the Corporation, shall
be entitled to be elected as a re-
presentative under clause (a) of
.sub-rule (1) or for appointment
to the Emplovees and Agents
Committee under clause (b) of
sub-rule €1) unless he is a mem-
ber of a trade union of any sec-
tion of employees under the zonal
office.

14B. Election of agent repre-
sentatives.—(1) The three repre-
sentatives of the agents shall be
elected in the following manner:

(a) The agents shall elect by
secret ballot one representative for
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every thirty agents or part there-
of exceeding fourteen, operating
in areas covered by each divisional
office under the =zonal office in
such manner as the Corporation
may determine.

{b) The representatives elected
under clause (a) shall elect by
secret ballot three representatives
for appointment to the Employees
and Agents Relations Committee.

(2) No person who is not an
agent shall be entitled to be elect-
ed as a representative under
clause (a) of sub-rule (1) or for
appointment to the Employees
and Agents Relations Committee
under clause (b) of sub-rule (1)
unless he is a member of any asso-
ciation, the objects of which
include the promotion of the inter-
est and welfare of agents and of
which agents are entitled to be
members.

14C. Election of Chairman of
the Employees and Agents Rela-
tion Committee.—The  persons
constituting the Employees and
Agents Committee shall elect one
amongst themselves as Chairman
of the said committee.”

This House recommends to Ralya
Sabha that Rajya Sabha do concur in
the said resolution.

Those in favour will say ‘Aye’.

Some Hon. Members: Aye.

Mr, Chairman: Those against will
say ‘No'.

Several Hon. Members: No.

Mr. Chairman: The ‘Noes’ have it.

Shri Sadhan Gupta: The ‘Ayes’ have
it.

Mr. Chairman: The bell may be
rung.
14-38 hrs.

[Mr. DEPUTY SPEAKER in the Chair]

Mr. Deputy-Speaker: 1 will agaln
put Shri Sadhan Gupta’s motion to
the vote of the House. Those in

favour will kindly stand in their seats.

I see 10 hon. Members standing,
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namely, Shri M. K. Moitra, Shri K. K.
Basu, Shri V., P. Nayar, Shrimati Renu
Chakravartty, Shri A. K. Gopalan,
Shri M. S. Gurupadaswamy, Shri
Raghavachari, Shri Ramji Verma, Dr.
Jaisoorya and Shri Sadhan Gupta.

Those against will kindly stand in
their seats. I see a large number. So,
the motion is lost by an overwhelm-
ing majority.

The motion was negatived.

Shri Sadhan Gupta: You are against

democracy for employees!

Mr. Deputy-Speaker: That is a diff-
erent matter. Here the issue is limit-
ed, namely, whether the motion is
lost or accepted.

The other motions have already
been disposed of.

‘U ADOPTIONS AND MAIN-
TENANCE BILL—Contd.

Mr. Deputy-Speaker: The House
will now proceed with the discussion
of the Hindu Adoptions and Mainten-
ance Bill.
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‘“An adopted child shall be
deemed to be the child of his or
her adoptive father or mother for
all purposes with effect from the
date of the adoptmn and from

IO ogaE & F agr 9T Uz
a’m'qmﬂ’ltqﬂa‘}gﬁrqzﬁqa
& 2

“all the ties of the child in the
family of his or her birth shall be
deemed to be severed and re-
placed by those created by the
adoption in adoptive family.”

o faa g fe quag wa
FoT gom @g woer wrar fear &
ST Y e 7T 97 W F oI w7
AT =9 a7 W W A qATEET
§ wErje faan, w@F 97 9w & AW
T g, #¢ gerew Gfaet #1 oa=
| | 77 o AL T § A W

ol o oW F gy W wE

If the adoption is of a son, the
adoptive father or mother by
whom the adoption is made ‘must
not have a Hindu son, son’s son
or son's son’s son (whether by
legitimate blood relationship or by
adoption) living at time of adop-
tion;

¥ gw & 7y g a §

after “son’s son's son"” insert
“or daughter's son”.

JYTEAE WERA, B A gEHEE
®Y WY gA wiywc AT oAEY &
WRow & fef N § wfe § W
R wgwt o7 fowmr @ & WA )
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T2 & feg s Fv gETeT =Sy
g s d vl a1 § o 7 T
% STT a8t 9T AT F 9%F H AT
T T QR § | w9 7 =g fgg S
R FT AT, WY A [AARET AT
#1 TR F F1 g0aT A g ¥
ar ¥ awwr § Ag v @Y wmar §
o AR FT qEHT WNF E, 7 W N
¥ A Tomed w1 A £ wafE ggar
% A WE & AT A g M
T8 o war e T F AT AN
Rt § FeHT FY ML A7 A GA_S
2 & 1 rafe ag Foared o w3 g
¥ o amar * geafa &1 wfgwrd @
¢ gt fgg amex ¥ warfas @ &
FoU gt fF s FImT aa

orl 9« < w9 F 9g fHer @
fr

If the adoption is by a male and
the person to be adopted is a
female, the adoptive father is at
least twenty-one years older than
the person to be adopted.

IYTSTE WEIET, T By A & faeger
oy wAEE § WOT Al 9 9 e
fiF g: a7 9T I BT ATH B I

frar o7 TwaT ¥ A9 &1 ag 3% a1 |

¥few o9 ag foer faar omar € f5 0y
T AT FEAT F7 9T wErE fEr am
THAT & WX O gwa F wafts b
et AT A D, A A A
g A A & F fgg wwe &
T fF LI AR IR AW F
WIEHT tY-QY ST FT HER F 4
oY FT & | 9 AT UgT 9 IE &
@& f 3y T ¥ owrEr Y I
&7 W WY QEE KT GHEAT g, GE
B AGF # 1 WU WY AR F A
T #1 fafar @ & & 3% @
e orc oy F og w iy T
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[sfra ferarorat T7€)
T ATEHT Y, TV FT ATHT FT IR
FT ®FaT § aF =T a8 I E
INETH AW . T A TED

2 fo g 1w 9% %t S A7 Er uEe
¥ 7

it frcoedt dge o oW

99 FT W9 7 foar 2

“any property which vested in
the adopted child before the adop-
tion shall continue to vest in such
person subject to the obligations,
if any, attaching to the ownership
of such property, including the
obligation to maintain relatives in
the family of his or her birth”.

JUrE wERw, 77 o 4F aar
T & fF 9 o faar 1Y mws
& faar @ & 1 99 " § & oa
TmaifmgmagefFsmw
TF WUN GM A T A AT
T I W 9T F g Wz F froaw
Awe &€ faar sma

any property which wvested in
the adopted child before the adop-
tion shal not continue to vest in
such person.

T 1, %71 =Y fevmn & 29 #1997
fagr 97 | 9 I FT FE FF A F{
& B ar 39 &7 fenard o frd
B TE WY, 39 1 S I
TG T | {E UE FAT AT §
Iq T AaEq a1 ag & fF e &y
a9Ef # ft v #1 g% I @ W
form & w=r= far & ww &1 oamEf
FdMamgaies sz JEY @
¥ o werd e & 3§ ) A wEd
ar 7g & f5 fom 2% +1 N7 o
AT IF FT B urE @ g gem
g F 91 W w7 o o9 & T
& & federd wgi—ie fa
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L ASH F AT A F wR ¥ N
T § WG F @Er 43 1 ar
fow Y & ax Mg 2 faar 9@ &
TF I F AW A ywe § aff @
fed | T F AW I FT FAT T E
fF oF S w39 & 99 AT & o A
wreat #1 uErma & A fear an
|HAT ¢ | FF WY T T FTAA H) q047
2 @ = gard fF o o F R wTe
aar feg & o 5 | J0 ol F
#F 99 ¥ &F g HIX usifes WA
;O M AR A ITFE gm
T A ¥ 99 FTAEL AT A7 Fzar
AT WIT | FH AE A IT H A AT
TE 9T T g a9 @O A A
e Mg I F OF A IA
7 WY T § KA IS AR KT

qT

St o guTe 7 faw § & 7 5
& fag qorg & ofe 7 *< faq ond
@ s w1 gE fgemT o AAEAR
¥ an 7 &, % facge o & W AR
I F 1€ A 7@ ¢ | afz g7 faw
# g 7T F 99 F1 99 Fear v a@x
g w1 AW ag g
qEHT A T qT & A F
w# ¢ wafa 4@ § | 9T qA W
wTF AW dEH T GHA qAHy §
ar fom g & sigF v Mg foar s
qFaT & I a@ A A W AT NS
ferar o7 wFAT § | 9G AT AT ATH
¥ fod 1y o7 Y =g & g, 0
q& fasgs A= & 1 i A
A S 7 Far T fagy 9w F o
oAT IH & ft 7@ I F wEwl A
g 3 fegr Fw O ) @ 59 9 Ay
w fa= & gm0 9=51 9 wgf fremar &
Ig =T F AT AT F AT T FTIT T\
F 1 A7 AT T MR SO A g
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MTd 1 g@ ATy & T g

ST T A A w6 F far G §,

TR WX FA & AR &Y 59 faw ¥
g g wmr safeg o

st A ww mwl (TT)
a9 arfad e 7 7 AT Y=,
1 gt syregTEE W g warfa

AT SuTers wEed, fafa g4y
wgren 7 fagen sfgm aad go fag
w1z fa= 71 a8 afaw a0 qaar R
51T 39 #1 fog w18 & Afaw ax
feg v amex 9T WX fag wnfa o
qamn & | # wAAA § R ogw oA
¥ wfaw faat 7 wafs oy 937 @9
qET &1 AT T § AT g9 w6
o & ara A fagg #7 frg 9am
& &g 7g oF awr W fazardar
gL fec A Ft g § R
g §E ¥ AT WK S qAr s
TATECAT Ag€ W1 7 &4 T I
#7 § T a9 #1 wgwa fFar 6w
T 1 "W 937 fF s fey e
faar &-fasg § 91X ST 7 wwar *7
wreaed fear a1 fF @@ W@ #7v
e % faeg  fe oww oW
FT[7 I I AL AR | WO T AL
afes QST W1 gra g9 & Ao
fod 99 ¥ g wR wafs fagw
T g 39 939 § w6 A gt g
et § safeqd 7 g1 21T 39 *7 g=n
g 1 o freé 2 <Y g G s
fodas gt fax oz @R s S
fax aT @mer 9T wWr | W AT T}
# = § gfus gaiaq AT §
T ¥ ot gET FT AL AT F gEIR TAHE
fafr TS g w2 ¥ wmg
F 7 91 w1l fadgas 97 ™ 4R
Ag AR AT A W I F faC 9T A
I A 7¥r FafF e & T g
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AT FET AT JAT F AT HT ey
AT qAAET TG T3 T TH A WA
¥ 39 F OF UF O F a0 A7 9
9 FI IF FT IAT AT 927 | F FHAAT
g fF s 7 0% fza o ag faa @
gt wafs saT w1 9 W ¥ oE
TEATATY FTAT TIT )

IqTEH a'@'l'q 9T F g Wy
IF FI AL A1 477 faerran, ag 4 w18
1% AT AZT R

ot a1 W omat o ow o oWy
e T @A E, TZ FT T FA@TE
fog quw F1 o gy w1 evaw
ag fodt & w17 ovag 3 FaT  —

IR WEIRW 7T AR A &Y
AT W A W &Y 4T |

15 18,

St TN W : IJIEIA ARG,
qF W wqr 737 afz §F 3z ¥F 5
% 77 & el A A g 1Ak e
FT WG 7 N TT TICTT T ATIIGHAT
FA T IF 1

gt fafy oo wgRa 4 K 9%
TAF HAIAT AT IqF Sf7HT FT AW
Foow femr & 1 o A uw AW oW
Y Iew frar, fam & wae 9w =
7 f07 Tw w9 ¥ wifaw & fog
w0 A, gwite @ @ I A
wd & g W % faur f& wde F
g F9 T g7 T %X ufree warfEr
F 99 ® @ @m0 § ag
frdas T wrew § 5 a9 ofde
worfedt wuar FiesEs ¥ F1 T
@ &1 F ar o fafy o wdEw &
a qoT e g 5 w0 9 daw
faderams & oMo X S9F & aU
Tic ¥ fedt s @wT Q@
&1 oft 3@ awiwiEr @R T
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[t A= )
SfzsT & WU 9 AeMT AEY §,
a9 a1 STIWr 9 w9l N e FIT
#1 nfuwe &, e e g ¢ fF o
Fr et sfama aml F1 oA fadw
Y §, TCT F41 F1 70D T80 HAT
o7 399 § fag FF 1 T2 FW@ §
fow ®1 T W A S g
foqr, faemern =W A @ @
fraT A1 W ¥ UF T T T FT
T F aF feg onfa 7 @ g
fipar | goF drwEr WX ToE S| fEE
#F @ g 1 smedr a3 0 g,
g =g F g &Y 7 &, 9" W W
1 o fqawe g Wi 39 T
N FfrdmMaET g

T wERT A AETIS @Rd w1
+ft 7 foan | 59 % o ol & a9im
g

i TERAY TEAT AT ATH ST |
wggfasl TR TWIRE A |/ )

I A AT AT F A
Ta% % &Y § fag 917 #7 gvow fEar,
e s ag feg sfoew & 78 fag
T % fF omar MU W SO 9
T IW F o & w9 A Se fwar
& 7 ¥ 59 faww & afer a4l o
fawdi & ot gw oWy ¥ g S
®H H dare i 1 e feg -
FrEAT § FT F TEFALT FT FrE
=EET Y g AT T @ T e
= saufgwifor swt aw@r § o1
o fasiy ara o, o & s T
qaarE & ggr wf | snfafedy F aqmn
a f5 aft ag wod oft W fEw
ﬁaﬁ"r&w%ﬁ%ﬂ'ﬁr,a’lmm‘r
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L ® TR F ag w9 e mn, o

TG 9T IH FT AR F T AT T
S wra Ag W@ ) A F oW
=T F ara 3w F faarg w7 fear
T, & Ouae B ooy s ot g
w ufamfos aai & F1§ g9 W@
FT FFAT ¢ WX A FgAT far =
& fF Tmare 7 Trear #Y oo F w9 A
o Al @ |

HE T2 AT AT H F FY
YT F IR A ANA Fr g FF g
FEr 9 §, Fif TgS oY | & gwen
g f& <t o=t w9 9y oF A w7
T § IF A AW AT A LRA
] & 2w # swifw & 9w
e e #1 @i T g g
™ H 9% & foeeass @
w1 g g W W @ ¥ Wiy
T wi f6e, arF wred fet o=
) g & fgg wnfa feet aw 20
AT EH-HENT qg FEA T FARH
wrgfegn ol &vew i
o $fmw 1 i 7@ § s
feg onfa 7@ & wwrw w9 #Y @A
FT @R F qE 9 W A 0}
Tz % T Wgwm g fr amergen
T 9 W F faw ax §, s
H U9 Y F fax owg e §
arT F wni wrw ), Ang-pe g
F 9T A feRary w92 g, o e
w fwer a fdy fem oo Y wasm
fas arem & 1 T W FY q@r @
saal pfF e o At 1w &
wRTEgn i & fgg anfq afa ¥
g FWT € O 01T 9 5 e ¥
freg frea oF & a7 A
wHEfmwar @

TR AR g e F
T FT AT g AT 7"
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off Qe . TEEEE AEEE uT
™ E

st Ag svw wwiE - AWW, & A9
¥ WHEE T 5 ¥ I OGS §, A6
gw ¥ far ¥ FuT faoemmm & AR
o ST ¥ A W O e wEd,
% ¥ wia fax geTT AT oA §,
wife w9 wY wafe st &

7 fazw w=m f5
q g ¢ TRy X T]|gra
g T WY,

e for ¥ 3w oA aw fgg
ana ¥ wra S sAgre fear o @
g wo¥F fasg & oo QW B W FT
o | YW FSR § § s dam fard
ww & fame o fele & g9 oY
£ a9 F gHG NI FET SAEA
g

“The principles of Hindu Law,
which have been tested on the
touch stone of universal morality
and applicability and have been
tound to be sound and if they are
progressive and helpful to the
cause of advancement of culture
and civilization, I see no reason
why they should not be incor-
porated and enacted into a Code
of Law intended for the whole of
the nation.”

W WTg & Ay # A afe,
¥R %1 aTa Ny figg wfe & fawg
& 1 forr amaY w7 fawg ot ¥ w1 gEew
Tff & vv & o =il & & o
¥ X fgg W AT WO A AN
fergelt & fag qx smar T T X0

W & wiofow o fae & o
Taw fw o v F ¥ g fowr ma
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g1 wgr o F R oww 9w w fame
FTET I&A 74 ¥ 1 F a8 AT TgAr
ffror aafm & M1 AR g@ W
Taeq &1 wfieR @ & fafy &
wqare foar s o fey woer #
WH A G ! K 9 T
& W § fr sl qees @ =
I A O 9T ¥ 7@ AT 9 q@
v wfeas @ @ 9|, @ i
feg ofa 97 & o0 9w g feg
wigEEl ¥ wdl # @R F1 &
fod e Y Y | ST AT WX
T qg THTT 3T 739 fF # A fafw
¥ O 9T "9 § @ s § =¥
% My §X g 1 a@ET w1 wiEwR
wr g

Q% STET 6N 99 STa-ar
et qF i )

m’m‘“ﬁ:lm cpeakinx of
Hindu Law

WE s F o §—
“Any female Hindu who—

(a) is of sound mind,

(b) is not a minor, and

(c) is not married, or if mar-
ried, the marriage has been dis-
solved or the husband is dead or
has completely and finally re-
nounced the world or has
ceased to be a Hindu or has been
declared by a court of competent
jurisdiction to be of unsound
mind, has the capacity to take a
son or daughter in adoption.”

T4 Tw wen g & B feg
FfeagEs ¥ gy fagral & aw
Wt A A mar @ wfe afaefer
dEwr At w1 wirw—hafady
—a&y W wor e e & 7 o
ey & W9 39 & faarg A g,
I@ F I IE [T A AT F A
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ST 7T |9 ;AT

W WX FT A, §7 9 TV47 5
ywe afefede smEr wET WM
W wr Afafeie Frges A9 A
s, @ 9g fee e e Ay
HHT ST HI T § 0T, §TF 39
T T G 7 g o ATl T e
T 5T ¥ o weaTEE a fawsr g
arfy o¢ @ & 7€ § A wwdfe
WiE, fa@t wt 9w W Fr wihex
R famr mr &

A wewT, s e
agE, 7 ot 7 fF 35 af w1 oqEw ar
1% a¥ Y ©ff oF gg a9 F wEw a
TEg AY F FT A N F ¥ d9
¢ 78 7F T A A ¥ | o= A
o ST G F O 6 AT FTHA
k1 @ maad F @Y 1 9K w7
ST & | TF 3¢ ¥ F.99Y ¥ 77,
for &t gayargr T+ A Gy, e
st 3z T g g, 9 w1 Qe
fear s anfa S www & R
qg FAAA F AT} | &W A€ WY FEA
fe it & ot iy & 17 &, Ffea
o oy it weE - ¥ g S ad &
fe ot wig Y e @ ™ &
W W ag #1¥ A9 IOw g g,
& 99 &7 wwl A9 @ ?

@ faq & wex “wigeE” w@r Av
@ ¢ wafs 93 aw a% o) A
QAT B T FI AT & | 4@ W
W aE ar “grhe” A Ten mar
& @ moa W e &Y @\
R & W 99 #1 wEewr @ @ E 1y
T | T HAEAT § 9g S B MW
& QT AT & W1 2% AT #T g1
wg T YT F@TE | T Haeqw
& ufwry wfs &1 & frag @
SATAT AT § | WGFT TG AW A

13 DECEMBER 1056 Adoptions and Main- 2882

tenance Bill

af = fF @ amar § I fw
wHT wErE fFar ow | q9E agw &
w=7 79 ¥ qew ot faerw fagwm
a1 & #¥ gev qodr arfa @i o
F oA fem & & /=T S w9
F wfawR @A 91 1| St geT
&t & |7q faag 1 F 99 ¥ o1 3w
RN F FEwAm I9 T F 9¥ F1 g T
Y Mg 7 7 7wa1 | 97 oF fagra
a1\ ogi w9 7 99 F9ey fawi &y
AR T F W FE W ey s
F A 2 faur & 1 W fgg 7 750
w1 ¢ ag @4 I I qwA §F & A%
AT & | WA At f mareT F
T T W feg v W A fg
AT 9T, Ag wETe Y fRar o
T HIT QT A FT GHAT 1 a9y
afifeafe & snfd 1 @ #47 wow
g ATO4 & AR |

g 3 Fag frar g &

“Subject to any agreement to
the contrary, an adoption does not
deprive the adoptive father or
mother of the power to dispose of

his or her property by transfer
inter vivos or by will”

¥ &Y mwA §F 93w v fee
TETTA FT RIATIHAT & F4T g T |
@ F @t & e g fF qera & oow
F1 &Y T2 FT 27 1T OF A frama
2 9= ¥ @3 JT A Faafawg
gNT T T w1 @9 g ¥ 97 fe
@I T w4 | o | oww
w5t § fF 98 & A9 7T F wrov
& wETR w1 fram am § ) s
®Y qg @TIfaF I g § fe At
IR Y dam XY weefa @ o
g 1 AfFT R S qAF 437 wA F
a1z =T qeafa 1 R #Y & A
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¥ ¥, @ a7 wETET wTEes fE@ A
I §Y d31 qar w w1 framerw
¥ srafag wfasre &Y 9= 7 T2 %
fear | s Y qETEE Ox Ar o &)
T ¥ Afawre #t ft @ FT @ E
frz am wifx o9 #t wie o §
T I A agw owify wite § ) faw
feit fraw & s & faemr 30
ST e Far §

FF ACFHT FAAAT AT
7w, vaf et e freemte: |

g AUEFT FAW I & Iq &7
fear g fog wrwar ador s frar #y
& e sFar AR d A & wwir @R
g1 e seew Y ¥ fagm F
9TEE FT ST TG & 1 g ag
7 ¢ ‘oW AW T g
L B

An Hon. Member: You should ad-
dress the Chair.

Mr. Deputy-Speaker: At least on
this occasion allow him to address
somebody else!

Shri Pataskar: I must undertake the
liability to wisit any place.

Shri Nand Lal Sharma: With due
deference, I have not addressed any
person except your good self.

Mr. Deputy-Speaker: Yes, yes. 1
accept that

Shri Nand ©Lal Sharma: And
through you I have been addressing
the House and to some extent the
Minister in charge.

@ 7 g fadew v @ oo fr
IT A 9T wew F7 wETAE W
€ o= w5 fear | St @7 A A X
w9 wrar frar #Y qwmr & @ o
E AT | ATAY aS¥ &Y N9, o9
wifs &= ¥ & 1% & ) <y =ufy q
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T qTH W@ FT TT JOH F@T § 6
| BT T FgT 7 g § | afs e
geq Ft A TAT T TW NFE F
g g1 Ft wftq T @ 7%, S§ W
T ¥ a9 & 0 oK 99 W e
T & fod Tas w1 faumr e
A F @ 97 | 99 IO w1 IH
TR @i o 9 gfer F agw @ R
o ag gawy § fr g w8 ww gft-
wiwEr W ¥ fad a3 e 7
wgam § 5 o 7 gheier @ o
€ T FT T | 9T T W A A
R W FT qF T3 TG | witE
ol ot feg @A W T I &
feg & Fore f 7gf @ @ feg
i ¥ 39 fog o o i W)
i F T R &1 79
feg 4=t ad ¥ wemfrem § @@
WA FEIITTE F w9+
T FTR FY 90 TEY T 1 1 e
i e ferge & gt AT fegalt
qT & AR W I |5 T W
Ay W T gy Wk W
®1 330 fr waw & T w0 -
g ¥ fReT & fF o w2
oUd 9ERT Y QU g st 6K T
Y TR &1 uw w1 gy fag
t

o s AT (Y § frmr & R
os gfaafear sea saar faet gere
&< ¥, o 99 ¥ a7 9ft 5w w1 famy
& 919 ar 78 S T4 IO g ag o
I AT qT Ay F7 W arq o forw
%1 i o forgr mr & 1 7y i fafa
#t wrw &y § ) 7 wfor i Ry
wiafgr s § o faar
9 99 F 5w wor a9 G,
Y foe 7y st a1 wEa femr Ao &
& Wi 1 o gare § o qf saf
ol off qeene wpfa o, f e
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[sfr s wer qrmf]

AT ¥ IO wgAr A« frar & qro
o1 goar off dar gei ) O R
wewr g e fom &1 Y€ ave df v,
way o & $rfwr 7 it 0 @
O W 49 g W W E &
T T gRY 1 qE ag 3@ e A
azdar § ) g TR TOE W qg
fagra o1 f5 ofe 9§ gar =
FAT AT At 7g g% & o1 fF 9w
oft 3 gt By Mg ¥ fow F g
IAW F T IF FY QG T 0@ G
ot e ¥ gr ® 3@ A 91, 6
39 1 %Y 7g ofr wod of qr g
wodr ff | ¥@ we 9w &1 ofawa o
1 7Y wrAT Srav a1 1 gfe A fawar
ot o FEH R oA y R AR T Ay
faarg =< ot § @t oeEET @ ¥
FETE I F &Y A9 P AT | W
T & ofcady & & fgg ar F oY
qEEFT A A 0T TEEY ST ST
foar & f form #t ag wgwomT @@
& A ww @ T T I R
wify 9T @9t wEm W fE SR
far arx & 7g @ ¥ wiwde ¥ o
mat AR s 5 ow oW ¥ @
w4 woar | feg W & @ g
gty & g6 § oS oW
w R 9w § wit aw #rf wiede
Y wraTwar 447 1@ | 3T w Sy
®MF T § 9§ A AW a0 R R
wIq G WX |

s & 9% ¥ T ® e
§ o wonfes g dAfAw ¥
=T 7 TS FT AGAE 1

F ¥Faer gaeT ot wg @r =ngar
g & g &1 AW & w9
FT am ¥ w¢ fgg ofa & ghem
¥F g vvew fear o § 8 feg
afs & sfogre Y F A FT AT
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s feay o § ) afe @g fag fen
ar g% fr arar = fedt qwC Wt
Ferafes weraw dware @ aeef
# faar a7 g9 g W6a § 1§ @rar
RO Tz S TEw @) @A
¥ Fg AW & A9 BT W
w1 AT 41 AT AGASX T WK
TRTO AAME Y TF & wEedT §
@ ¥ gfafem wgras o # fEg
w er & v ol W T
FAN I T RETTRNATS
' foar & T 3 &1 wfawe @
o7 wifs AW T F FE FWH
o @ WX fow saf A wod B
Fa AG ag WO FF & AT T
¥ zas A ¥ gwar O agt A
o 27 w7 e & A 91 | e
WTRAT FT IAEIA G ATHA Jufeaw
LU U

FOTfaR § o § Iureae
wgeg & we & oA ¥ & o Wy
T W W e ¥ 7 fog
Y qET F ATH 9L A A AGE woM
maft ga S dx fgg o
w1 e figg o amer ax fnle § )
# 3@ $Y ¥F auy graar § | Fa fgyg
qfar &1 wEnw & @ & A7 a8
o9 §Y 5TOF S+ § AT & gwear
g1 9T s & O=T OF ol Y W
ofa & werT <§ ¥T 99 ¥ wONHETT
o wT &7 sfewre o § Wik
99 § qg w0 q@ET §

‘desertion cruelty, virulent form
of leprosy, second wife, concubine
or conversion.'

wi oA fomr @

‘any other cause justifying her
living separately’.

wq ug ‘G wE F weEn
§ gz ¥ § WX 99 ¥ wragd fedr
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fr fiwe Tgw 9T ot wod afe
w qfeEm w3 @t § | T 6%
wereft i I of & gg et § o
fe 98 W oft T ® T s §
mREgRm e iw¥
#Tq g @ TwAY, W T A A TG
ot W1 W WY A W W
aeg dFe fofan & fod ag ot w2
WY e FAT § AT gafed a8 o
oy e Ty A W 7 A oW
W ag wrfwd W dwTE W
q¥ fFad & wroor @ o ARy §
Nt fgg ofcame & fraw & 7 &
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18 (3) A Hindu wife shall not be
entitled to separate residence and
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mathtenance from her husband if she
is unchaste or ceases to be a Hinda
by conversion to another religion

& wga g fr 9w g
w9t w £ fe feedt wy@ m
wIeT ¥

‘If she is converted to any other
religion or if she is of an unchaste
character, then she will not be en-
titled to separate residence’.

ag g o wHaT 47 fi§ She will
not be entitled to maintenance
gy ANz W o Anefafar o0 &
§ fowd fin oo o ofcads < faa
waay a7 St gafay Sfor 1 § T9w
qfd O T #§ @ {7 9% AR {
T W W I AT X W7 o
wOOT A g |

W e ¥ W Re # I
W T Atw & A § F §
w§ ar< frdee fem Wi Q@ 9T €
g & s e fom & f gre F @00
FrrrT §, O gt wrw feman S\

g ff @ w1 v owrw § 5 0w
faafaar w=ar o w1 f& WO W
¥ 9g ¥ frar AT 9qAT I T ;W
aré av sTeT gat A F faarg v
€, 99 & & 9T 1 x4 gy
Tg T wEET WA §, 99 & wa &
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(=t 7z == rt)

s fog oo, gy sRmE i
frg oAl & wdwr wefasar W
g i i agag A fsow
T A9 g ¥ T w7 fear )y T
N g & @R & =, % e
waiga § wix Gar 9% fgg onfa &
s & faa @ fow fgeg anfa
& G awfy 0 #1 tfgm faawe
t o=l 7 i ool o 19 ow AT
g F & @ o U T 1=
ZaL afem Y A7 ¥ T T 4 6R
sfogr Al § f5 @ ooy & sror
9T # e gE dvET 99T 4,
Foae fgg wfa & amg SR s
g dar @ W fgg o & W
wHoEl # s o § )

T 7HTC X o7 F ) 7 A wg
T WYAT AW THIA FE AT TN
1 9ga agrem A& | dfafere T
¥ graw & AT 97 477 & fF Hewill
also be a charge on the parents § JHEAT §
fs 7 =1 F12T e groeme §
fear 97 AT qF agT THAWAT AE FHAT
fis o9 A, Y FE T W E | F FEmar
g fF v & fod wpefa, o Sfeer
T IO AAET F wraeT § 58 wgAar
W 37 7 & fomsd  ®e O
e w9 7 seie ¥ gwe gem
wifs & wgrwE W fered 9
i3 & FT I T GIGT A FEH F
Tqq @A € 1 ¥ IT FY T9 A 994
wFar A7 afs & 7 FY FE T GO
ag A 77 T & & 7 #1 SHwr
s I A iR e
o W g @ g AT A A
milz & A} AR W
a @ & 6 qod W g Y A A At
{FA | They are rot governed by Hindu
shewtres. H qEM § f8 fioyg
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w7 ffw & fag v, a8 AW S
#F gt W )

T ¥ HI9 A9 g e Fgh T
W g foar gar § -

“A dependant’'s claim for main-
tenance under this Act shall not
be a charge on tilh estate of the
deceased or any portion thereof,
unless one has been created hy
the will of the deceased, by a
decree of court, by agreement
between the dependant and the
owner of the estate of portion, or
otherwise.” * '

¥ gwgar g f o qfosw sft
qreeFT A fagell sosi & bt
F W P & fod 1 a9 7 fa,
TEEA W CF OO F gra T o
st feft &1 9o qgon, el &
A FT WO 990y, ¥ g ar e
i =fm § gra g wfgg Ak
ag =fsr @ m A aEfa & s
wor o F1 A § A A =
Fg 9T, 99 FT FT AT N WA
#, g Fgi & @4, & wawan g 5
wa fa= ¥ foad o Ifafee fd gu @
I § IET |

&7 o TEGHET B @A F AT qA
at o ofr s A @ v oww fawr
& gro fgg onfa w1 % o wemor
& arer & 1 A F q Y Ao ¥ fadaw
FET, g @ Ay 7 wEeT ¥
g fadaw Y ster 9F, o) o @
g1 ¥ 5 #9 & w9 fagy ofy w
g0 #X | § &g 7wt § fr ww &
A & o ofr tAr =fE A 9 S
fog ovex & q@ § d=T ATem o
WY A9 OF 99 F £ AN 6 o
# Fer s @ § 1 7 3 fafew e
fefz § Tar & =g wwfaal &t
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e ¥ fad fear m | F qEaT §
& g o FY 99 A AT AT OART
%, Have you given the sccused
sy b:ncﬁt. of doubt WM & T
# fgg wrent & wfa o ow § 9w
F g2 7 F HIGT WY A GATAGN
# fear 7 & wwwan g fF w0 owad
I { 45 FL A § AaQ@™@l F I
R qgaT ¥ @ S 7 fgg wfd @
GIqAT AR §, 78 A9 & | & qwgar
g f5 e s w1 gafe ¥ W we
T &Y AT F | T i AGE AT
at # e @ fe w42 f5g
Al 9T S g, ST g &9
w1 W v ¥ wwa §, SfEA @
@ fF a§ A o ot et 9T W
g9 TEAW 1  guer sfeag a9 g,
g & 25 2 72 off g W aF 9%
d o T F T A g A AW
¥ == ¥ §, afz am 7 fog wfe
9 W g & e fean ar feg
wife ey & @ & wfaww

Wl F A9 F AW I
Lacin 8|

dfew s wwiw ;s fed
wifeT amgw, 5@ faw & fsg ot W
A aAiF o FH AP I AT ®
WEETS 7 HET WL ATET HT THIT 2 HT
sRaer g ey Fgry Far o §
aifes T g WR A o e ¥
e @ AT g A fE et
fafrees amgm oz gt amge WX §
M iR @ e ® w=x &
a7 § For ok i it ot 3l At
@ Wd g s wweg Yo
a1 7 g faw 9w & faam o

o faer & ) fgr &, o A q=A
¥ STeeF AT § W §EU T ¥ |
WA ® T d Famdsm g E
#orfeew fam e | w3 d Fgad
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WA & AR T Wk S A
o1 fgpenTs § ot qeraA TEw g Ay
wWorgsm Y iamak qfgy ar
& yarfas a1 @Y 29 q9v § ar sfor
TG ETR, A A R P 7Y, @
o 9T dute ¥ w=y, qaAmIAz
WS QA THT & | T I g A W
GfE T, SA TR W d @
T A fegma WF =
& gfram fafaw fre oo sifaw
s, "R frme wEE
AT | d AT g ow we W
Tuefal o1 A g, fegem A
#f o & 7w 7 oF gk W we fen
feg w1 R ofemmmr o, Pafeeme
w1 R gEfar ar 1 oR gafaw a
T FAT 8 WAL T37 ¢ W A"
wifgear g gfwifwer & axw W
WE | o aga o 71 gy g o s
BRI WEL T ¥ g Ay girerieer
St d W Y fegwi A S
At & e 9 T oF § s

et Y et §, IE A gH T &) T

fean, gu 7 waredt ¥ v @ AT
wgw € 9 IA AT W 0
wE W qg Y A9 sy ot fF we
! arage # feear Ad fawar @1, 99
& g g Y afme S o &
qafa® qEIE T F TFET F AR
Ffgan FgEfem i MEgwAR @
e &Y 79 g1 W, S 1w g
TETE F W §E W F I, WA
A W gn A TR T8 e @i A
#F arar § 6 Frfeamm o1 & Wik
o T fgrg 91 7 433 WA AT
fen 9fF | W@ s WA AL g
W e & gu%1 fors A sar @
gard Sfaw ag O fr gw et o @
& fafas ®1z #f aww a3 1 fog a0
Sww & sa€ miwgafad faa s ar
T AR A aux Far 9T i gW oA
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[dfear sz 2w Wt
e e v E e fgg mfrrtoe
TR AT ®E W Wy
omEA TR oy fegw
gfrerd fafrmr M e R T
g f& 7 wof s W g, W
=t ¥ o s qreert g & fs Ay
X A 7 Y G ATH®L | T o
¥ v, fegg, woowm, G ww
Tt & gt qaAmEdT OTE OET w1
A, o A o as A A
a4, 7 wifgen wifge @ as
WHRE | Wl A d gt
o1E ¢ & g 8, ag o & wwn
W b ofer b g o A
o § fs v} feg &1, Wiy e
H W} e §f, o aw
o e a7 wEA W M F JaT Y
WX qoA =4 & ICET guwar § A
R A $g 7 a7 A wfewwr sa
NEJqGaaTy FIwag v gr |
TeIAA M - wlaw Aot ga ¥
oy e § oy g § e o i O e
WY qTERC g A Afwwre fiar §
feagi A« | 18 @ fag wwr
aff gutn fway qF qAafaawr
FWHT IT AXF ®T N AAT ATHAY AW
&1

gt qX A feeowe sraaE w1
e § 7 qF T Tz § ey ag
fgR AT am AT A g F gwar
§ v w faw WA jiperal
AT $7 35 A 5 wd 91T g9 v
e ¥ fFfggQeram o & oy
feifomfady § aggm 7 Frere fear
o 7 96w Jgwe ¥ faan fr g oW
wew &Y gfeae § & ag ey sk
AT AN d T AS wwg w F e
77 ¥ 9 fads fegpelt b ferld wmmdy
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&R o g rorehy o & o g e
ar g F TR e G 1w gw A
7o woE # wvEngi w woq A
g fafade % foar A w1 worg aff &
e @ & =T oW QU T T gy )
W oW f % QETRM QoA
a6 §F que W § Wi Fofearg Az
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W a7 gUE ¥ O qewl Fem b
e fed gu g fom & ganfas o
forar arar a1 | R g AT e
W A T oy fred i e W
o ey arkfem § Ay faw gAn
g fr A g, oAl % W g
# e Y gaewg AWA 9T Y AE
fewmar g, fore a3 /9 qameede Wi
U OWT w § I aTg Qo AT F A
wg gwr @ a1 fe et oew €
afm s 23T | v fawag e
Y AT A GT§ I Ao gfefefar
HT HTULT AR § | H F 9L ATE FE
feam oy fr iy 0y e feram o awar
gt AN F Ny fwfgge
TEE I Fran 9 | @ 7 gy feferfoan-
fedt ot o, 7g ey Agere amew
T grar a1 | gut ot F qaTar f @ W
T fefaorm amge s =g ¥ S
&, % wgem wrgan e arpely daw wrw
ATy, gt W forlt & fafawew § @@
% & ¥ X T HET AT 6 T
# qamar s A 91 9T wy wifgg
a1 f& wr aver wmt o sgw AR
oz oF a1 w1 ' ¥ fag amy

o FaT dr e § e WY g
A g 1 S dfew 2 wver wAT A FowATET
et o & | aw W mar faw #F
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fergwit & st o st w7 v faremer N A gu f A T e |

srelt wTe far mar o fae 3 amam
TEFT T TIfeq | WA A ¥ q=TT
LUl
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o SR T @ A, T & i surar
WA A | W ATeIa s oF |
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" T Ga7 F & forae oY oYy wrd,
I §T I O3 GET A | WK T8
TET T FIET A7 A q@ WO g W
T g AT W 3% w1 Tt w0
TEAT AT | I F TF ST T g7 97
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T @ A | A 7 AT TF TR
T far ar 9| & qo 37 A s
Y | et fergeam 7 ofr dfielt e
Fr A Fr AT @ g Wag I @
& fr sarer shars ) @t ifew
w1y g f& oo F sy femT 20
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W IR ¥ SET Wi d° FT g8
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T ¥ 99 " &1 faw & 91 e
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ww, gn gfefaey anfafees aardt
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fow o fog a9 & Ofefeim
FT f5% g T 39 a9 T WHTHTA
Tamar at fr g fog o § 1€ gy
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sfsn fadsgianfems
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FTAHLEAT, 7g A FRA A wF A
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T A M Ak Y ? w
T 78 & v T Feew aifad € 9w,
Y swT A oY Mg foar o g §
faw 37 5 & wanfedY I < a%aT g,
AfeT agh 9T 99 A1 gorora o & T
1 wr o ge fedt wEefar
O AT W I A @@ W,
aY 99 %1 ft g ol W T aw
1 37 arr #1E 7 v §, Wl 5w
1 9 ggw T @ §-Af wfaw
T g

St frwfr i s § s f oo &
g Argg i@ & fom
S A 1 g fear 1 g e
AU IT AT A FTAAT A X
fr ot 9g e Sr e el
M F TF I —

“An esiate cnce vested cannot be dives:el.”

T FE 399 7 7 faw ;A
s fopan & | & ag dan g o fowr
|1 ¥ AR g R A EATR FT
Fa Fd € | g o e & qanfaw
MR Al Y, @ S A SRR
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- FY WX 99 ¥ 2w 89 &1 TN

ot Wiy fawe 1 &% o
e @ W ¥ e w s
o WA AL AW 91T Iq@ AT TEIR
wf@™ & f9T § o1 99, IR
AT EY o, Y MT A7 ¥ FE q@TH
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FTE # T A gAR M
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adft freft Feew &1 a9z @ IEr
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¢ 5 gt aeee WTe FESgE
oY §rnfadt ¥ qfeas awr 1 w0
T ARy § 1 gw FY Ay o R,
Sfe arae Tt ¥ I A fasma T g
Eyde v &Y, foral 7 =y &Y fir s
o A fear s, @t feg aRae
TR H a1 FE g g A |
W WY § qgr 27 ag wfema< fm g v
@t $1¢ 912 W faw & g s
foeft 7Y 2 T @, Y 59§ wofaw
TG TR F AT L A ) 99 F ey Y
FAT Gaerer g g § 7 x9 fewfaer
# AT T g @ F gw qoma & s
®THT a4 ! F =g g fafier
TTEd I ATF < 3 [ 48 G0 & S0t
Y e T R | g v §

“No adoption shall be made
after the commencement of this
Act by or to a Hindu except in
accordance with the provisions
contained in this Chapter, and any

adoption made in contravention of
the said provisions shall be void.”

¥ w1 4 & R @ 7 & qurde
Hz ore Tt feprer faar om0 &
ug wuwdT § fF " F I /) At
& wEET T &, o fF et ay
¥ A FET O S W@ )
I FY A T A 7= o W o
¥ A A qETFA AT E )

oF T 91 fF foaw &1 aeda
groamy ar st ardiereT ), 39 3 N Y
forar smar a1, Afew aw F e A
& warfas &0 a1 i aive forar o qar
uT W I & ot w1 afw A o
19 &F firwT ®t g Wi F T
27 dremmdr A 9w E wEw N
I & IR ww Qfd, IR AT
A Ao i g ey Y afiemi
& wrmR g fifed Wk 9w T @
Y afmw o @ #f oo T
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) armdarg &5 owmw
afrzlY A T FET 9T § AR g
MY E fF o g 7 o9 AR
uniformity JFEIFAAS  HT TE AT
#qH T @E 9 FEHgrow T T
FNCEA AT IFAE §39 §
wEY ST 9TEAT | F s FO - awr
¢ ¥ “dfad” "k “age’ & s
sar &1 T| R v ar st A
7 agm@r §, dfwT g’ w ww oAy
ST & | Wi § @ e ae
t FE e qE FHIAT -

16 hrs.

F T GET 4 1o WX FTAT ATEar
g dar fr ofwelt Rt dgw A
Y wamar 8, fF ag o fafar dw 3
=T &t ATEeS § T Y FE | A
ar & 7Y 1| o o ¥ fafrec aea &
W aam A fFar o amr d fe
ST HYE geT aeed g ar fafar
T T &1 feeEs "/ S )
QT 1 AT & 5 oF 50 a7 w7 A
TF Yo a0 & WA F1 G0 FAT1 8,
at ag frfaw sl Efar o 78
g 1 ag i 3t s gefad w2
& ggei=fae w&iE grad | g
it ferar € & fir ST geTar fesd
g &y fafar =) 3T ST seeam
X | ST AT T 3 T & oY 7
<& oo fr F1¢ e @ik et
Fa ¥ | QAT N ¥ g EY marfimt
T ¥ T S 99 fAer R
WYg 7 fagr 9md av | W | wew
¥ os FEN R g e 2 1 g A
2 5 3 I R A are W g
arfed | T& ¥ "ra 4y ot §Ar Tifeg
fs fom a=x ¥ #f 917 7 F Afew B
IE TS T AT AT Y a9 q@w
R, & 99 & faa 3 7g froam @
w1fgd B 98 7 99 759 #Y M & faay
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SgiTw feg oA g, AT e &
99 § Fi wdar W w6,
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Al F ag gEgw e
T W e gmr 21 Afew sy e
A FT7 <o & WA fedza o ar At
s aifat #Y g5 4@ frdem 1 qw
# & w19 #T e &Y i ) 3 9
femr wmga £ 1 @0 wRTE AR
¥ fag 92 § 40 sex 9 o fegde
AT 47 47 AfHT g qrews arga A
I9 70T TR 9 ¥ w9 AT &0
SHAT T A gw & Afew ddw
BET A gF A X | K o wwmar av
fo w19 wTHY S nta & W #Y e
AR §, I TET A AW TF AW W
T W o oA A
e & fF A 2Te wraewy 7 et
T I AT WK FT F )

W H AT E WS wAT g §
fF oo 7 92 s &d F quady &
Wt 1w A @ g fF a2 w Y S
T TF g% § qw aw fF ag A g
afer Fe s el oo Y @), 9w
® fod ww 3, 1€ d2 @ @ R

Pandit K. C. Sharma (Meerut Distt.-
South): Woman is helpless.

dfen s ma wvia ;AT wEE
@ ¥ feor § R F A aga
Tredl & 59 7 aa At 1 e
AT AEd F R ARG A ITF
A § o &y ddT gl A g

13 DECEMBER 1956 Adoptions and Main- 2606

tenance Bill

W T Y feenfedt a7 wew @Y
Fo el | fgg & 7 ag seftor a7
s o v g7 wRee F ey 229
TARALTTING | Wy 7 g
an #t qedre fear @ e deEAew
AT FTF WA R A AT 1 F
wRH ¥ o wem fF 78 faegw T
U REAH T @7 GRTT AT & a9
T wifgd at arfs e i g
o § fr 59 T aF aadrer s
afed | AO A WH @y —

“A  legitimate or illegitimate
child may claim maintenance

from his or her father or mother
so long as the child is a minor.”

“Subject to the provisions of
this section, a Hindu is bound,
during his or her life-time to
maintain his or her legitimate or
illegitimate children and his or
her aged or infirm parents”.

T AT T FE & Wl ¥
T § LA ¥ AT AR £
W AT § XA faar g ¥
Fg WIT TET g0 | WY ATHT 9T AT
g ¥ Afedw w1 foaem e €
I 1 @ifas Fg9q |7 a9 4 W W
FOT a1 A f A F A/ AT oA
@ frr F1 7wrq gy A T fr gard ugl
Y 7f a0 YT SIS & T AT oY
T qawg AgF s, fET ot w36
fif @7 A F 7 ¥ A €
W Wy AR W X g
dw wm@m | g8 A T fE wren
sfear & war fearer &, aferw T fear
¥ orgh R 7 wFHY F oS F g Ay
e av agi °® ¥ gF & ol a<e
B syTfror fofaT 9T 1 B A I & FAX
#rE forsdardy WY aFf T o | Ry
oy 7 wefF g3 W foedard e
&g owm fam a1 TR g
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BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: I have to in-
form the House that the Speaker, on
the advice of the Busine.s Advisory
Committee, has allotted 5§ hours for
the Supplementary Demands for
Grants (General) and the connected
Appropriation Bill, and 2§ hours for
Supplementary and Excess Demands
(Railways) and the connected Appro-
priation Bills.

In respect of Supplementary De-
mands for Grants (General) the fol-
lowing time has been allotted to the
various groups of Demands:

(i) Ministry of H.me Affairs 2 hours
(De 1ands N s 5% 524, (WIﬂl :‘pe

+ 53,534, 54, 57A 8 d 61) cial -
ence
Demnd
Nos. 53,
s3A  a.d
574)

ii) Minis of Commu~i- mi utes
()uw'ﬂ(' D:ma ds Nos. 9 }w:

and 116)
J\.iatinn).
(iii) Ministry of Production
{Demands Nos. 98 and

138) 1 hour

(iv) Minis'ry of Natural Res-
ou:c sa:d Scentific Re- .
search) mi utes
(Demands Nos. 78 and 86}
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(v) Ministry of Rehabiljtation
(De..ands Nos. 93, 93

and hour
(vi) Ul.he%%u tary De- .
mands for Grants

U ADOPTIONS AND MAIN-
TENANCE BILL—contd.

Mr. Deputy-Speaker: I have got
about 12 names with me. We have
six hours for this Bill We started at
2.10. We will be consuming three
hours and 50 minutes by 6 O'clock
today. May I have an idea as to what
should be the time for general dis-
cusgzion and for the -clause-by-clause

- consideration stage respectively?

Pandit K. C. Sharma (Meerut Distt.
South): Four hours for general dis-
cussion.

Shri Tek Chand (Ambala- Simla):
May I submit that in view of the im-
portance of this Bill, perhaps the time
deserves to be extended?

Mr. Deputy-Speaker: That is one
side of the picture and will be con-
sidered later. PBut, there is another
side also. Now that most of the
points have been submitted, we ought
to place a limit on the speeches. If
each hon. Member wants half an hour,
we would not be able to accommodate
all the Members. So, would it be
enough if every Member:suven 15
minutes?

Pandit K. C, Sharma: Yes, Sir.

Shri- Tek Chand: It may be 20
minutes.

Pandit K. C. Sharma: You may give
15 minutes to me and 20 minutes to
Shri Tek Chand.

Mr. Deputy-Speaker: If this is
agreed to, I have no objection. Mem-
bers themselves may confine their
remarks to 15 minutes, Shri Laksh-
mayya.

Shri Lakshmayya (Anantapur):

While supporting: the Bill, I would
like to congratulate the hon. Minister
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of Legal Affairs for having piloted
this Bill in Rajya Sabha so success-
fully and for having brought it to
this House. This is a very important
Bill. Already a number of Acts have
been annexed to the Hindu Code and
this is the last chapter. We have
passed the Hindu Marriage Act, the
Hindu Successivn Act, and the Guar-
dians and Wards Act. Now the gquus-
tion is whether this measure would
make the Hindu society more pro-
gressive or it is retrogressive.

It is said that the Hindu community
needs to be revitalised and re-in-
vigorated. Though the hon. Minister
appears to be very orthodox, he has
made the provisions of the Bill very
liberal. One of the main points is
that any child, including a daughter,
can be adopted. It remains to be seen
how far this is a big step to progress.
Our Hindu law, has been based on
various decisions of the High Courts.
So also, the law of adoption has been
based on several decisions of the High
Courts in the wvarious States. The
High Courts have relied upon various
text-books of sages like Manu,
Vasishta, Gauthama and Narada and
on the various interpretations of the
shastras. Some of these are Dattaka

Chandrika, Dattaka Mimansa;
Dharma Sindhuon and Dattaka
Nirnaya.

Mr. Deputy-Speaker: The hon. Mem-
ber might resume his seat for a few
minutes. There is a statement to be
made by the Prime Minister, I will
-request him to make the statement.

**CORRECTION (‘F ANSWER TO
SUPPLEMENTARY QUESTION ON
STARRED QUESTION NO. 1153

HINDU ADOPTIONS AND MAIN-
TENANCE BILL—Contd.

Shri Lakshmayya: I was saving
that the High Courts relied upon the
various text-books and the interpre-
tations of the Sastras various sages.
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Therefore, the decisions have been
varying from one school of thought
to another school. For instance, I
am told that in Mithila, a woman can-
not adopt a son, whereas in South
India, a widow, with the consent of
her husband, expressed or implied,
can adopt a son. Also, in Bombay a
person can adopt a married man with
a number of children also, whereas
in the other States, a married man
with children will never be adopted.
So, also the customs and usages vary
from one State to another and the
law also is different from one State
to another. Therefore, a wuniform
law of adoption is necessary. The
hon. Minister has taken this into
consideration and codified the law
of adoption and maintenance. It
is indeed necessary. We have to
change our laws according to the
changed conditions of the Society.
That is why it has been said o=

FTAET m;{ . Anything that
is stagnant will not be good. For
instance, stagnant water will generate
a bad smell; it is not clean, whereas
the flowing water would be very
clean and healthy. So also our
society must march forward and
adjust itself to the changed condi-
tions. The females are given equal
status. They have the right or suc-
cession under the new law and they
have absolute right over the property.
Therefore, it is right and proper that
there should be a provision for
females, who have acquired new
status.

What has been the motive for
adoption in olden days? It is two-
fold: one is religious and the other
is secular. It is religious in the sense
that a person wants to adopt a son
so that the son may confer spiritual
efficacy on the soul of the father.
" nfgifeq goes the
saying. It means, a man without a
son has no place in heaven and he
has no salvation of his soul. So, in
olden days, and some people even
now, would crave for a son, who
could offer pinda and oblations after
his death

**S¢e Part I Debates, dated 13-12-56.

Anything
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Secondly, adoption is needed to
perpetuate the lineage. Thirdly,
there is the secular motive to inherit
property. As years rolled by, the
religious motive has become weakened
whereas the secular motive has gained
strength. People desire to take adop-
tion of a boy; so that he could suc-
ceed him, inherit his property and
perpetuate his lineage; apart from
funeral ceremonies he could perform
after his death. -

In this law of adoption, I can say
that we have gone forward now and
have taken a big step. According to
the ancient Hindu cuystom and usage,
and Dharma Shastras, only agnates,
persons within three degrees,
brother's son or brother’s son's son,
etc., could be taken in adoption. Or,
sapindas or samanodakas up to the
12th degree can be taken. Later on,
it was extended to ‘savarnas’. Ac-
cording to this Bill, any Hindu irres-
pective of his caste or varna can be
taken in adoption. We have gone
very far; no doubt. I do not know
where it will lead to. While our peo-
ple wanted to take a boy in adop-
tion, they did not want any stranger
to come into the family. Further,
they did not want any stranger to
be entitled to offer oblations ,and
spiritual benefits to them. That is
why they wanted the adopted son to
be a close relation of his caste; now,
daughters can be adopted. There is
a lot of criticism against that. Where
is the necessity for making this pro-
vision in this Bill? 1 agree with the
hon. Members who oppose this. Be-
cause if the real purpose of a son is
to save the soul of the father from
hell, or to confer spiritual benefits
on him, &3 vou are aware, daughters
cannot offer oblations and cannot
perform ceremonies. There is no
necassity for a daughter to be adopt-
ed. Any way, the daughter's son,
dauhitra is there and he is the pro-
per person entitled to offer oblations
in the absence of a son either ‘Aurasa’
or ‘Dattaka’. Where is the necessity
for the hon. Minister to make this
provision that a daughtor can also be
adopted. She has the right over the
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property of her father. The daughter’s
sons are there to offer oblations.
They can be taken in adoption.

Clause 7 here says regarding con-
sent.

“Any male Hindu who is of
sound mind and is not a minor
has the capacity to take a son or
a daughter in adoption: provided
that if he has a wife living he
shall not adopt except with the
consent of his wife unless the
wife has completely and finally
renounced the world or has ceas-
ed to'be a Hindu or has been der-
lared by a court of competent
jurisdiction tn bhe of unsound
mind ™

This s & vervy troublesome provi-
sion. It is very difficult to get the
consent of the wife or the consent of
all the wives if there are many. After
the recent Marriage law, there will
pe only one wife. That is right. Ac-
cording to the oid customs, a man
may be having three or four wives.
It is very difficult to get the consent
of the wives. The result is that he
cannot adopt at all. Even with re-
gard to one wife, the difficulty would
be, the wife would like to take her
brother’s son and the husband would
desire to take his brother's son 1n
adoption. and there would be a tug
between the two. and the happines«
of the family would be disrupted and
they will become scarce cater cousins,
unfortunately. 1 am sure this provi-
sion will create a lot of difficulty. 1
do not want that the wife should be
ignored. She can be consulted and
persuaded. Her consent need not be
necessary for adopntion. That is my
opinioh about it

Suppose the wife can give consent
after five or six years after the death
of her husband. She may say later
on I have not given consent and
therefore this adoption is not wvalid.
It will sometimes lead to litigation.
That 1itigation will go on for a long
time and the adoption may become
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invalid or void. Often times it turns-
out to be an unnecessary prolonged
litigation. If the hon. Minister does
not want to remove the consent, he
should at least provide that the con-
sent should be expressed in a regis-
tered deed. Either of these two things
should be done. Either the provision
that she should be consulted can be
there or if consent is necessary a
registered deed should be executed.
This should be made compulsory.

Having pone .a step forward, it is
said that an unmarried woman can
take a son in adoption or a daughter
in adoption, according to the law.
My submission is that she should not
marry after taking the boy in adop-
tion. Because, after marriage, this

adopted boy will become the step son -

or something like that for the new
father, she may beget sons by the
new husband and her affection for
this boy would be lessened. So many
unhappy things would result. There-
fore, if a spinster wants to take a boy
in adoption, she should not marry.
Therefore, in old age alone, she can
have an idea of taking a boy in
adoption. '

With regard to maintenance, I shall
say one word and I finish. When
wives are entitled to get mainten-
ance from males, males also, who
are incapacitated or who become in-
valid, should be entitled to mainten-
ance from the wives if they are
capable of earning or have got their
separate properties. It is necessary
when this provision for females Iis
made, the other provision should also
be there just to hélp the invalid hus-
bands.

S8hri Tek Chand: Mr. Deputy-
Speaker, any Bill coming from the
House of Elders is entitled to be
examined with great respect....

An Hon. Member: Great reserve
also. '

Shri Tek Chand: .... particularly
when we are told that there is a
galaxy of talented and distinguished
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Members of that House who have
given their support to this.

Mr. Deputy-Speaker: That pre-
sumption would alwavs be there.

Shri Tek Chand: I may be pardon-
ed for my presumptuousness, I may be
excused for my temerity if I subject-
ed their lopic, and their language to
some criticism which will be respect-
ful though rather critical

This Bill has been criticised, or I
should say, can bhe criticised on
grounds of sentiment, deep emotion
which I intend to eschew. It can also
be subjected to the scrutiny of logic
and reason which, 1. will be my en-
deavour to show., it is wanting in
important places. It has also to be
examined from the point of view of
terminological inexactitudes, from
the point of wiew of linguistic inac-
curacies which it happens to possess
in a very large measure

Shri Nand Lal Sharma exhibited
the zeal of a crusader, the fervour of
an iconoclast, when he went for the
measure. [ fee! that in a measure
like this, sentiment, emotion, appeal
to religion etc., are unfashionable. 1
propose to eschew them. I have onlv
the capacity to appreciate, but not
the capacity tn emulate, the vigour
and vehemence of Shri Sharma.

Codification of our laws is a most
welcome thing. Our laws seem to be
in such a bewildering mess, being
piled up by case law and precedent,
that it is very difficult to find a way
out of that entangled and jumbled up

233, Thercfore. for my part I am
a great advocate of the codification
of our laws. I also feel that retention
of the principle of codification side
by side with custom is a contradiction
in terms which has been done in this
Bill.

The institution of adoption has
been supported for reasons both secu-
lar and sacerdotal. Ancient society
like that of the Romans had virtually



2;;15 Hindu

.an identical law of adoption. Our
present sacerdotal law of adoption
can be compared to a similar institu-
tion of theirs called Adrogatio and
our secular appointment of heir was
known in their language as Adoptio.
These two systems have gone on side
by side. So far as our law is con-
cerned, I shall examine it only from
the secular point of view. 1 want the
law of adoption to be secularised, but
in the process it should not be made
a mess of as happens to be the resuit.
In the name of secularisation, the law
of adoption is robbed of reason, rob-
bed of logic, robbed of relevancy

So far as linguistic impurities are
concerned, perhaps the appropriate
stage will be the second reading of the
Bill, but so far as the landmarks that
have been brought into being now
are concerned, I propose to deal with
them starting with clause T.

Clause 7 brings about a peculiar
inconsistency. It says that no adopt-
tion will be possible except with the
consent of the wife. Consent may be
dispensed with if she happens to
have renounced the world, it says,
completely and finally,. Why this
tautology I do not understand. There-
fore, even if a wife happens to be
living separately, at loggerheads with
the husband, the pair of them going
hammer and tongs for each other,
consent will be necessary, and this
may be withheld simply out of pique,
out of resentment. Therefore, insist-
ence upon consent as a condition pre-
cedent to adoption will make in most
cases adoption impossible.

Then again, regarding a new in-
novation that a female may also be
adopted, I have certain submissions
to make for the consideration of the
hon. Membars. It is not that I am
opposed to adoption of females if
that be necessary or logical, but it is
because by means of this attempt
impressionable, young girls may be
exposed to serious and sinister has-
ards, especially when in another
clause it is provided that the dist-
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ance of time or the span of age
between them is going to be 21 years
only. I put it to you that one of the
notorious features of crime in our
country as much as in other coun-
tries is what is known as trafficking
in young girls. In the gard of adop-
tio: of a girl of 15 by a young per-
son o:ly 21 years her senior, the girls
will be exposed to grave dangers,
I thcught that it might be for pur-
poses of companionship etc., that an
elderly woman might like to adopt a
daughter, that is understandable, but
why should a man feel the necessity
of adopting a girl, and a man who
may not have got a wife, when
bringing up a young female child is
a great liability, and full of risks.
That being so, I feel that this clause
ought not to be there, and if it must
be there, at least the difference in
ages, the hiatus of 21 years, ought to
be extended sufficiently. Speaking
personally, for myself, the permission
to a male to adopt a daughter ought
not to be granted under any circum-
stances,

Coming to clause 9, I have certain
criticisms to offer. So far, the right
to adopt or the right to give away in
adoption was conferred upon a male,
but now it has been extended not
only to a male, not only to a female,
but also to a guardian, and a guar-
dian may be a testamentary guardian
or a court guardian, he may be a
guardian of person, he may be a
guardian of property, he may be a
stranger, he may be a relative. He
can under the present Bill seal the
fate of a child by giving him away
in adoption to some unworthy per-
son. So far as this right being con-
ferred upon a guardian is concerned,
I submit that it is fraught with grave
dangers to the wards, especially so
if that child—I want the ladies to
kindly note and also the hon. Minis-
ter—expects let us say a very large
property from an old childless uncle.
The guardian will step in, may be
with ulterior motives, remove the
child who expects a large property,
give him away in adoption to a pau-
per, and thereby incalculable harm
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will be done to the child on his being
removed from the natural family.
What is the protection given to that
child? Therefore I would counsel the
hon. Minister that he should not con-
fer this power on a person other than
the parent of transplanting the child
from the family. His tie should not
be severed. The only person who
should be permitted to remove him
from the family should be the parent
and no other person. It is not ade-
quate protection to say that the court
will see to the interest of the minor.
1 submit that there will be a large
number of cases, where if there is a
minor heir to a large property, all
sorts of attempts will be made to
remove him out of the way; and the
easiest mode will be by giving him
away in adoption in some other
family, especially when he has no say
in the matter as he is only a child.
That aspect iz worthy of closer scru-
tiny.

When I examine other provisions,
I also notice that the important as-
pects seem to have been ignored.
Now, I wish the Minister to concen-
trate on clause 9 (2) which provides
that in order to give a person in
adoption, consent is necessary of
father and mother. Why should the
word ‘mother’ be there?

Shrimati Sushama Semn (Bhagalpur
South): Why not?

Shri Tek Chand: My distinguished
neighbour interjects ‘Why not?". I am
guing to give her a reason, and 1 hope
she will have the patience to appre-
ciate the reason.

Shrimati Sushama Sen: [ will

Shri Tek Chand: It may be the
case of a child whose parents are
divorced and whose mother has mar-
ried another person. It may wery
well be that that mother who has got
children from another husband may
like to have the property of husband
No. 1 for her new children, that is,
her children from another husband.
It will be her interest in that case
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that she should see that her child
from her husband No. 1 is removed
from that family and given away in
adoption to another perhaps a poor
family, so that her children from
husband No. 2 may be left alone to
enjoy tne property that her first
husband mght ieave. Therefore, in
the case of a mother separated from
the father by divorce and having
remarried, insistence upon =such =a
consent is totally uncalled for. 1t
may be that father and mother are
not even on talking terms. If as a
result of infidelity or disloyalty or
otherwise, the mother remains a
mother but has ceased to be a wife
to the father as a result of divorce
proceedings, what happens?  There-
fore, insistence upon the consent of
such a mother to give away is totally
unnecessary. Therefore, no harm
will be done if the law is retained
whereby father alone has the right
to give away a child in adoption.

Shrimati Sushama Sen: Father also
can do the same thing. He can also
manage like that.

Shri Tek Chand: Ignoring the inter-
ruptions that keep on coming, I would
like to invite the attention of the Min-
ister to sub-clause (5) of clause 9
wherein it is said that for the purposes
of clause 9, that is to say, for the
purposes of giving away a child in
adoption, the expression ‘father’ and
‘mother’ do not include an adoptive
father and an adoptive mother. 1
desire the Minister to appreciate the
lacuna. According to the maxim in-
clusio unius est exclusio alterius (ex-
clusion of one is the inclusion of the
other,.and inclusion of one is the ex-
clusion of the other), what happens?
When such a power is taken away
from the adoptive father and the
adoptive mother, it is conferred upon
the step-father and step-mother, The
step-father has no tender feelings for
the step-child. Newvertheless, whereas
you are solicitous in excluding the
adoptive father and the adoptive
mother, you have totally forgotten to
eliminate step-father and step-mother.
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Then, in clause 11, the conditions for
valid adoption are provided. Ome of
them is that if the adoption is of a
son, the adoptive father or mother by
whom the adoption is made must not
have a Hindu son, son's son or son’s
son's son. Kindly see the lacuna here.
With respect to the existence of a son,
you say he should not have a Hindu
son. Therefore, if he has got a son.
but a son who has embraced another
religion, his existence or presence is
nv bar to adoption. That may be
understandable. I might kotow to
religion here, but when it comes to
the presence of son’s son or son's son's
son, it should be a bar when he is not
a Hindu.

Then, again, kindly see to this. Why
should permission be given to adopt,
as a distinguished lady Member said,
if there is a daughter's son alive? Why
need he adopt when he has got a
lineal descendant? Again, why need
he adopt if he has got a brother's son
alive, his own nephew is alive? There-
fore, this right should not be given
in the presence of a nephew or dau-
ghter’s son.

Clause 11(vi) provides that the
child to be adopted must be actually
given—kindly underscore the word
‘actually’—and taken in adoption by
the parents or guardians concerned or
under their authority with intent to
transfer the child from the family of
its birth to the family of its adoption.
So, the provision is actually giving and
taking. I would have thought that
when you are giving a child of 15, a
child of 15 might be a competitor for
heavy weight or boxing championship
and may be 20 stones or 15 stones or
14 stones in weight, and if he has got
to be actually given, into the lap of a
decrepit old lady, by the very first act
of adoption, he might start crushing
her bones. Therefore, logic demands
that you should' add that there should
be positive proof of the fact of adop-
tion, so that there may not be any
future litigation, and that can be done
if the law today insists on a deed of
adoption in writing coupled with such
ceremony as may or may not be
necessary.
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Mr. Deputy-Speaker: The hon. Mem-
ber's time is up. ’

Shri Tek Chand: Your bell reminds
me that ] have left Chapter III relating
to maintenance unscrutinised. We find
that in clause 18, the first clause in
this Chapter on maintenance, it is
provided that a Hindu wife shall be
entitled to be maintained by her hus-
band during her life time. That is
very good. But there is an important
omission. When you go to clause 19,
when vou are dealing with daughter-
in-law, you say that she shall be
provided for suitably, but there is a
proviso ‘to the extent she is unable
to maintain herself’. Why have you
forgotten this proviso when you are
dealing with the earlier clause 18.
Why should this proviso not be there?
Now, a wife may be a very talented
lady; her own income may be a lot
more than that of her husband; she
must be provided for even if she is
rich and her husband a pauper. But
in the case of a daughter-in-law you
say ‘to the extent that she is unable
to maintain herself’. . ..

Shri Pataskar: How will the wife
claim for maintenance from her hus-
band if he is a pauper?

Shri Tek Chand:..or in other
words, she is going to be provided
for only if she has not got enough
resources otherwise. 1 submit that
the same provision should be there
in both cases.

Then, sub-clause (3) of clause 18
reads:

“A Hindu wife shall not be
entitled to separate residence and
maintenance from her husband if
she is unchaste or cease to be a
Hindu by conversion to another
religion."”.

Kindly examine the mischief that
me word is going to do, and that word
is ‘and’. Therefore. the reasoning will
be that she is to be deprived of the
right of separate residence and main-
tenance in the event of unchastity, but
if she wants separate residence or in
the alternative, maintenance, unchas-
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tity is ne bar. This liné deserves to
be closely examined. Therefore, ins-
tead of ‘and’, it ought to be ‘or’, that
is to say, unchastity should be a bar
not only to separate residence; it
should equally be a bar to mainten-
ance. That purpose will be served if
you subsititute the disjunctive ‘or’ and
it will be denied if you retain the con-
junctive ‘and’.

Then in clause 21—which deals with
dependants—it is provided:

“For the purposes of this Chap-
ter, “dependants” mean the fol-
lowing relatives of the de-
ceased...... "

They kre four in number. With re-
gard to the father, mother and widow,
there is no rider, but with respect to
son, the rider is that he is a depend-
ant only to the extent to which he is
unable to obtain maintenance other-
wise. Why should this condition be
also not attached to the first three re-
latives? Dependant means he who
has to depend on other person. A
person may not be a dependant to-
day; may be a dependant tomorrow.
Therefore, you have very wisely pro-
vided that in the case of a son, he is
to be deemed to be a dependant if he
is unable to obtain maintenance, His
incapacity is the condition precedent
to his being styled as a dependant.
Why should the same yardstick be not

there with respect to the other three
relatives?

I submit that this codification may
be controversial on grounds of reli-
gious sentiment on which the hon.
Minister and another speaker may not
be seeing eye to eye with each other.
But so far as logic is concerned, so
far as the interests of minors are con-
cerned, there should be no different
opinions. Clause by clause, line by
line, this measure deserves to be clos-
ly examined and to be recast.

The last thing I would like to say
before resuming my seat is this: I
would not have perhaps differed from
the authors and supporters of the Bill
if its name, instead of ‘The Hindu
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Adoptions and Maintenance Bill' had
been ‘The Appointment of Heir Hill’.
There is a world of distinction bet-
‘ween adoption, which means trans-
planation from one family to another,
severance of ties with one family and
engrafting of relationship with an-
other family, and appointment of heir.
That is the peculiar feature of the
Hindu law of adoption, but,if it were
to be sccularised, then it should be
in the nature of an appointment of a
heir. It should be competent to a per-
son with property to appoint anybody,
boy or girl, as heir, and the effect of
that will be that there may be some
sort of juristic relationship, and some
artificial blood relationship between
the adopter and the adoptee and the
appointer and the appointee, with
severance of ties so far as the natural
family is concerned from the adopted
family.

Then there is one cruel measure you
have brought about. You say that
ties with the natural family will be
severed. That is an inelegant expres-
sion. You should have provided that
there would be no rights and liabili-
ties vis-a-vis the natural family. Ties
cannot be severed. But anyway, if
severance of ties is concerned, then it
should be severance of ties only as
against his brothers. I can understand
that a son removed from a family in
adoption may not share the property
along with his natural brothers. That
is understandable, that is intelligible,
But even the collaterals in the natural
family should hzve precedence as
against this boy, because he has been
adopted in another family—that is un-
just, that iz contrary to law.

Therefore, these clauses deserve to
be re-examined. I express my grati-
tude to you for having kindly given
me this opportunity.

Shri Mulchand Dube (Farrukhabad
Distt.—North): As far as I have been
able to study the Bill, it appears to
me that an attempt has been made to
accommodate all sorts of opinions
among the Hindus: That seems to be
the underlying idea of the Bill In
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some places, adoption of daughters is
permitted; in some-other parts of the
country, adoption of daughters is not
permitted. Therefore, adoption of a
daughter, if it is provided for in the
Bill, is not compulsory in those parts
of the country where adoption of
daughters is not permitted. In other
parts where it is in vogue, there is no
difficulty. Hence the criticism on that
basis that a daughter is not permitted
to do so is, I submit, not justifiable.

Then there is another aspect to the
question. There are a class of persons
in India who are Hindus and claim
to be Hindus, but who do not believe
in the spiritual benefit that, is to be
conferred by adoption. That also has,
in a way, been provided for, because
those persons who do not believe in
the adoption of spiritual benefits need
not adopt.in that manner at all. The
performance of the datta homam is
not absolutely necessary according to
the interpretation that has been put
upon the original text by our High
Courts. The Bill also provides for a
similar thing, namely, the datta ho-
mam is not absolutely necessary for
adoption. A person may or may not
perform it.

I have just listened to the speech
of my hon. friend, Shri Tek Chand.
So far as the adoption of daughters is
concerned, I agree with my hon.
friend that if a girl of 15 years of age
is adopted by a man of, say, 36, the
sex effects may be very great and if
the two are thrown together, there is
a chance and likelihood of their going
wrong.

There is another aspect also. If the
Adaughter is adopted and if it is said
that at that time her ties with her
natural family are absolutely severed,
there is another difficulty. After mar-
riage, she will go to another family
altogether and her ties with the adopt-
ing father and mother would also, to
a very great
Therefore, adoption of a daughter
does not at all seem to be desirable
except in places where it is common
or where it is recognised or where
people seem te think that the adop-
tion of a daughter is necessary. But

extent, be _severed. .
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then the law that we are making is for
the whole country. Therefore, accord-
ing to the customs prevalent in cer-
tain parts of the country where the
adoption of a daughter is permitted,
difficulty might be created which, to a
certain extent, may be insurmount-
able.

Then there is another provision, and
that is about the consent of both the
husband and wife before adoption can
take place. In regard to this, my
submission, as has been pointed out
by some hon. Members who spoke be-
fore me, is that if there is judicial
separation between husband and wife,
—although it may not be followed bv
divorce—to insist upon the consent of
the wife also at the time of adoption
by the husband, might create difficulty;
and if a person is a believer in the
doctrine of spiritual benefit, that man
might also be deprived of that spiri-
tual benefit.

There is another point and that is
about the giving of the child in adop-~
tion. I entirely agree with my hon.
friend, Shri Tek Chand that this right
should not be given to the guardian
or any other person; it should not be
given even to the wife. The right
should be given only to the father
because, after the father's death, if
he was a believer in the doctrine of
spiritual benefit, he is the person who
is going to be deprived of that benefit
by being deprived of the oblations and
pindas that he was entitled to receive
from his son. Therefore, to give this
right to the guardian, I think, would
go against the law. It should be left
to the father alone whether he will
deprive himself of that right or not.
If he is not a believer in spiritual
benefit, the matter is quite different.
Or, if he has more sons, then also, the
matter is different; he may give one
son in adoption. But if he is the only
son left, then, to leave it to the guar-
dian would be depriving that person
of the spiritual benefit to which he
was entitled by his having a son.

The hon. Minister has failed to men-
tion whether an onlv son can be
adopted or not because under the law
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as it is at present, an only son cannot
be given or taken in adoption. He
has not mentioned abaut it.

There is another aspect as regards
the adoption of a boy. (Interruption).
The Minister has not provided as to
the right of inheritance of the boy
who is adopted. For instance, as the
law as it is administered at present
is, it is provided that an adopted son
does not succeed collaterally; he only
succeeds to the adoptive father, the
adoptive grandfather and his lineal
ascendants. The hon. Minister has
not said anything about this as to
whether he would be entitled or not
entitled to collateral succession. The
provision in the Bill definitely says
that he will be just like a son. If by
that it is intended to include collate-
ral succession also it is quite different.
But, the law, as it is administered at
present, provides that although he
will be just like a natural son to the
adoptive father, still he will not have
collateral succession.

Then, another point......

Mr. Deputy-Speaker: Perhaps, that
has been exhausted.

Shri Mulchand Dube: One minute,
Sir.

Another objection that was raised
by my hon. friend was about the di-
vesting of the property of a minor son
in the event of his being given in
adoption Bz the guardian and not by
the natural father. In regard to this,
my submission is that there is cer-
tainly a provision in the Bill that if
any property is vested in him, the
adopted child will not be divested of
that property by the mere fact of
adoptior.. That objection is, to a cer-
tain extont, met. Then, there was a
further objection and that was that he
might be deprived of some expectancy.
That is rather a remote contingency
and I do not think it calls for much
comment. 1f provision is made thaj
the boy is not to be deprived of the
estate that has vested in him merely
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by the fact of his adoption—even
though he goes into another family—
that, I think, is sufficient protection so
far as the boy is concerned.

An objection was made by one of the
hon. Members that with regard to
maintenance, charge is not provided
.on the property. It is provided that
the maintenance will not be a charge
on the property unless and until it is
declared by a court of law. That is
the law at present. Therefore, so far
as that aspect of the question is con-
cerned, the provision in the Bill is
quite satisfa‘ctow and does not call for
any criticism. .

Shrimati Jayashri (Bombay—Subur-
ban): Mr. Deputy-Speaker, Sir, I am
thankful to you for giviig me this
opportunity to speak.

Mr. Deputy-Speaker: But only ten
minutes.

Shrimati Jayashri: 1 heartily cong-
ratulate the hon. Minister for bring-
ing in this legislation and fulfilling
the assurance that he gave me last
May when I had brought in a similar
Adoption Bill. I am glad to say that
he has incorporated many of the pro-
visions which I had in mind.

Mapy of the hon. Members have
taken a different point of view when
they said that they view this adoption
law from the religious point of view
or the secular point of view. But, I
view it from a humanitarian point of
view. I lay stress on love. The adop-
tion law should rest on the plank of
love and then only can we give bene-
it to society. We at present know
the immense harrassment given to wo-
men and widows and how the child-
rzn also suffer due to faulty adoption
laws. There is no gainsaying the fact
that a change is necessary in our adop-
tion law.

My Bill also envisaged that wre
should have a right to adopt orphan
ciiildren. It is an anomalous position
th1: children who are in need of pa-
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rental love should be left in the lurch.
We want our law to protect these
children and to care for these child-
ren. For that, there cannot be any
better institution than a mother's love.
I am glad that we are going to incor-
porate in this Bill a provision for the
adoption of those neglected children
who are greatly in need of such love.
I again take this opportunity to quote
a passage from Statesman of May, 4,
1955. It says:

“Six years ago, a new-born baby
was found in a dustbin in New
Delhi. A pretty baby, a little
girl, but only barely alive. She
was rushed off to a hospital, will-
ing nurses first cleaned her of the
filth from the dustbin and then
she was given expert medical at-
tention. The baby lived and was
later quietly adopted by a well-
to-do couple who had no children
of their own.”

Similary, when I had brought this
Adoption Bill last May, I received a
letter from Brig. Bal wherein he
said:

“I have come to understand that
you have introduced a Bill in the
Indian Parllament to codify and
improve the existing law of adop-
tion amongst Hindus. The present
law does not permit the adoption
of female children on religious
grounds. Only the male children
are accepted for adoption. I had
adopted a daughter four years ago
at her birth and have brought her
up but I have not been able to get
her accepted as my daughter. This
is rather hard and heart-break-
ing.”

I am glad that the Minister has ac-
cepted this principle so that the girls
will also be taken in for adoption.
The hon. Minister has explained that
now that we have made changes in
our Succession Laws also, it is neces-
sary that we make this provision. If
they want to give their property to a
girl whome they may adopt, we should
not stand in the way and prevent them
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by law from exercising this right. I
agree that there should be some pro-
per investigation before giving a child
in adoption. The hon. Members op-
possed the idea of adoption of girls.
There may be some mischief by men
adopting a girl., But, here I expect
that our courts will take proper care
and investigate into the circumstances
before the girls are given in adop-
tion.

I am glad that we have incorporated
one clause from the Britishh Law that

_there should be difference of 21 years

between a male and the female child
to be adopted or between the female
and the male child to be adopted.
At present, some hon. Members said,
that a girl of 15 was entitled to adopt
according to the present law, a man
of 50 years. There is this great dis-
parity. It is very necessary that we
should see that there is this difference
in age. In the UK. law, it is provid-
ed that the adoption order shall not
be made in respect of an infant who
is a female in favour of a sole appli-
cant who is a male unless the court is
satisfled that there are special cir-
cumstances which justify, as an ex-
ceptional measure, the making of an
adoption order. We also expect that
the courts will investigate before the
girl is given in adoption.

As I said, love should be the main
idea for taking a child in adoption.
It is very necessary that the wife’s
consent should be there. After all
the child is coming into the family
and the mother should feel the love
for the child. It is very essential that
the wife's consent should be there. All
these years, I am sorry to say that
the wife had no voice in the adoption
laws and I am glad that we have re-
moved this lacuna and given the right
to women also to have a say in this
matter. We have heard from Pandit
Thakur Das Bhargava that these adop-
tion laws cannot be changed by this
Parliament. I am rather surprised at
this. Shri Nand Lal Sharma also has
said that these are shastriya laws and
it is not proper for us to change them.
I would ask them this question. Here,
the hon. Members are elected by the
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people. Have they no right to make
laws. The Parliament is the present
maker of laws; these are shastriya
laws. It can improve on the laws
which have already been made. Our
Hindu Law is dynamic; it is not sta-
tic. It is progressive. We want that
our laws also should be progressive.

One word about the maintenance.
Shri Tek Chand and Shri Nand Lal
Sharma have also said this. Here it

says that a Hindu wife shall be enti- -

tled to live separately from her hus-
band without forfeiting her clamm
to maintenance...... Then so many
grounds are given. If he had only said
that she is entitled to this on the
grounds given in the Hindu Marriage
Act, then it would have been better.
Here, he again says: “if there is any
other cause justifying her living sepa-
rately.” This is rather too broad.

I would like to draw the attention
of the hon. Members to the mainten-~
ance question, It is about the mainte-
nance of the widowed daughter-in-law.
We get letters from women who are
suffering because of the present Hindu
Law. If the father-in-law does not
want to bequeath any property to the
daughter-in-law, he wills it away in
the name of his own wife and the
surviving children and the widowed
daughter-in-law is left in the lurch.
I hope that proper provisions will be
made in this Bill to see that there is
some maintenance for such people.
Sir, 1 support this Bill.

Pandit K. C. Sharma: At the fag
end of the day, I have this opportuni-
ty and I am grateful therefor. My
yview about this law is this. It was
the peculiarity of the Hindu system.
I do not find the provision for adoption
in any other system of law in the sens:
in which it is found here. By this
procedure, a child born in some family
is taken in a family and is regarded,
through the co-operation of the law,
as a son or daughter born o the adopt-
ing parents. The fundamental point
about it was this. According to the
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religious scriptures of the Hindus, a
sonless father would not get into the
heavens. My objection to the provi-
sion of adoption at all is this. It does
not matter whether it is § girl or a
boy. It is more or less an archaic
conception, It pre-supposes two
things: there is a heaven, a world be-
yond this world, much more interest-
ing, where it is all joy and everything
good. Therefore, it was necessary that
one should go there. It pre-supposes
a longing in contra-distinction to tha
dis-satisfaction and discontent and
lack of joy in this world The result
of this psychology was that the people
were sloth, idle and disinclined to do
their jobs well and to build the world
so that there might be more joy and
more convenience, so that there may
be better living in the world in which
they are born and from which they
have to pass offf My contention is
that the world of Gods, the world of
joy and the world where everything
was good and happy, has gone for
ever. To put it in a great writer's
words, “The Kingdom of God is dead
and our Kingdom is prison”. There-
fore, if the present conception is that
the man is destined to build anew,
that he has the capacity to build a
new world and to make a better world,
this conception of Hindu law does not
hold good.

The second point is, it being un-
necessary, then, it is useless to put it
in a way which the original idea does
not allow. The original idea of Hindu
adoption was that the father would
adopt the child because he leaves his
son behind him to perform the reli-
gious duties so that he may go to
Heaven. The second conception was
that his continuance of the thread of
his race, so far as his part of the duty
was concerned, was safe and sure.

Now, this idea of continuance of the
thread of race does not hold good,
because the idea of race itself has been
exploded. There is nobody who
thinks now as *I belong to this race.
this community of that class or this
family” and so on. People think that
man is man and he has to find his way
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out as a man. He has to build the
destiny of the man and not the desti-
ny of a family, race or caste. These
are exploded conceptions. They da
not hpld good now. Therefore, my
objection to this adoption law is this.
In all newly-built communities, there
is a tendency, just in a shaking or
transitory way, to hide things or fear
the consequences. You look to the
future, yet, you fear the consequences
of building that future. The building
of the future is irksome. Therefore,
one looks back and becomes archaic
in thought which is irksome, and this
archaism is manifested in many ways.

Take, for instance, language. Sup-
pose we take two big words fromor
Sanskrit; but we fear to take up be-
cause we are afraid of them. And
also, we fear to take up the easy
words that are spoken in the villages.
What is this? There is also the fear
to go and mix with the common man
and take repose in the old. If you
analyse this phenomenon, it comes to
the same thing. The child is going
to the school, along the street. A beas
dances and the child fears it and he
goes into the lap of the mother. This
mother is archaic and has the concep-
tion of the old scriptures. But they
do not fit in with the society, with the
community, with the phenomenon and
the conditions of the socialistic pic-
ture that is going to build for us =
new world. Therefore, so far as the
psychology and the psychological
bearing of this law is concerned, it
will act, so far as it can, as an impe-
diment to the progress of the com-
munity. It will stand in the way of
building a new world. This is my
objection.

I have another objection on the
legalistic principle. This conceplion of
having born and having found a place
to live and following the principles
of religious duties and continuance o}
the race does not fit in with the
modern conception of society or the
modern conception of law.

Then, 1 come to the utility point.
My hon. friend, the Lady Member,
says it is based on love, affection and
attachment. Of course, these are
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human sentiments and they are good
qualities. After all, the society is
based on them. But, why should you
not take to the modern scientific way
of doing things? You pick up a child
from a hospital, make a will in his
favour and regard him as your son.
Why should you have this sort of old
conception? Why should you not say
good-bye to it? If it remains, let it
remain. Do not take notice of it
There would be old people and reac-
tionary people. Do not take notice of
those who drive you back from your
progress. This class of people will
always remain; they are in the society;
they are represented in the interna-
tional field also. Let them have their
own old routine way of doing things;
why give it a shade? The modern
structure of society and the vision of
the future do not permit it to remain
any longer. It is useless; it is petri-
fying it has no meaning whatsoever.
Therefore, I beg to say that it does
not fit in with the modern conception
of law. It has no utility. If you want
to adopt, you can take a child and
make a will in this favour. There is
no necessity for this sort of old laws.

The old conception was that conti-
nuance of the race was the duty of the
father and mother was attached to
the father. Now, the mother also is a
consenting party. Under no system of
law, the mother is responsible for thr
continuance' of the race. It is always
the male that gives the child and not
the female. The female is a passive
partner. Therefore, even biologically
it is unacceptable. Make a law on
some scientific basis. This law has no
science behind it

When you want to adopt a son, you
can do it in any form. Forms do not
matter now; you should look only
into the substance. I have seen many
cases, myself; nobody bothers to put
the child on the lap of the father
and the father saying, “He is my
child” and so on. Nobody takes the
child and gives it to the man who
adopts. Nobody bothers about it; no
judge bothers about it, because judges
are sensible people. These formali-
ties have no meaning. I do not bother
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about a male being adopted or a fe-
male being adopted. My objection is
that it is unnecessary and unscienti-
fic. Even from the old view-point,
it has no meaning. From the new
scientific view-point, it is useless.

About maintenance, I will say one
word. The hon. Minister has put in
the words “for any other cause”. I
would like him to explain what he
means by “any other cause”. Again,
there is one little objection to the
words ‘“desertion by the husband”
in clause 18. I would particularly like
desertion to be defined, because it
is too vague and unspecific. It is
much better in matters like this that
specific provision is made so that
there may not be any difficulty in the
way of a poor woman claiming main-
tenance.

Shri Raghavachari (Penukonda):
Sir, I rise to express what I feel about
this Bill. I very much wish I could
have wholeheartedly congratulated
the Minister, but I am sorry I could
not do it.

My support is qualified because I
want to take a very realistic and dis-
interested view which the Minister
calls for. It is true that we have
passed the Hindu Succession Act.
Certain rights and responsibilities
have been created by that law. The
law of adoption and other sections of
the Hindu Law must certainly con-
form to the rights and responsibili-
ties created there. Still to support
this Bill, going back to the old texts,
as the Minister attempted at one
stage to do, by quoting even Rama-
yana, does not seem to be the proper
way of looking at the question. You
cannot take a piece of Shastra and
quote it because it suits you. You
cannot disregard many other taxets
which are certainly opposed to it.
The better thing would be to take a
realistic view of things as the society
stands today. If you want to take a
secular view or a realistic view, then,
the Minister is well come to do that.
The whole theory of adoption or the
fiction of having children is based
more upon religious beliefs as also
on the secular urges, that is, the
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affection of the people. No person,
may be a man or a woman, or both
of them, would feel happy wunless
they have something on which they
can centre all their affection. That
is the foundation of the two
coming together. The father who
believes in the Shastras may think
that he has a future assured
because the son will give him pinda
and the mother also may think the
same way. That belief is also the
foundation of this fiction. For the
Minister to take a realistic view of
things, or a disinterested view of so-
ciety as it is, and frame a law of
adoption and then say, I am not
affecting your religious sentiments,
is not correct. If you wish to follow
the religious belief, it is not said that
a daughter could be adopted, because
she cannot give pinda. Does it not
also appear clear to us that many a
man adopts a daughter or brings up
a foster child and he gives all his
affection to it? It may not have been
taken in adoption at all; but still it
gives satisfaction. If you wish to take
that view, let us not say, I have the
basis of the Shastras to this Bill. I am
at one with the Minister that we
should take a realistic view and satis-
fy the human nature to fondle and
shower all their affections. That
urge should be satisfied. Therefore,
his argument that religious-minded
people also are not affected; that he
is not compelling them to forego
anything, to my mind looks not to be
perfectly correct; because the religious
view was that a man will take a son
in adoption to give him pinda and
save him from this or that naraka,
as our friend stated quoting the shas-
tras, why the word putra is used. So,
you quote this shastra for putre;
when the word putri is also used may
I ask whether she also saves him
from this or that narake. One might
put*that question, it is not frivolous.
Nevertheless, as I said, human nature
would not be satisfied unless it has
some one on whom to bestow its
affection. So, let us grant it.

The old law was that there was
some difference between the status of
a man and a woman, and it was the
man who could adopt or authorise
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s wife to adopt, or if there were
more than one wife authorise a par-
ticular wife to adopt. All that was
his right, and now you want equal
rights. Have you preserved that? I
read the speech of the Law Minister
in the other House. He was at pains
to say that he has not affected this
right of the man at all, that it is still
open to him to take a child in adop-
tion as he wants if he has belief in
the shastras. But I would ask this
question. You have now provided that
a minor cannot adopt. Is he a Hindu,
is he not? Can he not have faith and
belief in the shastras. Supposing he
has to die before majority. According
to the"new Law he cannot adopt be-
cause he is a minor. You have de-
prived Hindus up to 18 years of the
right of adoption. Have you not
thereby affected their right of adop-
tion according to their belief, and
why do you say that you have not
prevented anybody? To my mind it
seems, there is that difficulty.

Then again, supposing a man has
attained majority, and he is married.
He has no children. He has taken
more than one wife, all in the hope
that he will have a child, and still
he has failed to have that consola-
tion. Then he wants to adopt. What
is it that you have now provided?
He must obtain the consent of his
wife or wives. I perfectly agree that
any adoption taken by one partner
without the consent of the other par-

- tner may be unhappy. In most cases
it is a most desirable condition. But
supposing the wife says she does not
consent, can he adopt? He cannot
under your law. In the modern con-
ditions it might be that the woman
he has taken as his wife may not
share his belief. She may say: “If
you die, the property will come to
me. Why are you bothered about
the child? I will not give you my
consent.” What is to happen? Have
you not in these circumstances de-
nied the right of adoption to a Hindu
?vith the old belief. I am only point-
ing out that the tall claim that the
minister has not affected the rights
and the exercise of the rights of
people of old religious belief by this
law is not correct.
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You have provided that this is a
secular law. Human nature wants
a child to be adopted. I have no ob-
jection. But you have under the
Succession Act created rights in pro-
perty to women and men in equal
shares, and now I cannot understand
the restrictions placed upon an adop-
ting person or the -circumstances
under which alone adoption can take
place. For instance you have said
that when a man has got a son or a
son’s son or son’s son's son, he can-
not adopt. Many friends have al-
ready pointed out that the property
can be disposed of by the adopting
father. So, he can adopt a son to
leave him nothing. That is the law
that you have provided. Therefore,
when he can dispose of his property
as he pleases and can still adopt,
what is the meaning of your placing
a restraint on him stating that if he
has a son he cannot adopt another
son. If he has a son, he can adopt a
daughter but not another son.

Pandit Thakur Das Bhargava: If
she has got a son, still he can adopt a
daughter.

Shri Raghavachari: He can cer-
tainly adopt a daughter. To that ex-
tent, I am not bothered. Why should
a man with a son be permitted to
adopt a daughter? Let him have
another child. Parents can have
more than one child, daughters and
sons, and they can love everyone of
them, and provide also for everyone
of them.

To my mind, the existence of a son
Oor son's son or son's son's son or a
daughter or any other circumstance
must not stand in the way of an in-
dividual exercising his rights to
adopt, he must be free to do so. But
you have not stuck to it throughout.
You say that if a father has got a
son, he cannot adopt. Suppose I have
a very wicked son, or a son who is
2 most undesirable fellow, why should
I not adopt?

Mr. Depaty-Speaker: God forbid.

Shri Pataskar: That will be a de-
terrent to adopting another son.
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Shri Raghavacharl: For my part,

I have been blessed with good child-
ren. Supposing a parent has got a
very bad son, yet he is prohibited to
adopt another son.

Shri Pataskar: He does it at his
own risk.

Shri Raghavachari: What is the
risk here? What I am objecting to
is this. When the property can be
dealt with by a man as he pleases,
why are you bothered about it he has
already a son, are you bothered that
the property must be safeguraded for
that son? Otherwise why do you
prevent that man from adopting ano-
ther son?

Suppose you prevent me from
adopting another spn, because I have
a son, desirable or undesirable; I can
certainly disinherit my son, and there
will be nothing left for him. So,
what is the purpose you have in view
when you say that if I have a son
living. 1 must not adopt another? Iy
it because I have some person on
whom I can place my affection? If so
then, why should I be permitted to
adopt a daughter? That argument
will cut it. Thus, there is absolutely
no consistency in these provisions.

Shri Nand Lal Sharma: All hotch-
potch.

Shri Raghavachari: On the whole,
it appears to me, more or less to be
s0. The Minister or those in autho-
rity must have thought ‘We shall do
like this, we shall give equal rights,
and by so doing we shall go down in
posterity as people who have made
this law’. It is probably this feeling
of vanity or this feeling of having
started something revolutionary that
is at the back of their mind.

So far as the Hindu Succession
Bill was concerned, we had one whole
week for.it, but when it comes to
this Bill we fifd that the whole thing
must be over in five hours, because
the elections are coming, the House
is going out, and they want to have
some, credit that they have passed
the law. Is that the way of making a
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law? Is that the way of making a
hotch-potch of a branch of Hindu
law which has stood well the test of
ages? Some hon. friends were point-
ing out the absence of some Select
Committee consisting of lawyers, non-
lawyers and so on. I am not con-
cerned with that, but what I am ob-
jecting to is the hurry with which
the whole thing is being done. There

.is no scientific basis behind it, and

that is why all this criticism has come

about.

I also feel that there is no use in
wasting our lungs over this matter
in urging many points as other hon.
friends have so laboriously and with
considerable care and attention point-
ed out, regarding the absurdities bet-
ween one section and the other.

For instance, it is provided that the
consent of the wife is necessary be-
fore adoption can be made by the
father. If there are more wives than
one, then the consent of all the wives
is necessary. But, according to the
same law, the seniormost wife is the
mother, and all the other wives be-
come step-mothers; yet these step-
mothers' consent must be taken?

Shrimati Sushma Sen: But there
should not be more than one wife.

Shri Raghavachari: Let us look at
the situation as it is. There are any
number of people who have more
than one wife. What I am concern-
ed with is this. Why do you insist
that the consent of all the wives is
necessary, when all but one of them
are going to be step-mothers? That
looks rather strange to me. I can-
not understand it. Again, it looks to
me that one portion of the Bill is
absolutely inconsistent with another.

I only feel that even taking a most
realistic view, they should have per-
mitted every man to adopt a daugh-
ter or a son or any number of child-
ren as one pleases.

There is ome other thing mention-
ed. It is said under clause 13 ‘except
when there has been some agree-
ment to the contrary’. I am unable
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to understand the scope of this. What
is the contract? Can there be a con-
tract restraining powers of alienation?
Such a contract cannot be possible.
The high ideal kept before the Minis-
ter of Legal Affairs or Government
that litigation will be avoided by this
Law is, I am afraid, not going to be
realised. In fact, more litigation may
be created by this Law. I am a law-
yer; I belong to that tribe. They
may prosper.

Mr. Depaty-Speaker: It is not a hill
tribe, but an urban tribe.

Shri Raghavachari: Therefore, liti-
gation will not be reduced. On the
contrary, I am afraid that more liti-
gation will result. Also more wun-
happiness might result, because it is
not the purpose that you keep be-
fore yourself that will determine it.
but how the society applies the provi-
sions of the Act and works it that
matters. These provisions are sure
to create confusion.

So far as maintenance law is con-
cerned, generally it seems to be all
right. In fact, clause after clause is
a summary of the existing law. But
many people who go back to the

shastras simply depened  upon the’

shastras and do not depend on the
law as it is being enforced in the
country.

I have not got much to say against
the set-up of the maintenance law
except to mention that there also
vague words are used which might
lead. to a lot of litigation of
unhappy results. So long as there
is a restriction or an inconvenience
that compels them to adjust to each
other and then live together, it is all
right. But if you provide them with
more facilities to go away and sepa-
rate, any little cause of irritation
might result in separation, separate
residence, separate maintenance and
s0 on. This way leads to confusion.

It is also said that the daughters
also need not have been compelled
to provide for the maintenance of the
parents. Legally, the difficulty is
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whether she will be in a position to
immediately provide for the parents.
She need be compelled to do it. An
affectionate daughter always provid-
es for parents who are in need. She
will even go and beg her hus-
band to provide something for them.
Human nature and human relations
go far beyond your law. But the
thing is that you have used often-
times, even in the present. mainten-
ance provision, language which, I am
afraid, will lead to more litigation,
more unhappiness, more separation
and more confusion.

Even in regard to these separate
residences and maintenance cases, I
wish there was some kind of a pro-
vision for arbitration, in the first in-
stance. After all it will be unplea-
sant for the courts to decide all these
things. So these may be adjusted
in camera. It might be asked, what
prevents arbitration? I would say
that it is better to have some provi-
sion as we have done in the case of
the marriage and divorce laws and
other places. In the first instance,
the court will try to adjust matters
amicably by arbitration with the aid
of some gentleman. This arrange-
ment will certainly work for smoo-
thness in society.

Therefore, though the law is ap-
pealing from the secular aspect, really
the religious aspect of it is not only
neglected but, I feel, even thwarted
Let us not make that tall claim that
this is a law that we have conceiv-
ed which will be successful all
through. I am sure a time will come
when amendment after amendment
will have to be brought if this law
is to work; otherwise, it would not
work.

Shrimati Renu Chakravartty (Basi-
hat): Mr. Deputy-Speaker, Sir, I
just want to say a few words about
this Bill. I think the most important
part is the maintenance part of this
Bill because that will really affect
the vast masses of women who might
be unfortunate to fall under clause
18 (2) or for certain reasons may not
be able to stay with the husband or
the husband's family and, therefore
the question of maintenance comes
up. There are also those women who
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will be left helpless because she may
be a widow or she may be any other
member of the family without eco-
nomic independence. She will have
to depend on the maintenance which
may be granted to her.

I think this maintenance is very
.essential and is correlated to the
other parts of the Hindu Code Bills
which we have passed one after the
other. I do not claim that this Bill
is a perfect one. It is true also that
this Maintenance and Adoption Bill
has been in one form or another be-
fore the country for many years. I
feel happy that this clause 18(2) has
been added. The reason for it is this.
Even when we passed the Hindu
Marriage Bill, and prior to that the
Special Marriage Bill we had always
stated that although we recognise the
need for divorce, we are not happy
about it and it is a situation in which
we would not like any woman to be
put and therefore we would like that
there should be some effort at re-
conciliation up to the last minute. In
that way, I agree with Shri Raghava-
chari when he says that there should
be efforts at reconciliation. As far
as I remember, there was some such
clause also put into the Hindu Mar-
riage Bill. Either by rules or by
some other method that may be ad-
ded. But I do feel that often our
women do not want to go in for
divorce. Even when they find it ab-
- solutely unbearable to live with the
husband, they,want to live separa-
tely. The question of children comes
up, the guestion of social ostractism
comes up and our own feelings about
it come up and we do not want to go
in for divorce. Therefore, this ques-
tion is again linked up with the
question of how she will maintain
hereself. There is alimony when you
go in for divorce but if you do not go
in for divorce then there is no other
way. Therefore, 1 personally wel-
come this clause 18(2).

I have not been able to follow why
it should be so much criticised. Those
very friends of ours here who were
very much against divorce and
rightly too pointed out the evil eff-
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ects of that for the children and the
family are so much against the giving
of maintenance when the wife lives
husband. ‘If
there is any other cause justifying
her living separately,’ that point has
come in for criticism. I would like
the hon. Minister to explain that.

Then, I personnaly feel that the
word ‘unchaste’ should not be there.
I have said at every point of time
that this word should not be there
and it should be provided by some
other word or by some other clause
which can very definitely point out
exactly what is meant. The word
‘unchaste’ is one which can be used
in a flippant manner. In our society
it is a thing which is used if any
woman lives alone, away from her
husband. I do not like this word
‘unchaste’,

I am glad about clause 17.

The hon. Minister said that under
the Hindu law as it stands the father
in-law is not liable to maintain the
daughter-in-law. I do not Inow
very much of law. My idea was that
it did say that he is liable but he says
it did not. If that is so, this is very

. important. As a matter of fact, I

wanted to know why 19 (2) is like
this:

“Any obligation under sub-
section (1) shall not be enforce-
able if the father-in-law has
not the means to do so from any
coparcenary property in his pos-
session out of which the daugh-
ter-in-law has not obtained a
share, and any such obligation
shall cease on the remarriage of
the daughter-in-law.”

Why I raise this question iz that
when we go to the countryside—es-
pecially in my constituency—we see
a large number of widows. Those
widows are absolutely left homeless
and certainly propertyless, with no
means of subsistence, not even a
man to look after her or give her a
shelter. Among the peasantry at
least, the normal practice is that
the daughter-in-law stays within
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the family. Unless the father-in-law
inherits so much of the coparcenary
property that he will be capable of
maintaining her daughter-in-law, he
will not help the daughter-in-law.
That is g thing which I personally
cannot support.

Regarding the question of mainte-
nance of aged parents, I could not
quite follow what my hon. friend,
Pandit Bhargava said. He has said
that in Punjab it was almost below
the prestige of a family if the daugh-
ter maintained the parents. It has
been so that daughter had never had
the ability to earn or look after the
parents. That is quite true. But at
least as far as our parts go, we do
see that there are many families
which are being maintained on the
earnings of the daughter* We may
or may not like it; that is another
matter. The fact remains. She is the
earning member. When we ask for
equality, it is only right that, where
we are capable of looking after our
parents, if the brothers have no em-
ployment,—that is the case with
hundred of middle-class families—
we should take upon ourselves . the
onus of looking after our parents.
That, I think, is a new conception
which is evolving as women are
entering into the mew fields.

Pandit Thakur ‘Das Bhargava: In
that case, the daughter’s son should
also be regarded as a dependent.

Shrimati Renu Chakravartty: That
is quite true. With these few words
on maintenance, I welcome this part.

Then, regarding adoption, of course,
I do not know scriptures nor am 1
going into the whole question of its
conception. At one time people usea
to talk of taking only sons. But, I do
know of many cases personally,
where daughters have come to be
adopted by the husband and the wife.
There are such cases. They say:
“What are we to do? We cannot
give her the legal rights over our
property unless we will it.” They can
will it. ‘Then, why have this fiction
of adoption? There is no such mn-
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tricate adoption law as we have In
the Hindu Law. Or, there is no ins-
titution as the joint family or the co-
parcenary idea of property. ‘Because
we still have this joint family, cer-
tain legal abilities are given for the
adoption of daughters and sons. That
is why, I want to welcome this Bill.
It does give the right to adopt daugh-
ters.

Why do we adopt sons or daugh-
ters? It is the desire of people who
have no children. Some times it is the
desire of people who have already
sons or daughters and yet they want
to adopt some children. Personally,
I would have no objection to give
the right of adoption even to those
who have children. Then, there is this
question again. May be, certain peo-
ple want to circumvent and deny to
give the rightful share to a son or a
daughter whom they may dislike.
Especially, there may be the cases of
step-children, etc. All these points
may come up. That is why I think
these restrictions had been made.
Personally, I would have no objection
to give them the right of adoption.

One small point and I have done.
I do not want to answer the
many points raised by Shri Nand
Lal Sharma. Obviously, he and
I differ so fundamentally that
there is no point in answering him.

But thizs gquestion has been raised
by Shrimati Jayashri, namely, that a
15-year old daughter should not be
adopted because there may be chan-
ces that a 36-year old man may, for
certain other ignoble reasons, adopt
her. 1 feel that there may be only a
couple of people who may have very
bad reasons for doing so. If such
bad reasons are there, there should
be similar bad reasons even for
adopting a son. So, I think that it is
not right to raise such questions es-
pecially in the principle of adoption.
After all, it is a very small number
of people who come in for adoption,
and in that sphere, I think it is best.
that we depend on the natural ties of
affection and on the good sense of
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the. people. So, we should allow up
to the age of 15.the right of the hus-
band-or wife to adopta son or daugh-
ter.if .they.so. desire.

1 welcome- this Bill: I feel that this
is. the first time that the daughters
are: allowed..to-:be-adopted .and it is
only right that it should be so. With
these words, I close.

Me: Deputy-Speaker: There are
about five or six-hon. Members who
are anxious to speak. We had fixed
six hours and a demand was made
that the time may be extended. 1
would like to know the pleasure of
the- House as to whether the time
should be extended.

Seme Hon. Members: Yes, yes.

Shrimati Renu Chakravartty: Have
we finished six hours?

Mr; Depmiy-Speaker: We have
taken about four hours so far. Then
we have to take up the clause-by-
clause stage also.

Shrimati  Bemu Chakravartty:
There are not many amendments.

Mr. Deputy-Speaker: There are
some amendments. There are four or
five Members who are anxious to
speak. Is it the desire of the House
that they should be accommodated
tomorrow?

Shri V. P. Nayar: (Chirayiukil):
There must be chances for swan-
SONES.

Business Advisory 2046
Committee

Pandit. Thakur Das Bhargava: The
time originally allotted may be res-
tared..

Mr. Deputy-Speaker: Originally,
was ten hours. That will * be too
much. Subsequently, we reduced it
to six hours. So far as I can think,
an hour's extension. would be suffi-
cient.

Shri G. H. Deshpande (Nasik Cen-
tral): Two hours at least.

Mr. Deputy-Speaker: If, in the
meanwhile, new speakers come up,
we may not be able to accommodate
all of them.

Shrimati Sushama Sen: How long
will the Minister take for his reply?

Shri Pataskar: [ think we should
not extend it beyond an hour.

Mr. Deputy-Speaker: We will try
to accommodate four or five Members.
An hour more will be given to them,
and then the hon. Minister will reply.

BUSINESS ADVISORY COMMITTEE
FoRTY-SIXTH REPORT

Pandit. Thakur Das Bhargava (Gur-
gaon): Sir, 1 beg to present the
Forty-sixth Report of the Business
Advisory Committee.

18-03 hrs.
The Lok Sabha then adjourned’ till

Eleven of the Clock on Friday, the
14th December, 1956.
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